Report of the Committee of Experts to Examine the Need for an Institutional Framework for
Regulation and Development of Valuation Professionals

VOLUME Il (ANNEXURES)

Ministry of Corporate Affairs
Government of India

April, 2020



Everything we hear is an opinion,
not a fact. Everything we see Is a
perspective, not the truth.

Marcus Aurelius




No. 12/9/2019 - P $11(;85(m
GOVERNMENT OF INDA
MINISTRY OF CORPOLATE AFFAIRS

5TH Floor, ‘A’ Wing, Shastri Bhawan
Dr. Rajendra Prasad Road,
New Delhi-110001
Dated: 3-08-2019
ORDER .

Sub: Constitulion of a Committee of Experts to examine the need for an Institutional

framework for regulation and development of valuation professionals regarding

A Committee of Experts with the following compuosition is hereby constituted to

examine the need for an Institutioral framework for regulation and development of
valuation professicmals:
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(1% Name (5/Shri) Pogilion
Dr. M.5. Sahoo, Chairman, IBBI Chairperson
Prafulla Chhajed, President, [CAl Membor
Balwinder Singh, President, ICaA] Member
Ranjeet Pandey, Prosident, 1CS] Member
B. Sriram, Ex-CEQ & MD, 1DBI Bank Member
Prof. R Marayanaswarny, Professer, (1M Ban palore Member
Ajay Bahl, Founding Partner, AZB & Parimers Member
Mang Pandey, Joint secretary, MOA Muember-Secretary

and Convenor

Terms of Reference of the Commitice are as follows:

Institulional framewuork for regulation and development of the valuation profession
and ils scope;

Regulatory  architecture, including the extent of self-rogulation and statutory
regulation, Governance of the regulatory instilutions; Monitoring of the conduct and
petformance of valuers and d isciplinary mechanism;

Mechanism for development of a cadre of valuers, including for the current
practitioners and freshers who wish to have a career in valuaton profession:
knowledge development and management, databases, technology ete;

Provision of valuation services, including market struchire, valustion standards;
Transitional arrangement for Registered Valuers/ other valucrs de Registered Valuers
Crrganizations (RVOs);

Resource planning for all the above;

Any other aspect that may be reterred to the Committes by the Government or the
Committee mav consider relevant

The Commiltee may also enga pe experts trom Lhe relevant field, if required.



4, Secretarial assistance o the Committes will be provided by the Insolvency and
Bankruptey Board of India {IBBI).

3 The Committee will submil its repart to this Ministry within 3 months from the dase
of its constitition.
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MINUTES OF I"MEETING OF THE COMMITTEE OF EXPERTS

The 1 Meeting of the Commitee of Experts constituted 10 examine the need for institutional
framework tor regulation and development of valuation professionals (CoE) was held at 10AM
on 147 Septembey, 2019 in the Conference Room of the Insolvency and Bankruptcy Board of
India at Mayur Bhawan, Connaught Place, New Delhi.

2. Al Members of the CoE were present, as under:

S1. No.| Name | Affiliation Bl = | Role in Cok
I Dr, M. 5. Sahoo Chairperson, Insobvency esnd Bankruptey | Chawrperson
| Board of India . p
2 Mr. B Sriram Ex-CEQ & MD, IDB] Bank Member
3 CA, Prafulla P. Chhojed | President,  Institute of  Charlered | Member
» | Accountants of India } .
4 | CS. Ranject Pandey President,  Instite: of  Company | Member
Secretarics of India
iS5 CMA. Balwinder Singh | President, Institute of Cost Accountants of | Member
India
fr Mr. Ajay Bahi r'ﬂunl:.hn[2 Partner, AZB & Partners Member
T Dr. K. Naraysnaswamy | Professer of Finance and  Accounting, | Member
| [Throuph Skype)) Indian Institute of Management, Bangalore
8 Mr. Mancj Pandey Joint Secretary, Ministry of Corporate | Member-
AlTairs Secretary  ad
- 2 - Comvendt
3. The following attended the meeting by invitation: B
| 51 No. Name Position  Organisation
1 Mr. Tharvinder Singh Under Secretary Ministry of Corponte
2 Mr. I"J'llli:-l:p Singh Asst, Section ﬁl”l"L.ur Attairs
3 | Dr. Navrang Saini Whole Time Member | Insolvency and
4 Dr. Mukulita Vijavawargiys | Whole Time Member | Bankruptey  Board  of
: Mr, Pawan K Kumar | Executive [irector Indiza
i M. Debajyoti Ray | Chiel CGieneral
Chaudhari Manager
7 Mr. Amit Sabu 1>y, General Manager
B | M Deeptanshu Singh | Assistant Manager
9 Mr. Abhishek Mittapally Assistarl Manager
| 10 Ms, Mamisha Singh | Assistant Manager
(11 | Ms. Manmayi Sharma Rescarch Fellow Vidhi Centre for Legal
12 Mr. Akash Ch, Jauhari Research Felliw Palicy
13 CA Al Kumar Gupla Vice President Instilute.  of Chartered
14 fs. Shanu Goel Sr. Executive Officer | Accountants of India
[15 | Mr. Daksh Trivedi Partner | AZB Partners

4. Dr. Sahoo welcomed the members and invitees to the meeting, He thanked Government for
constituting the CoF and thanked the Members for joining the Col.

5. Mr. Pandev shared the intention of Govemment of India behind constituting the CoE. He
bricfly described the previous efforts made in this regard, including constitution of an Expert
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Group in 2008 and drafting of Valuation Prolessionals Bill which may be considered by CoBE
as the base document.

b, ‘The CoF took note of the backprounder circulated vide mail dared 117 Seprember, 2014
alongwith its annexures. 1L noted its terms of reference and its obligation 1o submit & report
within three months from date of its constitution. Considering challenges and oppomunitics in
an evelving market economy, it decided W propose a malleable, but robust framewark, which
would serve the economy and the valuation profession in the dayvs lar ahead and enpender a
cadre of not just valuation professionals, but the most valuable professionals and which could
be a model for other professions.

T, Mr. Amit hahu made a detwiled presentation covering the following:

(a) a historical perspective of valuation profession in India:

ih} attempls made in the past o provide an institutional framework for the profession
(Wanchoo Committee, Irani Committee, Amit Mira Committee, cte. )

{c) salient features of draft Valvation Professionals Bill, 2008 (2008 Bill);

{d) salient features of the Companies (Registered Valuers and Valuation) Roles, 2017 (2017
Kulesy,

(2] progress inimplementation gnd experience with the implementation of the 2017 Rules;

(0 instiutional framework for other professions such as Chartered Accountants, |egal
Practitioners, Medical Practitioners, Insclvency Professtonals, ete.

() contemporary thought on regulatory architecture and design, particularly, the work of the
B. N. Srikrishna Committes (2014), and the Competition Law Review Committes
(2019);

{h) brief details of representations received from stakeholders secking the composition of the
CoE and making suggestions on terms of reterence of the Cok; and

(11 a set of probable issues for deliberation by the Cak.

8. Based on detailed deliberation, the Cok noted as under:

(a) The reforms since 1992 focussed on creating 8 market economy through provision of
coonomic frocdom (freedom o sturt, continee and discontinue business).

{b} A market coonomy is serviced by aoset of specialised regulators which operate in ah
incomplete: legel  framework  (skeleton  legislation with substantial subordinate
lemisiation).

(] A markel sconomy heavily relies on robust institutions for efficient and sustainable
provigion of goods and services,

id) The quality of institutions explains the differential performance among the cconamies.

(&)} The focus of reforms has shified to institutional reforms to sustain economic freedom,

([} There is increasing oreanisation of economicactivities necessitating the scrvices of a
wvuriety of professions.

{g) Professions are important institutions of 2 market economy. Their influsnce in the
making of the socicty and the economy has been growing over the years.

(h} Protessionalisation to a large extent determines the competitive edee of nations and
susfamability of prospenity.

(1) Professionals discharge secondary state functions. They are the extended arms of the
regulator and work towards Turthering the objective of the state.

{1) The business environment and the role of professiens in the econemy has been
chunging.

{k} Thinking about design of architecture tor development and regulation of professions
has been changing,

(I} Thinking about the role and design of regulators is changing,
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(m)The report of the Competition Law Review Committes released in Julv, 2019 provides
the state-of-the art regulatory architecture. The work of the Financial Legislative
Reforms Commission (20013), B. N, Srikrishna Commities (2014}, HLC on Disciplinary
Mechanism (Meenakshi Dutt Ghosh Committes) (20017 ete. reflect contemporary
thought on design of regulators,

() A Regulalor is a mini stale which discharges quasi-legislative, executive and quasi-
Judicial functions simultanecusly having potential of public law concerns.

(o) The soul of & profession is the trust and reputation it eénjoys. The institutional
tramewotk should aggressively build snd protect trust and reputation rom day one.

(p} An institutional framework tvpically comprises thres key clements, namely, standards
for valuation, development of profession, and regulation of profession of valuers.

(q) A wvibrant and dynamic profession reguires investment in ressarch, krow lesdge
management and technoloosy,

(ry While a regulator of a profession competes with market for its developmental activitics,
it 15 monopoly in the space of regulation.

(s} The madel for delivery of developmental initiatives has considerably changed with
emergence of market cconomy and intensive use of technology,

{th The valualion profession has a long history in India, probably for about a century.

(u) DifTerer statules and authorities in India require valuation of assets for differemt
purposes and at times prescribe the mannegr of such valuation.

{v) There is ne comprehensive institutional framework that imparts respectability to the
valuation profession while holding the valuation protessionals accoumtable for their
SCTVICCS,

{w)The institutional framework o be proposed by the CoE should be least disruptive,
incremental and grounded on market realities. It should build on existing institutional
framework,

{x) The institutional framework should be stale-ol-the-art. be malleable 1o the dynamic
context and make use of latest technologies.

{¥} The time is opporlune o come up with an institutional structure for regulation and
development ol valuation profession, as the market has already sccepted 2007 Rules
and are anxious W have a statutory framework,

9, Members of the Coll expressed views az under;

(a) The 2008 Bill and the 2017 Rules arc broadly similar. The thinking behind the 2008 bill
und the practice under the 2017 Rules could be a useful starting point for the CoE.

(b) The framework to be proposed by the CoE may not limit to valuations under the
Companies Act, 2013 (Act) and the Insalvency and Bankruptey Code, 2016 (Code)
enly. Valustions wnder any other law may be feclored i development of the
nstitutional lremework and a valuer may be enabled 1o conduct valuations outside the
Act and the Code. The framework may cover all valuations in a phascd manner
depending on expericnce and the needs of the time. It should, however, be incentivised
und facilitated and may not be made mandatory.

{c) The rationale [or prohibiting a subsidiary, joint venture or associate company from
being registered 4s a valuer under the 2017 Rulesis not clear,

{d} An assessment may be made il the framework should provide for valuations in niche
arcas such as intangibles. arts, forestry, ete.. whether by having o dedicated asset class
or athcrwise,

{e) It may be advisable 1o distinguish the assets based on size / value for the purposes of
valuation and to provide for woe categories of valuers. One category muy value small
value assets. while the other values high value assews. A valuer vul.umg small valuc
assets may have a mechanism to graduate to the other category.
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ify Legal and medical profession allow external entities to groom professional tor
registration and regulation by Bar Council and Medical Commission respectively, The
three professionul Institutes proom the professionals themselves and register and
repulate them, In the former, repulation end development are broadly with two
agencies. while it is mostly with one ageney in the later.

{g) The exiant model requires a person having & basic qualification and experience in a
related discipline to top up his knowledge to become a valuer. Possibly, along with this,
freshers may be allowed to complete a comprehensive course like LLB. CA. MBBS w
groom iailor-made valuers,

{h} Assuming a two-tier model, the IBBI may have a vertical to play the role of the First ter
For a Tew vears betore it is transferred Lo a full-fledged separate body.

(i) Reaulator should be given autonomy for the intended purpose, However, it should also
be fully accountable. Regulator should have robust procedures for discharge of quasi-
lesizlative and quasi-judiciel responsibilities.

{ity The Disciplinary mechanism [ollowed by the three professional instilules segregates
violations in Lo two Schedules. Schedule | offences are reported to Board of Disciplme,
while Schedule 11 offences are repurted to a Disciplinary Committec. There can be
gimilar division of responsibilities between two tiers, Recommendations of Meenakshi
Dutta Ghosh Committes in respect of 1ICAL ICSI1 and ICOAI may also be studied for
ouidance,

ik} If developmental and regulatory functions arc housed in two bodies, developmental
body may have elected representatives, while regulatory may nol,

(1} Outsourcing the disciplinary proceedings o non-clecled members may not be
appropriate as they may not be able to do complete justice as they do not have the
experience of pragtice as a professional.

{m)The governing board of the regulatory body may avoid elected representatives. It may
also avoid practising valuers to avoid conflict of interest. However, it should have
eminent citizens on the board in the interest of democratic legitimacy, [0 must have a
mecharism to eccess the market knowledge for making regulations. The model of
demutalised stock exchanpe could be examined.

{n} There will be a hupe scrutiny on the valuation profession, and the proposed instimutional
framework should be ready for the same. For this to happen, enough provisions with
respect bo lransparency and accountability sre Lo be made.

{0} Warld Bank has guidelines on setting wp of institutions, These Guidelines may be
studied.

ip) International practice and experience of valuation profession may be studicd.

10, The CoF identified the followingissues for deliberation as they have a bearing on design of
the institutiomal framework:
(1 Vastor of YValuation Profession
(2} Review of Valustion Profession International by
{3} Review of Valuation Profession in the Country
(4} Review of Other Professions in the Country
(3) Market for Valuation Education
{6} Market for Research and Kaowledge Management
{74 Market for Valuers
(8) Market for Valeation Services
{9y Exclusivily
(10 Profession vis-a-vis Technology
{113 Statutory Regulation Vs, Sclf-Regulation Vs, Regulated Self-Repularion
{12 One Tier Vs, Two Tier Regulation
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[ 13) Repulation Vs, Development Va. Standards

{ 14) Reole of Each Tier in Regulation ! Development of Valuers / Market
(15} Scope and Approaches of Development

i 16) Scope and approaches for Research

{171 Scope and Approaches of Regulation

{18)Governance of Each Tier

(197 Accountability of Each Tier

(207 Independence of Fach Tier

(21} Resources of each Tier

(223 Scope of Swlutory Legislation

{23) Scope and Manner of Making Subordinate Legislation
(24) Seope and Manner of Making Byelaws

(23) Monitoring and Enforcement

(26} Scope and Manner of Quasi-Judicial Functions

{27 Scope and Manner of Making Valuation Standards
{28) Cligibility 1o be a Valuer; Qualification, Experience, Entily
(29) Independence and Accountability of Valuer

(1) Code of Conduct and Ethics

(21) Protections for Valeers

(32} Dealing with Grievances of Valwers

(33) Dealing with Grievanoes apainsl Valuers

(34) Reputation of the profession

{35) Phasing; Short / Medium / Long Tenm

(36) Grandfathering

(37) Transitional Amangement for BB

(38} Transitional Armanzement for BV Os

(393 Transitional Arrangement for BY s, and

(a0 Mulleaki ity of Framework.

| I. The CoFE decided to have about 10 roundtables with stakeholders - professionals and users -
by elicit their views and understand their needs better, It was decided that IBBE will faciliate
these roundiables in different cities over next 30 davs, with the help of trade and industry
baodies, RV0s and professicnal institutes. IBBI will prepare a structured questionnaire based on
the issues listed in Para 10 above. The questionnaire would be circulated to stakeholders
heforehand and will be used 1o elicit response from them in round tables. They may alsa have
option to submit wrillen response to the questionnaire, Members of the CoE will join these
roundtables to the extenl possible. CA Chhajed offered premises of 1CAL for holding
roundtables.

12, A copy ol the beok *Regulation in India: Capacity, Design, and Performance; edited by Mr.
Devesh Kapur and Mr. Madhay Khosla was made available 1o Members tor betier
understanding of issues.

13, Keeping in view the representations and the nesd to have complete perspective, the Call
decided 1o invite the following experts to its meetings:

{a) Mr. Winay Goel, CEQ of IOV Registered Valuers Foundation

(h) Mr. Kirit P. Budhbhatti, Priecipal, Budhbhami & Associates

{c} Mr. Varun Gupta. Managing Director, Duit & Phelps

(d1 Mre. Somasekhar Sundaresan, Advocate, and

(&) Mr. Nitin Kapoor, Director, Operations and Business Development, South Asia, RICS.

Fag=5ofib
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14, It was decided to have the next meeting of the CoE at 1DAM on 24™ October 2019,

Date: 14" Seprember 2019
CHAIRPERSONMNew Delhi
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MINUTES OF 2NP MEETING OF THE COMMITTEE OF EXPERTS

The 29 Meeting of the Committee of Experts constituted to examine the neatsfiutional
framework for regulation and development of valuation professionals (CoE) was held at 10.00
AM on 24" October, 2019 in the Conference Room of the Insolvency and Bankruptcy Board of
India at Mayur Bhawan, Connaught Place, New Delhi.

2. The following Members of the CoE and Invitee Experts were present:

No.| Name Affiliation Role in CoE
1 | Dr. M. S. Sahoo ChairpersoniBBI Chairperson
2 | CA Pratfulla P. Chhajed President, ICAI Member
3 | CS Ranjeet Pandey President, ICSI Member
4 | Mr. Ajay Bahl Founding Partner, AZB & Partner{ Member
5 | Dr. R. Narayanaswamy Professor,IM, Bangalore Member
6 | Mr. Manoj Pandey Joint Secretary, @A Member-Secretary
and Convenor
7 | Mr. Kirit P. Budhbhatti Principal, Budhbhatti & Associate§ Invitee Expert
8 | Mr. Vinay Goel Managing Director, IOV RVF Invitee Expert
9 | Mr. Nitin Kapoor Director, RICS Invitee Expert
10 | Mr. Somasekhar Sundaresan| Advocate Invitee Expert
11 | Mr. Varun Gupta (through VC| Managing Director, Duff & Phelps| Invitee Expert
3. The following attended the meeting by invitation:
No. Name Position Organisation
1 Mr. Tharvinder Singh Under Secretary Ministry of Corporate
2 Mr. Dileep Singh Asst. Section Officer Affairs
3 Dr. Navrang Saini Whole Time Member
4 Mr. Pawan K. Kumar Executive Director
5 Mr. Debajyoti Ray Chaudhar Chief General Manager
6 Mr. Amit Sahu Dy. General Manager | Insolvency and Bankruptc
7 Dr. Kokila Jayaram Dy. General Manager | Board of India
8 Mr. Deeptanshu Singh Assistant Manager
9 Mr. Abhishek Mittapally Assistant Manager
10 | Ms. Namisha Singh Assistant Manager
12 | CA Atul Kumar Gupta Vice President ICAI
13 | Ms. Sarika Singhal CEO-Designate ICAI RVO
14 | Mr. Daksh Trivedi Partner AZB Partners
15 | Mr. Harsh Kabra Senior Associate
16 | Mr. Akash Ch. Jauhari Research Fellow Vidhi Centre for Legal Policy
17 | Mr. Nimish Gupta Managing Director RICS
18 | Mr. Gurvinder Rana Chief Regulation Officer
19 | Mr. Tanuj Bhatnagar Registered Valuer IOV RVF

4. Dr. Sahoo welcomed the members, experts and isvii¢dhe meeting.
5. The CoE approved the minutes of itsmieeting held on 14September 20109.

6. The CoE took note of the following material circulated vide mail datétCR&ober, 2019:
a. Feedback received at 11 roundtables,
b. Feedback received from 11 RVOs,
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c. Inputs of Dr. Narayanaswamy received throughtag dated 29 October, 2019,
d. Inputs of Mr. Budhbhatti received through his mail daté@®6tober, 2019,

e. Summary of feedback received on online platform of IBBI, and

f. feedback received through a few mails.

7. Mr. Amit Sahu apprised that as decided in thengeting of the CoC, extensive consultations
have been held with stakeholders to solicit their views on the identified issuestddelsih 11
roundtables were organised in nine cities to seek views of stakeholdeledaidmissions
have been received from 11 RVOs on each issue. Further, 920 feedback havedbeshfrem
public on various issues through the online platform of IBBI. Besides, a few pnail&ling
feedback have also been received. Mr. Sahu made a presentation on the feedback received from
various sources undésur broad sets of issagas under:

a. Development of Valuation Profession;

b. Regulation of Valuation Profession;

c. Regulation of Market for Valuation Services; and

d. Transitional Arrangement.

8. The CoE deliberated these issues in detail with a view to devalogtion profession as a
profession of choice, which enjoys trust and respect of the society while bemgtable for
its services. It was, however, mindful of the ground realities in terms sfirexiregulatory
framework and the ecosystem, practices in profession domestically amatiateally, state-of-
the-art regulatory architecture and practices, and the feedback ofkbleddtizers. These minutes
capture the broad consensus on the issues. The details of rdioraahéving at the consensus
will be dealt in the report.

9. Development of Professiphhe following viewsemerged:

(a) An enduring and enviable profession requires induction of young talent. The framework
should enable and attract young talent to join the profession.

(b) The framework should define broad entry norms for the profession in terms of edalcation
gualifications and enable the regulator to prescribe the details and tty rinedsame with
changing needs.

(c) An individual may join the profession on completing either of the courses:

(i) a two-year professional course on valuation, which includes an internship péamef he
has a degree or equivalent qualification in any of the identifiedplirses relevant for an asset
class; or

(i) a four-year integrated professional course, which includes an internship géanef he
has passed class XII.

(d) Both the two-year and four-year courses may be delivered by acaderitdgstiniversities
and RVOs, accredited by the regulator. The regulator may develop capadity adcredited
institutions and do initial handholding by way of programmes such as train itterdrdtmay
prescribe the syllabus and control the quality of delivery by accreditediimsts. These courses
should not be normal academic course requiring UGC/AICTE approval. T$tesdd be
professional courses enabled under the Statute of the profession.

(e) Both the two-year and four-year courses may be available for eatltlass, where a part
of the course is common to all asset classes and the other part is unique tb dasssse

(f) To start with, the courses as well as registration of valuers mayallabde for three asset
classes, namely, Land & Building, Plant & Machinery, and Financial Assk&iwever, the
number of asset classes may be increased or decreased with changinghesdsp@ of an
asset class may also be increased or decreased. For example, Banldidg may include
agriculture, plantation, live-stock, etc.
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(g) The admission to the four-year course should be made through a centratlistated entry
examination to have the right talent with right aptitude for the profesB@admission to two-

year course may be left to accredited institutions.

(h) The accredited institutes should compete among themselves to providersgpality
valuers.

() The fee charged by an accredited institution should be market driven. diligtoe may be
enabled to intervene should such a situation arise.

() On completing the courses, an individual may pass a centrally ateened examination to
demonstrate his ability for registration as a valuer.

(k) Since the education includes practical training in the form of irtigrnso experience may

be required for registration as valuer.

(I) There may not be any age requirement to become or cease to be a valuer.

(m) The valuers may be required to undertake continuing professional education.

(n) The valuers may be admitted as associate members to start lath.mBy progress to
become fellow members after a certain number of years of experience and/or on demonstrating
certain professional achievements.

(o) The regulator may undertake advocacy for the valuation profession but must not lobby for
work for valuers. The focus should be on developing capacity of the profession and not
canvassing work for it.

(p) The regulator may undertake and promote research in initial days. Howevacctedited
institutions, as a condition of accreditation, may be required to producenceritaimum
research publications. This is essential for producing world-class valuersamhservice
anywhere in the world with credibility.

10. Regulation of Profession: The following views emerged:

(&) Two-tier regulatory architecture may be adopted, like the professdioimsolvency
professionals. However, care should be taken to ensure that their jurisdictions$ overlap,

and the authority of the first tier is not undermined. The second tier shoulgrealaminantly
adevelopmental role, while the first tier (regulator) has predominantly a regulatery rol

(b) The statute may create and provide for the details of the regulatanaiid the regulator to
provide for details of the second-tier regulator through regulations. Such regsilatiould
provide the standard norms of governance as are applicable to the regulator.

(c) There were two views as to whether the enrolment of an individilathe second-tier should

be a precondition for registration as valuer with the regulator. While the stayteot require
enrolment with the second-tier, the statute may leave it tevibdom of the regulator. It is
expected that the regulator would require enrolment with the firstdiarmecondition in the
initial days, which could be dispensed with as the profession matures.

(d) There were two views about the composition of the Governing Board of the regulator:

(i) The model recommended by the Competition Law Review Committeeb@adopted.
Governing Board may comprise Chairman, wholetime members (WTMs) and matching number
of part-time members (PTMs). All of them shall be appointed by Governmen®TMs would

be eminent citizens who would provide democratic legitimacy. The Eywneate an Advisory
Committee comprising of valuers and other direct stakeholders, who wolldrdétiissues and
make recommendations, which the Governing Board must be obliged to considetdiefgre

a decision in the matter.

(i) The Governing Board may comprise Chairman, wholetime members (WTMs) and matching
number of part-time members (PTMs). Some positions of PTMs may be earmarked for valuers.
They may be nominated / elected by RVOs.

(e) The regulator may have three distinct wings, namely, quasi-legislative wicgtiegaving

and quasi-judicial wing to ensure separation of powers. The quasi-legishatigemay be
headed by an Administrative law member.
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() The law may list out all possible contraventions and misconduct \@lugr along with
possible penal/remedial consequences, including warning, penalty and ceamcedad
prosecution. The RVOs and the regulator, based on their monitoring and oversight, sheuld plac
all contraventions before the quasi-judicial wing for appropriate ortdersKapoor and CA
Chhajed were requested to attempt a list of contraventions and the maximum palty for
such contraventions

(g) The regulator may designate an / a panel of adjudication officer(s)loat deertain level
to conduct quasi-judicial proceedings and dispose of show cause notices bgreedearder,
following principles of natural justice. The regulator should make adeailthe material relied
upon to press the charge as also the material which undermine the Ghargeder passed by
the adjudicating officer may be appealed against before the attatines law member. The
statutory appeal against the order of the administrative law mevhkiee regulator should be
made to the High Court.

(h) Adjudication may require specialised knowledge and understanding of contetam
cases. The adjudication mechanism may enable access to professparabe rather than
having a valuer on the panel.

(i) The quasi-legislative functions need to be discharged after folipaie consultation and
cost benefit analysis. These should be effected only through regulations.

(j) The standard principles of exercising quasi-legislative, executive asdjgdeial functions,
as enumerated in the Financial sector Legislative Commissidre @dmpetition Law Review
Committee may be adopted in the interest of accountability of the regulator.

(k) The secondier may be allowed to raise resources from the market while government grants
and fixed annual fee from valuers should form the resource mix for the regulator.

() Mr. Sundaresan was requested to draft the chapter on regulatory governance.

11.Regulation of Market: The following views emerged:

(a) Every valuation required under any law must be conducted by a valuer registerdtlisnder
framework.

(b) The valuations must be conducted as per valuation standards.

(c) The valuation standards may be developed in the manner like angostandards and
secretarial standards. However, these may be notified by the regulator and not the Government.
(d) An individual may be registered as a valuer. A partnership firm arl by also be
registered as a valuer in the manner firms are registered by ICAI. Wherever a firmtesedgis
a partner must sign valuation report and both the firm and partner shaihthe and severally
responsible for the said report.

(e) There were two views about registration of a company as a valuecofirimittee felt the
need to analyse the prevailing international practices in this régardapoor and Mr. Gupta
were requested to provide a report on best global practices about registratiaf company

as a valuer.

(f) A valuer may decide to practice or take up employment. A valuer working Witieer
entity, either as a director, partner, or employee, should not be considered to be in employment.
(g) A valuer may need to renew his practice certificate at intervals.

(h) The fee of a valuer should be decided by the market, subject to the condition that &ds
valorem to the value of the asset being valued or in the nature of success fee.

(i) A valuer renders service under a contractual arrangement with a dllemtneed for a
professional indemnity or insurance, therefore, should depend on negotiation betvpeghdbe
and hence not a matter to be addressed in the proposed framework.

() There should be a detailed Code of ethics and conduct for vaMerKapoor was
requested to attempt a code of ethics based on international practices.

12. Transitional arrangements: The following views emerged:
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(a) Valuers already registered with IBBI under the Companies Rules nuagatidally become
valuers under the new framework,

(b) Valuers engaged in valuation services may be allowed to become viélltteeg meet
eligibility norms under the Companies Rules and in the manner, provided therein.

(c) Valuers engaged in valuation services, but not having relevant edatafiaiifications
may be allowed to become valuers subject to meeting other etigibiirms under the
Companies Rules and in the manner, provided therein, provided they undergo dioregluca
course of minimum three months.

(d) The flexibility proposed in (b) and (c) may be subject to a sunset clause of two years.
(e) The registered valuer organisations recognised by the IBBI may automdtécatinsitioed
as second tier regulator under the new framework.

() The regulator needs to focus on capacity development which caem®pl the proposed
framework.

13. Vidhi was requested to draft the report on the lines of the decisions taken by the CoE.

14. It was decided to have the next meeting of the CoE at 10:00 AMON®&&mber, 2019 to
consider the draft report of CoE.

Date: 24" October 2019
Place: New Delhi CHAIRPERSON
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MINUTES OF 3R° MEETING OF THE COMMITTEE OF EXPERTS

The 39 Meeting of the Committee of Experts constituted to examine the need for institutional

framework for regulation and development of valuation professionals (CoE) was held at 10.00
AM on 239November, 2019 in the Conference Room of the Insolvency and Bankruptcy Board

of India at Mayur Bhawan, Connaught Place, New Delhi.

2. The following Members of the CoE and Invitee Experts were present:

No. Name Affiliation Role in CoE
1 | Dr. M. S. Sahoo Chairperson, IBBI Chairperson
2 | CS Ranjeet Pandey President, ICSI Member
3 | Mr. Ajay Bahl Founding Partner, AZB & Partners Member
4 | Mr. Manoj Pandey Joint Secretary, MCA Member-Secretar
and Convenor
5 | Mr. Kirit P. Budhbhatti Principal, Budhbhatti & Associatey Invitee Expert
6 | Mr. Vinay Goel Managing Director, IOV RVF Invitee Expert
7 | Mr. Somasekhar Sundaresan| Advocate Invitee Expert
8 | Mr. Varun Gupta Managing Director, Duff & Phelps| Invitee Expert
3. The following attended the meeting by invitation:
No. | Name | Position
Ministry of Corporate Affairs
1 | Mr. Manish Singh | JTA
Insolvency and Bankruptcy Board of India

2 Dr. Mukulita Vijayawargiya Whole Time Member

3 Mr. Sudhaker Shukla Whole Time Member

4 Mr. Ritesh Kavdia Executive Director

5 Mr. Debajyoti Ray Chaudhari Chief General Manager

6 Mr. Amit Sahu Dy. General Manager

7 Mr. Deeptanshu Singh Assistant Manager

8 Mr. Abhishek Mittapally Assistant Manager

9 Ms. Namisha Singh Assistant Manager

ICAI
10 | CA Atul Kumar Gupta | Vice President
ICAI RVO
11 | Ms. Sarika Singhal | CEO-Designate
AZB Partners
12 Mr. Daksh Trivedi Partner
13 Mr. Harsh Kabra Senior Associate
Vidhi Centre for Legal Policy
14 | Mr. Akash Ch. Jauhari | Research Fellow
RICS
15 Mr. Nimish Gupta Managing Director
16 Mr. Gurvinder Raina Chief Regulation Officer

4. Dr. Sahoo welcomed the members, experts and irstibee meeting.

5. The CoE approved the minutes of it§r@eeting held on 2%October 2019.
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6. The CoE took note of the following material circulated vide mails datéN@lember, 2019
and 229 November 2019:
a. Draft Report of the Committee of Experts,
b. Chapterisation of Draft Bill,
c. Suggestions on Draft Report by Prof. R. Narayanaswamy received vide his mail dated 22
November, 2019,
d. Suggestions on Draft Report by Mr. Sriram received vide his mail datédNagember,
2019,
e. Report of Mr. Kirit P. Budhbhatti received vide his mail datetiNddvember, 2019,
f. Inputs (Code of Conduct and Ethics) of Mr. Nitin Kapoor received vide his mail dated 21
November, 2019,
g. Inputs (Global practices in relation to registration of companies as valuers) of Mr. Varun
Gupta received vide his mail dated"Movember, 2019,
h. Suggestions of Corporate Professionals (A Registered Valuer Entity) received vide mail dated
15t November, 2019,
i. Suggestions of the Institution of Surveyors (India) received vide mail datedcsdber, 2019
and
j- Suggestions of the Indian Association of Investment Professionals (A Member Society of CFA
Institute) received through his mail dated"3Dctober, 2019.

While taking note of the abov€A Chhajed and Mr. Kapoor were requested to expedite the
list of contraventions along with maximum penalties, as agreed to in the last meeting of the
CoE.

7. The members made the following initial remarks:

(a) Mr. Manoj Pandey suggested that the endeavour should be to develop institutional framework
considering the draft Valuation Professionals Bill, 2008 and the Companies (Registered Valuers
and Valuation) Rules, 2017 as the bases. The departures from the bases, along with the rationale
for the same, may be clearly spelt out in the report. He also suggested that the report may be
submitted without much delay considering the timelines given to the @Gteem

(b) Mr. Bahl suggested that the institutional framework should factor in cost of compliances and
ease of doing business. There should be minimal restrictions on entry into profession, while
ensuring that the framework is the least disruptive. He further suggested that the report may
dwell more about valuation profession, and not much about valuation. It may also list valuations
required under the FEMA.

(c) Mr. Budhbhatti suggested that the institutional framework should factor in the needs of all
asset classes for valuation.

(d) There was a general agreement on these initial remarks. It was agreed that the Report may
carry a tabular statement for easy comprehension as under:

Salient 1949 CA 2008 2017 2016 IBC &R(TV
Feature Act Valuers Bill Valuers (IPs) Recommendatiol
Rules

8. Mr. Amit Sahu made a presentation on the issues and matters covered in Para 6 above
facilitating detailed deliberation on them.

9. The suggestions of Prof. Narayanaswamy and Mr. Sriram were taken up for consideration in
the background that the valuation profession and the law relating to the profession should be
futuristic and malleable. The following views emerged:
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(i) An individual should not be prohibited from having certificates of practice in more than one
asset class of valuation as well as in more than one profession, that is, it should not be mandatory
to require an individual to practise valuation profession exclusively for the reasons: (a) Indian
professionals should be enabled to promote multi-disciplinary practice (MDP) firms and
compete with similar multinational firms on a level playing field. The statutes of all three
professions enable formation of MDP firms, though it has not taken off. (b) In the early days of
evolution of the profession, one may not have adequate work. If he is restricted to practise only
valuation profession, he may hesitate to join the profession. This would discourage talented
individuals to join valuation profession. The insolvency profession would not have come up if
one was required to have exclusive practice of insolvency. (c) Valuation is a multi-disciplinary
profession and needs flexibility for excellence. Accordingly, the valuation professionals should
be enabled to promote MDP firms.

(i) It was considered that a valuation professional may have conflict of interest in certain
assignment. It is, however, not possible to identify and list all such eventualities upfront and to
require a uniform cooling off period for every valuer. It was noted that though the eventualities
could be many, the possibility is extremely limited and may not require to be provided in the
statute. It could be dealt more effectively by appropriate provisions in a dynamic Code of
Conduct.Mr. Varun Gupta was requested to provide an illustrative list of conflict of
interest, which can be included in the report for guidance of users.

(iii) It was noted that the valuation course could be costly for some students. This needs to be
addressed by way of institutional tie ups for educalitbans and scholarships, as available to
students of management. A reference was made to the facility of loans by State Bank of India
for students of the Graduate Insolvency Program (GIP).

(iv) While the regular course and the bridge course should be of two years and four years
respectively, these could be delivered in modules. For example, the course work of one year of
bridge course in the asset class of plant & machinery may have two madulesnodule 06

months devoted to valuations in general and the other module of six months devoted to valuation
of asset class of plant & machinery. An individual, who has completed the bridge course for
plant & machinery, may not be required to undergo the first module again if he wishes to study
the bridge course for the asset class of land & building. However, the internship would not be
modular. One should intern for one year in every asset class he wishes to be a valuer of.

(v) There was an apprehension that at least in the initial years, it may be difficult to arrange
internship for all students undergoing bridge / regular course, as there are not enough valuers
with capacity to train interns. A reference was made to Masters in Valuation Course at Sardar
Patel University wherein one semester of 6 months is devoted to project work. It was agreed that
in the initial years, the internship of one year may include a six-month component of project
work.

(vi) It was suggested that the valuation courses may be incubated at / imparted through 1IM to
start with to establish the standards of education and to impart due respectability to the course.
[ITs may not best positioned to do so.

(vii) It was reiterated that the regulator should have option to add / subtract any asset class to
valuation profession as well as contract / expand the scope of each asset class.
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(viii) The report prepared by Mr. Budhbhatti has a table indicating number of valuers per one
lakh of population. This table may be inserted in the report to indicate likely number af value
in the country in the days to come.

10. Subsidiary Company as Valudrhere was detailed discussion about the ability of an
individual to compete with a corporate valuer and ability of a standalone company valuer to
compete with company valuers in a network, domestic or overseas. It was, however, reiterated
to allow companies to become valuers. There were two views regarding subsidiary company as
a valuer. One, it should not matter whether a valuer is a standalone company or a subsidiary of
another company6 XEVLGLDU\ YDOXHU P Datwb® Effecirdd Onidryvd gualiy. Q J
of service. Second, exposing domestic valuation firms to global competition may not be
advisable at least in initial years as it is not conducive to develop capacity within the country. It
was noted that competition from global firms is inevitable and, therefore, domestic valuation
firms should develop capacities to deal with such competition. The fear that Indian firms may
not be able to compete is misplaced going by the example of merchant bankers who conduct
valuations. A view emerged that it may be desirable to allow subsidiary companies to be valuers
with appropriate checks and balances, such as (i) valuation should be the sole objective of the
company, (ii) majority of the directors and majority of whoitee directors should be valuers

(i) valuation reports should be signed by individual registered valuers, (iv) the company and
individual valuers shall be jointly and severally liable for obligations, etc. It was, however,
decided to discuss again on this in the next meeting.

11. Code of Conduct and Ethics: It was suggested that any prescription by way of Code of Ethics
needs to be carefully drafted as it would become a yardstick for evaluating the actions of the

valuer and the same often becomes the basis of disciplinary action against the professional. While
perusing the draft Code of Ethics, it was suggested to avoid nebulous terms like public interest.

It was decided that the report may include an indicative Code of Ethics and not a model Code of

Ethics.Mr. Bud hbhatti was requested to review the Code of Conduct and Ethics, which

will be considered in the next meeting of the CoE.

12. It was noted that valuation being an expression of opinion should not be lightly questioned
absent malafide, gross negligence, very evident, Mtc.Somasekhar was requested to
SURYLGH D EULHI QRWH R@ida$ UR WYV X RFIWD XRMDRY EQ QDK H

13. It was reiterated that a valuer should not outsource valuation to another person, whether the
other person is a valuer or not, in the interest of accountability. However, if an assignment
requires services of valuers of other asset classes or any other professionals, he may hire such
services. Further, any form of disclaimer limiting the liability of the valuer needs to be
discouraged.

14. While considering draft report, the following views emerged:

() The regulator may be enabled to conduct inspection of valuation professionals, based on
credible material available with it. This may not include the power of search and seizure. The
inspections or disposal of show-cause notices must be time bound. The passing of interim orders
should be avoided. Where it is absolutely necessary, it should be passed only by whole time
member (and not the adjudicating officer) and will be valid for a maximum period of 90 days.

(i) While agreeing to the proposed regulatory architecture and governance, it was suggested that
the draft report should detail the possibility of regulatory capture and how it is to be addressed.
(iif) The Governing Council of the regulator may have eminent citizens as part-time members
(PTMs). No valuer should be eligible to join as a PTM. An individual may join as a PTM if he
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was not a valuer in the preceding X years and would not be a valuer in the succeeding X years,
to address conflict of interest.

(iv) As a best practice of good governance, the performance appraisal of the chairperson and
wholetime members should be done by the Governing Board or PTMs.

(v) The primary legislation may provide the broad framework of regulation making process,
while the detailed process may be laid down by the regulatory agency through regudations.
reasonable time, say 3-6 weeks, may be provided for the purpose of public consultation.

(vi) It may not be necessary to provide for removal of difficulties in the implementation of
subordinate laws, as the Governing Council of the regulator can re-write the regulation.

(vii) It should be mandatory to review subordinate law every 3-5 years.

(viif) The provision for appeal to appellate tribunal may be omitted. Accordingly, the appeals
from the decisions of the Administrative Law member may be preferred before the High Court
FRQVLGHULQJ WKH 6XSUHPH &RXUWYV UHFHQW MXGJHPHQW
of tribunals.

15. There was in-depth discussion on the choice between one-tier or two-tier regulatory structure.
While there was a general feeling that there was a role for RVOs, there were two agws, e
view with several variations, regarding their regulatory role. One view was that the existing
RVOs should continue, with both developmental and regulatory roles, as the regulator would not
have the capacity, both in terms of reach and competence, to monitor professionals all over India.
The other view was that RVOs being private bodies, state functions cannot be assigned to them.
Besides, there will be regulatory overlaps and gaps, if two regulators operate in the same space.
It was decided to revisit thus issue in the next meeting. To facilitate further discidsiGoel

and Mr. Nimish Gupta were requested to prepare a note detailing the developmial and
regulatory activities currently being performed by RVOs

16. The CoE note of the chapterisation of the draft bill.

17. Vidhi was requested to modify the report and draft the Bill on the lines of the above
discussion.

18. It was decided to have the final meeting of the CoE at 10:00 AM on Sunday,the 15
December, 201%o finalise the report. To facilitate the sanzetevised draft report will be
circulated one week prior to the meeting.

Date: 239 November, 2019
Place: New Delhi CHAIRPERSON
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Views of RVO Estate Managers and Appraisers
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Sl. Issues for Elaboration of the Issue Views

No.| deliberation

A. VALUATION PROFESSION

1 Vision of What is your vision of the valuation profession, fiveays, ten years anéds long as business in India exists, requirement of proper
Valuation twenty years hence? Should it be like the professibrClmarteredvaluation will be of prime importance. We can catch 1
Profession Accountant, Doctor, Advocate or any other? years.

In some points it is closely associated with the E®ién
of Advocate.

But the major difference lies in tiers of regulatem
education.

2 Review of Valuation profession of which country / jurisdiction da@ a model forModels of RICS (UK & USA), IVSCAppraisal Institute
Valuation valuation profession in India? Which particular featupeactice, or(USA) may be followed with required necessary and
Profession mechanism can be adopted from that jurisdiction? Anficdify in |sufficient modifications/alteration.

Internationally | adopting them? Procedures, methodology, code of conduct, ethics et

3 Review of Otherl Which profession can be model for valuation professidndm? Which|In our opinion, the model of Bar council of India can &
Professions in | particular feature, practice, or mechanism can be addpbed thatadopted.
the Country profession? Any difficulty in adopting them? The mechanism is more or less like bar council as bs

council can frame their rules and modify/alter or adog
them as per requirement

4 Review of Valuation profession has long history in India. What #@re learnings Bank valuation/mortgage lending/ SARFAESI Act
Valuation lessons of such long experience for the statutory fnare for |Statutory valuation for income tax/wealth tax (forjner
Profession in the valuation profession? What features from the draft Vauoatcompany valuation, etc. - these above have lostgiy in
Country Professionals Bill, 2008 can be adopted? What features fthanthe profession.

Companies (Registered Valuers and Valuation) Rules, 2012 |RWO related matters to be adopted from Companies
Rules”) can be adopted? Experience with the RulesasoWhat has(Registered Valuers and Valuation) Rules, 2017 (the
worked well? What has not worked well? Rules) that amply covers the issues in questions.
It has been felt that there is huge need of properliedk
valuers in the business/investment.

B. MARKET FOR VALUATION PROFESSION

5 Market for How big is market for valuation services? Is the markehpetitive?Market is huge for the valuation service, market is qu
Valuation How can it be made more competitive? What are marketrfegi®mns?|competitive among the valuers, mainly banks as wel
Services Who controls price? What are the market segmentermst of assepther Government authorities.
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classes, users or any other? What are market sharetividual valuers

and organisational valuers? What influences growth of dmiet? DoesPlant & machinery and (3) Financial Assets.

the market need to be developed?

Market segments are (1) Mainly Land & Building, (2)

Only the qualified Valuers are allowed to carry on
valuation job.

Due to limited supply of skilled professionals and
existence of entry barrier tlmearket is imperfect.

Market price is influenced by Social, Economic,
Gouvt./legal, Infrastructural and Environmental forces.

valuers qualified valuers are also required for other
sectors of valuation.
Markets for proper valuation done by qualified valuer

exist in case of IBBI registered valuers) are in high
demand.

Market for
Valuers

How big is the market for valuers? What is the markeemail over
next 10 years? Is the market competitive? How can itnbde more
competitive? What are the market segments in ternmsssét classes
users or any other? Does the market need to be develdgbat?are
relative merits and demerits of individual valuer andaoisationa
valuer? Should policy promote one over the other?

Same as above.

\*2

Market for
Valuation
Education

How big is market for education? What is market potential ohe next
10 years? Is the market competitive? Who are market glaywhat are
market imperfections? Which model of education — legaldicad
accountancy or any other - is suitable for valuatiducation? Shoulg
education and examination be with one agency? What age
deficiencies in the current model of valuation educatiathe country?.

Market potential is huge and over the next ten years
will remain same or will increase

Like the professions of Doctors, Engineers, CAs, MB
laluation profession should come onto the surface as
dréam career. It should be achieved through two-tier
educational system in the bottom-up direction i.e.
1042 — B. Tech/ M. Tech/CA/CS/ Cost/MBK'(
tier from where they can accept in line profession or
chose for 2 tier) valuation professional [after 50hrs
contact classes + 150 hrs or more coaching on valua|
(may be in distance education mode)]

(qualification+ examination + experience which already

Market needs to be developed properly, other than IBBI

l*2)

5 a

tion

Due to limited supply of skilled professionals and
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existence of entry barrier the market is imperfect.

Lack of educational institution for imparting educatiol
valuation.
As most of the aspiring valuers are in service/profess

to have maximum aspiring valuers under one umbrel
a time.
(As shown in Annexure A.)

Agencies may be different for education and examination

the distance mode of education may be adopted in order

a at

aks

ero

8 Market for How big is the size of market? How the market can beldped? HowMarket potential is huge.
Research and | to incentivise research and knowledge management? How tbeofhrough proper awareness programme among the
Knowledge extant knowledge would be redundant? Who does research? common people, educational organizations, Govt. bodies,
Management professional organizations and banks, etc.
Gouvt. should encourage research & knowledge
management by pouring grants, incentive etc.
9 Exclusivity Can valuation services be rendered by anydBleGuld valuationSkilled professionals who can only provide valuation set
services be exclusive domain of registered valuation pwiofesls?with integrity, objectivity, competence, confidentigli
What valuations should be mandatorily be conducted hyevs? HowAll valuation services should be exclusive domain of the
can competition be promoted if valuation work is resefeeda set ofggf‘r']g'ted valuers. More over the Companies Act, 2013 spe
people? All types of valuation ideally to be conducted by the set of
skilled valuers.
This competition can be promoted by increasing the nunfh
registered valuers and setting a common standard loatien
job or service
C. REGULATORY ARCHITECTURE
10 | Type of Does valuation profession require regulations? Shoulc istatutoryTwo tiers of regulations are required. Rules 2017 am
Regulation regulation or self-regulation or regulated self-regufetio covers so.
1% tier Govt level-statutory regulator.
2" tier quasi-govt. RVO level (through different
committees) —Regulated self regulators.
11 | One Tier Vs. Should there be a central regulator or many parallel latays|Central regulation (ltier) is required.
Two Tier competing with one another? Should there be two tieregulators —All the second tier regulators may be competitors ef on
Regulation many second-tier regulators competing with one anotheterutheanother, under the oversight of a first-tier regulator

oversight of a central first-tier regulator? Shoulde t Valuation

Yes, a two tier-system is required to get better result
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profession be regulated by one-tier regulator as for éabas or two-
tier regulators as in insolvency profession?

The valuation profession should be regulated by two
regulation as already prescribed in Rule 2017.

tier

ment

it i

e day.

neral
able.
for

of

12 | Regulation Vs. | Should work relating to regulation, development and staisdiaglating
Development | valuation profession be housed together? Do regulation | and
Vs. Standards | development complete or complement each other? Dolatons andYes, regulation and standard both should be compler

standards compete or complement each other? What shethé scopéto each other.
of regulation and development in terms of markets &duers, valuatior
services, valuation education and valuation research?

13 | Scope of How long should be the statutory legislation? What espehould itstatutory legislation as per Rule 2017 is in vogue arsd
Statutory cover? How often this should be amended? Should it beiple basedsufficient and necessary for the operation in India.
Legislation or rule based? Should it be an incomplete law,steuld the legislatiofRule based and to be amended as per the need of th

be a skeletal one with substantial dependence on subiertegaslation?

14 | Malleability of | How to ensure that the framework remains malleable? Bloould it Framework of standard should be malleable. One ge
Framework. cover any emerging new asset class? How should it omlaationsistandard and other asset specific standards are avalil

under different laws? Same malleable framework of legislation be adopted
new asset classes also.
It covers valuation under the Companies Act 2013.

D. FUNCTIONS OF THE REGULATOR

15 | Role of Each In case of two-tier regulatory structure, what shouldHgerole of thel1® tier duty in education: to develop syllabus, hours o
Tier in first tier in education, development, standard settiegearch, valuatiofteaching and conduct examination. Registration of vg
Regulation / services? What should be the role of the second nieeducationito be given after passing the exam.

Development of| development, standard setting, research, valuation esf/idow eact?™ tier duty in education: teaching and training as pef
Valuers / such function can be neatly segregated between two t@rsSomeldirectives of ' tier regulatory bodies.
Market overlap is desirable? What are the good areas for ovarthpha exten{(Conditions are sufficient in Rule 2017 and fulfilledaih
of such overlap? How to avoid regulatory gaps? aspects)
Overlapping: Code of conduct and principle of ethics
the RVOs can be overlapped by first tier, grant for R\
running can be considered as well.

16 | Scope and What areas need regulation? Who - valuers, market faratrah|As prescribed in Rule 2017 — covers all the aspects.
Approaches of | services, valuation education, valuation research - sneedulation?(Necessary Conditions are sufficient in Rule 2017 an
Regulation What are tools of regulation? What is the role oft firsr regulator infulfilled in all aspects)

regulation? What is the role of second tier regulatoregulation?
Should market undertake regulation? What is scope or esteself-

Annexure A & B may be referred.

regulation? Should first tier regulator and second tiguletors compete
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with each other in regulation? What should be jurisdicbbrthe first
tier and second tier regulators?

17 | Governance of | Should regulator — first tier and second tier - be tuttey body, a for{As per given in the rule 2017.

Each Tier profit company, a not-for-profit company, an associatibpersons, or a
society? What should be composition of its governingyBowhat
should be the extent of stakeholder representatiorhengbverning
body? How democratic legitimacy can be imparted to rdgulator?

What should be net worth and shareholding requirementsase of
companies being regulators?
18 | Accountability | How to hold a regulator — first tier and second tiercoantable? Wha™ tier should be accountable to thetier.

of Each Tier measures can be used to assess performance of regulétterarea ofl* tier should be accountable to Govt.
development and in the area of regulation? Self appraisal to be done by both the tiers.

19 | Independence gfWhat are the areas the regulator - first tier and rekdier - should beFor the members -

Each Tier independent to take decision? What areas it may not hale 2ffitier should independently take decision.
independence? How much control Government should have tbgeControl of the Govt. on the first tier should be IiRar
first-tier regulator and what are the means of sucttro? How muchCouncil of India model.
control first tier should have over the second-tegulator and what an€ontrol of 2nd tier should follow Rules published by (
the means of such control? How to protect the regufedar regulatory|October 2017.
capture?

20 | Resources of | What should be the sources of funding of regulator fiestand secondsovt. grant and incentive for both the tiers.

each Tier tier? How to develop human resources to man regulatols® Wihd of
technological resources does a regulator need. Whaldsbe extent of
grant from Government? What should be revenue model?

21 | Scope and What areas of development, regulation and standards bengdvby To be given by Govt. of India.

Manner of subordinate legislation by first-tier regulator? Whdtowdd be the

Making procedure for making subordinate legislation? What shouldthiee

Subordinate instrument for subordinate legislation? Best practidest tmay be

Legislation referred to.

22 | Scope and What should be the extent and methodology of makingldws by the|Should be independently done by the RVOs, l'&tiér

Manner of self-regulatory organisation in the two-tier structuMPat areas offor their individual organization.

Making development, regulation and standards be governed by byaviads
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Byelaws

by the second-tier regulator? How to factdh@interests of society i
making subordinate legislations?

N

23 | Monitoring and | Who should monitor and what should be the manner of niimgtahe [Monitoring committees of™® tier RVOs would monitor
Enforcement conduct of valuation professionals, market for valuagdocation andhe valuation profession of their own members ultinyate
market for valuation services? What should the scomthfority andRVO would be accountable to th& tler authority.
manner of inspection and investigation? What are specifies ron |[Each RVO has its own monitoring policy approved by
monitoring and enforcement by each tier of regulator? 1% tier.
(As shown in Annexure B).
24 | Scope and What should be the mechanism for disposal of quasi-pidienctions atBy one month.
Manner of each tier of regulator? Who should dispose of and the enaah
Quasi-Judicial | disposal? What are the directions that can be givedisposal of a
Functions guasi-judicial matter? What should be the appellate nmesing
Appellate Panel as per the rule 2017 should be there|and
as per the policy the appellate mechanism should wark.
25 | Dealing with What should be mechanism to handle grievance of valuers? Grievance redressal cell should be there at bottietse
Grievances of The Rule 2017 amply speaks of that.
Valuers
26 | Dealing with How should grievance and complaints against valuers beldahiby [ The monitoring and disciplinary committees are therg at
Grievances first-tier and second tier regulators? 2"tier level to handle the irregularities and complsio
against Valuers the valuers.
E. VALUATION PROFESSIONALS
27 | Eligibility to be | Who can be a valuer? What should be eligibility forrathvidual to be g A fit and proper person can be a valuer.
a Valuer: valuer? What qualification and experience an individualkhbave to| Master’s degree in valuation should be there. In our
Qualification, be a valuer? Should one have a degree in valuation? Shoaltave opinion a top-up education in valuation after having
Experience, only top up education in valuation, after having a degremgineering, degree/Master’s degree in engineering, management,
Entity management, finance etc.? Who should provide education?3haitd | finance, valuation etc. is required to be a registered
be the eligibility to be an organisational valuer? Hoangnasset classevaluer who would be capable to undertake all sorts of
should be available? Should a minimum and maximum age veduation in its category.
practicing of profession be specified? The education should be in 2 tiers. It should be achieved

through two-tier educational system in the bottom-up
direction i.e. 10+2—  B. Tech/ Medh/CA/CS/
Cost/MBA (1 tier from where they can accept in line
profession or chose fof%tier) valuation professional

[after 50hrs contact classes + 150 hrs or more coach
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valuation (may be in distance education mode)]
Concerned rules of 2017 amply cover the eligibility
criteria in respect of organizational valuers. It can be
amended and/or changed as and when required.

and jewellery.
Physically fit and mentally alert person can do valumat
work like other professions.

Apart from 3 asset classes, we suggest asset classes like
agriculture, plantation(tea/coffee/rubber), mining, gems

28 | Independence | How to hold a valuer accountable for his services? Whatld be|Disclaimer/disclosure with all the reports to be isshg
and disclosures by him? How to minimise influence of stakehsld# hisja valuer ultimately the interest of the valuers to be
Accountability | independence? How should the fees of a valuer be fixedAdSte® belprotected by the®itier authority as per its guidelines as
of Valuer regulated? and when required.

Minimum fees to be regulated to avoid the ambiguity,

29 | Code of Is the code of conduct provided under the Companies (Rexgiségart from Companies (Registered Valuers and
Conduct and Valuers and Valuation) Rules, 2017 adequate? How to ensuréhéefaluation) Rules, 2017, RVOs must have their byelaws.
Ethics code of conduct is followed? How to monitor this? Rule 2017 amply covers the area.

30 | Scope and Should valuation standards be prescribed? Who should festrch|Statutory body should prescribe the standard, to be
Manner of standards? How should such standard be developed and reviéled/2d by the 2 tier i.e. RVOs.

Making Should such development be a continuous process? What sheuSuch development is a continuous process.
Valuation legislation provide regarding standards? Should regutetee any roleAlready the Rules 2017 covers these aspects sufficigntly
Standards in makings standards? Yes.

31 | Protections for | How valuers can be protected for their bonafide actsul8tprotectionBy insurance coverage.

Valuers flow from regulations or statute? What should beetkient of permittedYes, protection flow from regulations or statute is tnos
disclaimers? How much immunity should disclaimers previd welcome.

32 | Reputation of | How to build and protect reputation of valuers? What facto be|Fit and proper persons and other qualifications for
the profession | considered to consider a person as ‘fit and proper forst&gng aregistering a person as valuer, already given in tlee rd

person as valuer? 2017.

F. DEVELOPMENT OF PROFESSION
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33 | Profession vis-a-How is technology influencing valuation profession? Wiehnology|Latest technology always influences the professional
vis Technology | and how can such technology be used in markets for i@lusgrvices,Use of valuation archive and access of data from the
valuers, valuation education and valuation research? tédlinology /archive etc. can be the aids for more accurate vatuat
machines replace valuation professionals in coursenefXi
34 | Scope and What is the scope of development? To what extent liidies lobbying7Advocacy leads better development

Approaches of | Does it include advocacy? Does it include developmenmarfkets?Awareness programmes would be the best mode of

Development | Does it include education, continuing professional eduqaﬁkavelodpment so far as th& tler is concerned.
examination, development of curriculum and study mdtezi@? How[The 2'° tier would provide education, continuing
can regulation facilitate development? What is thke mf first tier |professional education, examination, development of|
regulator in development? What is the role of secondréigulator injcurriculum and study material, etc.
development? Should market undertake development? Shquithter Already discussed.
compete with market in education? Already discussed.

In fact, the regulators are aiding with the developnoén
profession valuers as a whole but in any event, they
not competing wwith market in education.
35 | Scope and What is the scope of research? How much of reseansacisssary folScope of research can be developed only with assist
approaches for | sustenance of valuation profession? Will market undentegearch onin all form from the Gouvt. level.

Research its own? How research can be facilitated and encouragéd® M/the|Research and development is a continuous process.
role of first tier regulator in research? What is thé&e of second tieMarket driven research is one of many options.
regulator in research? Should regulator compete with raikéNeeds no repetition.
research?

G. TRANSITIONAL MECHANISM
36 | Phasing: Short / How should the roll out of the new regulatory framewbek phasedRequired proper planning, that too is pragmatic one.
Medium / Long | What should be done immediately, what should follow ahdtvghould
Term be done in long run?
37 | Grandfathering | Is there any need for grand fatheNd@ can be grand fathered? Whatequired.
should be the process of grand fathering?
38 | Transitional How long it should take for the first-tier regulator nwe up and takéBBI should remain as®itier for long. Our experiences

Arrangement for over the task from IBBI? How the work would be transied to thestill very satisfactory.

IBBI regulator? Should be permanent in nature.

39 | Transitional Should existing RVOs be automatically transition to sasond tienSince the RVOs being the stakeholders, their interest

Arrangement for

RVOs

regulator? In what time frame? In case fresh eligybihorms are

should be amply protected together with further fadt t

ha

stipulated for second tier regulators, how much time sheuwisting

they have not only done the grass root work so far as

the
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RVOs be provided to comply with the new norms. Shouddnilmber of
second tier regulators be capped?

registered valuers are concerned that ultimately dewe
the market standing of the said valuers, but also theg
changed their position by complying with the rules an
directions of the IBBI.

40

Transitional
Arrangement for
RVs

Should existing registered valuers be automatically be teigrep the
new regulatory regime? What should they transition?

The existing members would remain with the RVOs [
ultimately they would be accountable to trktigr

regulator, as the registered valuers.

(SUBRATO DUTT)
Name and Signature of Chairperson

RVO ESTATE MANAGERS & APPRAISERS FOUNDATION
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Annexure — ‘A’
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Annexure — ‘B’
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Yiews of 10OV istered Valuers Foundation
IS1. No, Issues for Elaboration of the Issue SUGGESTIONS
deliberation
LU VALUATION PROFESSION
! =
1 Wision of What is vouwr vision of the valuationln coming Five years, most of the valuers will come under the regulated
Wakation orofession, five years, ten vears and fwenty regime. Valuation specific educational courses at graduate and post graduate
Profession vears hence? Shouid it be like the professionflevel shall be the entry level eligibility.Other classes of assets will start

af Chartered Accountant, Doctor, Advocate gntering into the system.

or any otfrer?

Ten and Twenty years hence, the profession shall be taking shape into a full
fledged profession with inclusion of younger generation in all asset classes.
Registered valuer in one class of asset shall be able to register in other classes
of assets by specialized educational courses’ programmes through registered
bodies under the regulatory framework 1.e. Tier-2.

Profession be like:-

This profession depends on the perception of the individual comprehending
scientific and artistic expression to an extent it is similar to other professions
like architect and medical professionals.

2|Review of Faluation profession of which countfry /|ln most of the countries, there are no specific ]EEEHEE-‘.';: regulations for the
Valuation L"urﬂdfc.r!an can be a model for valuationvaluation profession.

Profession profession i Indine?  Which particulor|india can develop its own lepislation based on the success of the

Internationally featwrs, practice, or mechanism can belCompanies(Repgistered Valuers and Valuation) Rules, 2017 and the

wdopted from that furisdiction? Any difficultyregulations made thereunder.

in adopting them?

]K However, We can adopt workable and practical features especially in case of
ucational programmes, training programmes and ethical standards,

%
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Review af Ciher
Professions fn

Which profession can be model for valuation[There is no other profession which can be said as medel for valuation
profession  in India?  Which  particular profession in India. It will be a blend of all the profession by adopting their

the Cotntry fearure, practice, or mechanism can befeatures which are essential for valuation. Since there is no exact parallel
aa‘ﬂp.l'edfmm Iﬁutpmfzsﬂ'un? Any difficulty pm['essiun it becomes difficult to adopt any of them completely.
in adopiing them?
4iReview of Valuation profession has long history inlt 18 correct that Valuation profession has long history in India but its
Faluation india. What are the learnings / lessons of such }i'l.rnr]ﬂ.ngs are largely on valeation of land only and have very less academic

Prafession in
e
Couniry

}{ang experience for the statutory frameworkwork in India on other asset classes Negligible understanding of Intangible
for valuation profession” What features fromasset valuation and derivatives of Assets. Relisnce on  judicial
the drafi Valuations Professionals Bill, 2008 pronouncement or precedents are more and due to Lack of Scientific studies
.i:::zr'i be adopied? What features from the logical methods,it resulted in large dependence upon judicial
.Ln-mpames (Registered  Valuers  andpronouncements which are often contradicting each other, thus leaving space
~i["u.!‘m:rnunj Rules, 2017 (“the Rules") can befor erroneous practices. So, clear lack of education on complex situations,
wdopted? Experience with the Rules so far. lack of database, lack of accessibility of data which exist.

{What has worked well? What has not worked
awell?

i

blems so far: Valuation Bill Draft 2008 is old document so perspective
y be made from new legislation. Companies (Registered Valuers and
aluation) Rules, 2017 (“the Rules") is latest development and provides
asic framework as it sets Qualification and Experience criterion. The Rules
ave focussed on need of formal education, training and Continuing
ucation for profession of Valuers.

hat worked Well: Process of reaching large no. of valuation participants
gh BVOs. RVOs role of creating infrastructure for scrutinising,
lling, educating, training and supporting for registration with IBBI has
ked very well. Monitoring, CEPs and further education like Valuation
tandard programmes iz doing very well for valuers. A lot of private sector
lent and energy has flown in through RVO in doing the ground work.
common visible platform of Valuer through IBBI website has worked well
any service user can now check basic credentials whether the valoer is
ered or not, before hinng.
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"What not worked well:

Expats from other professions and part time practice aspirants are currently
being treated at par with mature and serious valuers. The serious nature of]
profession demands elevating them towands adopting this profession
completely.

MARKET FOR VALUATION PROFESSION

Narket for
Valuation
Services

\How big is market for valuation services? Is
the marke! competitive? How can it be made
maore competitive?  What are  market
imperfections? Who conirols price? What are
the market segments in terms of asset classes,
users or any other? What are market shares

valuers? What influences growth of the
market?  Does the market need to be
developed?

Every financial decision needs the valuation advice. However such market of]
waluation services is not fully created so far,

Presently, Market is of two types, principly, One for statutory compliance
requirement. Other is use for decision making. There is need to improve both
s, statutory valuations are procedural and tend to be superficial. Also as it is
mandatory in nature, valuers are encouraged to try and match the figures. So,

of individual valuers and organisationalproper training in procedural and ethical way of valuation is required.

However , in ease of stratgic decision situations, the expert opinion of a
waloer is required and trusted as, the sk in decision are of higher order.
arket Size in Volume terms majonity ; minority for Individual to Entity.
arket Size in Value Terms majority : minority for Entity : Individual,
'herefore, large chunk of proceeds from valuation services are absorbed by
less number of large entities,

Growth of market is greatly influenced by the economy of our country and
natural outcome of the market. Yes, market need to be developed through this
fkind of repulated system.

Narfet for

Ferfuers

Iiﬁ"::lw big is the market for valuers? What is
the marker potential over next 10 years? [s
mg market competitive?

ow can it be made more competitive? What
are the market segments in terms of asset
l[.c;’ﬂ_'.'.r-é's, txers or any other? Does the mariket

Market can an grow & GNP+y% for long period. 'With Gowt. Focus on 5
Trillion Economy in 5 years , valuation services market is also likely to grow
fat 15-17% p.a CAGR.

Yes, the market is competitive and it can be make more competitive by
bsorbing the valuers registered under different acts like Ufs 34AB of Wealth
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erits and demerits of individual valuer and
organisational Should  policy

valuer?

mromote ane aver the ather?

t-:ﬁ“:?m developed? Whar ave relative|ln case of an individual valuer, he can operate at lower cost and his e:-apu'ﬁE

the responsibility 18 there, Whereas, he lacks capacity to underake large

jets.
In case of organisational valuers, the cost are higher but because of the pool

f data and expertise, it has the capacity to execute the big sized valuation.
the same time, organizational valuers has to perform in line with the
rganization policy thereby, lacking responsibility.

alicy should not promote one overanother, It should be Market driven and

ongpolistic prachices should be curbed in any of the case.Policy is required
o provide market freedom in terms of individual valuer and organizational
aluer,

Market for
Faluation
Education

market potential over the next 10 vears? Is
the market competitive? Who are market
plavers? What are market imperfections?
Which model of education — legal, medical,
accountancy or any other - iy suftable for
valuation education? Should education and
examination be with one agency? What are
the deficiencies in the ecwrrent model of
valuation education in the country?

How big is market for education? What is{ No such market currently at graduation or any other level. However, it has

widen scope in it and can become a big market for education.

For next 10 years only a limited number to enrol for University level
programme. Only after the profession is well established shall the next
generations take it up as career option.

Yes, the market 15 competitive.

Tier-2 should be provided responsibility of education with afier due
approvals of such programmes from Tier-1.

Exams can be conducted under one agency with standardised course
modules,

Market for
Research arnd

Knowledge
Management

How big iz the size of market? How the

market can be developed? How ro
incemtivise. research  and  fmowledge
management?  How  soon  the extant

fmowledee would be redundant? Who does
research?

It is difficult to ascertain the size of market but it can be said that at present,
no such market research and knowledge management is taking place. Once
this profession is regulated than it will start revealing its shape and size.
Market can be developed by emphasizing on Technological research,

Research and knowledge management can be incentivise by scholarships,

awards, participation in industry matters for research puaper,

FPage 4 of 14




Tier-2 can take up the research work with the support of the Tier-1,
Government and the industry.

Exolusivity

Can valuation services be rendered by
amyone?  Should valuation services be
exclusive domain of registered valuation
professionals? What valuations should be
mandatorily be conducted by valuers? How
can competition be promoted i valuation
work is reserved for a set of peaple?

Mo, 1t cannot be rendered by anyone. Yes, 1t shouldbe exclusive domain of!
registered valuation professionals only. But, to begin with for a limited
period the existing valuers who are registered U/s 34ABWoealth Tax Act,|
SEBI and any other act may be given the status of valuers{non registered|
and enrolled with RVO only) forlimited purposes like bank valuation, etc.
Such valuers shall be enrolled with RVOs as members and shall comply
with bye-laws of respective RVO.

Competition will sutomatically be in place as these members will be
compelled to competewith the Registered valuers and al the same time
would be required to upgrade themselves to become registered valuers.

REGULATORY ARCHITECTURE

Type of
Regulation

Does  valuation  profession  reguire
regulations?  Should @t be statutory
regulation or self-regulition or regulated
self-regulations?

Yes, Valuation profession require Regulation and it should be Regulated
Self-Regulations.

Cne Tier Vs.

Twa Tier
Regulation

Should there be a central regulator or many
parallel regulators competing with one
another? Should there be two tlers of|
regulators — many second-tier regulators
competing with one another, under the
oversight of a central firsitier repulator?
Should the Valuation profession  be
regulated by one-tier regulator as jfor
Advocates or two-tler regulators as in
insolvency prafession?

There shall be two tiers of regulators — many second-tier regulators
competing with one another, under the oversight of a central firstter
regulator.

For better understanding, please refer Annexure-Asnnexed with this
questionnaire,
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12 | Regulation Vs. | Should work relating to  regulation,| Regulation, Standard and Development complement each other,
Develppment | development  and  standards  relating| Quasi Legislative & Quasi judicial part be taken care by Council{Tier-1).
. valuation profession be housed together?| Development, Research, Monitoring, Standards, Education, Training etc.
Standards Do regulation and development complede or| should be with Tier-2. For better understanding, please refer Annexure-

complement each other? Do regularions and| Aannexed with this questionnaire.
standards compete or complement each

other? What should be the scope of]

regulation and development in ferms  of|

markets for valuers, valuation services,

valugiion  education and  valuafion

research?

13 | Scope of How long should be the statutory| Statutory legislation should be continuingone but the scope of amendment
Statutory legislation? What aspects should it cover?| should be there. It should be nule based{amendable) and it should be &
Legislation How ofien this should be amended? Should| complete law.

it be principle based or rule based? Should
it be an incomplete law, e, should the
legisiation be a skeletal one with substansial
dependence on subordinate legislation?

14 | Malleability of | How to ensure that the framework remains| Scope of malleability in framework should be there. Composition of
Framework. malleable? How should it cover any| govemning council should be of primary concern so that inclusion of new

emerging new assel class? How should it
cover valuations under different fows?

asset classes and its nuances can be captured, Valuers should have the liberty
to choose the asset class according to their expertise. Related educationfor a
particular class of asset should be open to all.

All valuations under different laws should be covered under this law like as
suggested for the inclusion of valuers registered Ufs 34AR, SEBI and other
such different laws,

=
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FUNCTIONS OF THE REGULATOR

15 | Role of Each | In case of two-tier regulatory structure,| The areas of Tier-2 are more or less overlap with Tier-1 as Overlapping is
Tier in what should be the role of the first tier in| Healthyfor this framework. For befter understanding, please refer
Regulation /| education, development, standard setting, | Annexure-Aannexed with this questionnaire,

Development research, valuation services? What should| Regulatory gaps can be avoided by synchorinizing.
of be the rofe of the second tier in education,
Valuers / development, standord selfing, research,
Market valuation services? How each such function
can be neatly segregated between bwo tiers?
O some overlap is desirable? What are the
good areas for overlap and the extent of|
such overlap? How to avoid regulatory
gaps?

16 | Seape and What areas need regulation? Who - valuers, Areas such as Education, Research, Training, ete. need regulations and for
Approaches of | market for valugiion services, valuationbetter understanding, please refer Annexure-Aannexed with this
Regulation edwcafion, valuation research - needsguestionnaire,

regulation? What are tools of regulation?
What is the role of first tier regulator in
regulation? What is the role of second tier
regulator in regulation? Shouwld marker
undertake regulation? What is scope or
extent of self regulation? Should first tier
regulator and second Her regulators
compete with each other in regulation?
What should be jurisdiction of the first tier
and second tier regulators?

Tools of regulation are procedure of registering the members, monitoring,
addressing the grievances, disciplinaryaction and punitive penalisation.
MMarket should not undertake regulation.

Tier-1 and tier-2 should not compete with each other. It should be self-
regulation.
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17 | Governance of | Should regulatar — first tier and second fier| Tier I (Statutory body)} Composition of Council {19 numbers) consisting
Each Tier - be a statutory body, a for-profit company, | of:-
a not-for-profit company, an association of| 1.  Elected Valuer members (9 numbers representing different regions of
persons, or a sociely? What should be the country);
compasition of its governing body? What| 2. Government Nominees (5 numbers from Academic sector, Ministry,
showld be the extent of stakeholder Finance Sector, SEBI and Industry);
represeniation in the governing body? How| 3.  Registered Valuer Members from Tier-2 (5 numbers nominated in
democratic legitimacy can be imparted to proportion to the strength of their membership).
the regulator? What should be net worth and
shareholding  requirements in  case of|Tier 11— (not for profit company or a company not for profit).
companies being regulators? MNine elected members in Tier-1 from different regions of the country
legitimize the democratic structure of the council. Substantial Networth
requirement is recommended for Tier-2.,
18 | Accountability | How to hold a regulator — first tier and| Tier IT will be accountable to Tier [ and Tier I will be accountable to law.
of Each Tier second fier - accountable? What measures| Regulator can be assessed by status and performance of committees formed,
carn be wsed to assess performance of| bye-laws, policies, disclosures efe.
regulator in the area of development and in
the area of regulation?
19 | Independence | What are the areas the regulator - first tier| The detailed structure of both the tiers can be summarized in Annexure-
of Each Tier | and second tier - should be independent fo| Aannexed with this questionnaire for better understanding,

take decision? What areas it may noi have
felil  independence? How much control
Covernment should have over the first-tier
regulator and what are the means of such
contrel? How much control first tier should
heave aver the second-tier regulator and
what are the means of such control? How to
protect  the regulator from resulatory

capture?

Independence should be given to Tier-2 in the fields of enrolment of new
members, how to conduct classes, procedure for grievanee and monitoring,
ete.
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20 | Resowrces of | What showld be the sources of funding of| Tier-1 will be funded by Government.
each Tler regrlator -first tier and second tler? How to| Tier-2 may generate funding through CSR  (Corporate  Social
develop  human  resources (o man| Responsibility) for research work in the field of valuation.
regulators? What kind of technelogical
resources does a regulator need  What
should be extent of grant from Government?
What should be revenue model?
21 | Scope and Whai areas of development, regulation and| As discussed earlier, the law should be complete and therefore the question
Manner of standards be pgoverned by subordinaie| of sub-ordinate legislation does not arises.
Making legislation by firsi-tier regulator? What
Subordinate | should be the procedure for making
Legislation subordinate legizlation? What should be the
instripment for subordinate legislation? Rest
practices that may be referred to,
22 | Scope and What should be the extent and methodelogy | Governing board of Tier-2 shall have the power to amend the by-laws as
Manner of of making bye laws by the self-regulatory | per requirement,
Making \ organisation in the iwo tier structure? What
Bnelerss areas af development, regulation and
il i | standards be governed by bye-laws made by
the second tier regulator? How to factor in
the interests of society in making
subordinate legizlations?
23 | Monitoring Wha should monitor and what should be the| As per the present policies and Bye-lawsof Tier-2.
and marmer of moniforing  the conduct of
Enforcement | valuation  professionals, market  for

valuation education and market for
valuation services? What should the scope
af authority and manner of inspection and

investipation? What are specific roles in
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monitoring and enforcement by each tier af|

regulator?

i

Faluer:
Clualification,
Experience,

Entity

eligibility for an individual to be a valuer?
What qualification. and experience an
individual should have to be a valuer?
Showld one have a degree in valuation?
Showld one have only top up education in
valuation, after having a degree in
engineering, management, finance efc.?
Wha should provide education? Whar
should be the elighility to be an

24 | Scope and What showld be the mechanism for disposal] As per the policies and bye laws of Tier-2 and please refer Annexure-A
Manner of of guasi-judicial functions at each tier of annexed with this quesstionaaire.
Ouasi-Judicial | regulator? Who should dispose af and the
Functions manner of disposal? What are the divections
that can be given in disposal of a gquasi-
Judicial matter? What should be the
appellatie mechanism?
!
25 'E}f_a_ﬁng with i What showld be mechanizm to handle Ag per the policies and bye laws of Tier-2.
Grievances of | grievance of valuers?
Faluers
26 | Dealing with | How should grievance and complainis As per the Grievance policies and bye laws of Tier-2 and assist Tier-1 in
Grievances against vafuers be handled by first-tier and | disposal of such grievances.
against secand tier regulators?
Faluers
3 A
" E VALUATION PROFESSIONALS
27 | Eligibility to be| Who can be a valuer? What should be Eligibility and qualification for an individual to be a valuer is already

defined in the Companies (Registered Valuers and Valuation) Rules, 2017
with required amendments as specified.

To begin with for a limited period the existing valuers who are registered
Ufs 34AB Wealth Tax Act, SEBI and any other act may be given the status
of valuer (non registered and enrolled with RVO only) for & limited purposes
like bank valuation. Such valuers shall be enrolled with RVOs as members
and shall comply with bye-laws of respective RVO,

- ol
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arganisational valuer? How many asser
classes should be available? Should a
minimium and maximum age for practicing
af profession be specified?

Tr;dependﬂme
e
Accountability

af Faluer

How to held a valuer accountable for his
services? What should be disclosures by
him? How o minimize infTuence r:y)
stakeholders om his independence? How
should the fees of a valuer be fixed? Should
Jee be regulated?

Existing criterion in Companies Rules be adopted along with Full fledged
training programme for new pgeneration of Valuers.

1. Full fledged valvation programme, followed by training under senior
valuer,

2. Scope for further studies as PG programme, Speciality or Domain
Specitfic.

3. Scope for Reasearch £ Super speciality programmes. Kind of Fellowship
orDoctoral programme in Super Special skills.

4. Recopnition to small deration Under Gradoate Programme (like Skill
development by MSME o work as Valuers Assistant.

5. Five year of practice after each level of education.

There should not be any minimum or maximuom age for practising the

fession
([EE

Valuer can be accountable for services through Monitoring and Peer Review
by Tier 1. Yearly Fee guidance method may be prepared and circulated by
Tier Il however it should not be regulated.

Use of technology may minmimise the influence of stakeholders in the process
of valuers.

Fees should be market doven.

29 | Codeof
F Conduct and
| Ethics

I5 the code of conduct provided under the
Companies (Registered Valuers and
Frluation) Rules, 2017 adequate? How o
ensure that the code of conduct is followed?
How to monitor this?

Code of conduct provided under the Companies (Registered Valuers and
Valuation) Rules, 2017 is adequate alongwith the Valuation Standards to
ensure that the code of conduct is followed. It can be monitor by Tier-2 as

per their policy.
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Technology

30 | Scope and Should valuation standards be prescribed?| Yes, Valuation Standards have to be prescribed by Tier-1 based upon
Manner of Wha should prescribe such standards? How| recommendation by Tier 2. It should be continuous process. Regulator
Making showld such standard be developed and| should take advise of Tier Il on Preparation of Standards.

Faluation reviewed? Should such development be a

Standards continuous  process? What should the
legislation provide regavding standards?
Showld regulator have any role in makings
standards?

31 | Protections for | How valuers can be protected for their| Valuers can be protected for their bonafide acts by entertaining any

Vahiers bonafide acis? Should protection flow from| complaint or grievancesagainst the valuers through a mechanism of
regulations or statute? What should be the| Grievance redressal of such grievances at the level of Tier-2 followed by a
extent of permitied disclaimers? How much| disciplinary action against the eming valuers, if required.
immumity should disclaimers provide?

Protection may flow from regulations as well as through statoe. A model set
of permitted disclaimers can be published by the Teir-1.

32 | Reputation of | How to buwild and protect reputation of| Reputation of profession will depend on quality of services and code of]
the profession | valuers? What factors fo be comsidered fo| conduct practised by professionals. Transparency in Education, Training,

consider a person as fit and proper’' for| registration Work opportunities Practice of Ethical & professional
registering a person as valuer? Standards, Conduct of Assignment and Method of Fee Calculation.
7 DEVELOPMENT OF PROFESSTON
33 | Profession vis- | How is technology influencing valuation| Technology can't replace valuers. Technology can be useful for a valuer in

praofession? What technology and how can
stich technology be used in markets for
valualion services, valuers, valuation
education and valuation research? Will
technology / machines replace valuation
prafessionals in course of time?”

making opinion. Carrying out research and managing database. Some low
cost services may pass on to technology based platforms
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34

Seape and

Approaches of
Development

What iz the scope of development? To what
extent il includes lobbying? Does it include
advocacy? Does it include development of|
markets? Dees it inelude education,
continuing  prafessional education,
examination, development of curriculum
and study material, ete? How can regulation
faciliiate development? What is the role of)
first tier regulator in development? What is
the role aof

second ter regulator in developmeni?
Should market wundertake development?
Should regulator compete with market in
education?

Development includes — Awareness, education, research and application.

It includes Advocacy.

Yesitincludes education, continuing professional education, examination,
development of curriculum and study material, etc

Tier I regulator to advise Tier | on Standards formulation, Valuation policy
and matters.

To develop Education Programmes,Conduct education, Training,
programme, CEPs, Industry interactionstc  make International
representations, to show case Indian Professional to world markets. To
enrol, scrutinise, develop, recommend for registration the Valuers and create
Infrastructure for above PrOZramimes, Monitoring the
professional addressing the Grievance &redressal mechanism development,
Recommending for disciplinary action if required

23

Scope and
approaches
Jfor Research

What is the scope of research? How much of
research I necessary for sustenance of|
verluation prafession? Will market underake
research on s own? How research can be
Jucilitated and encowraged? What is the role
of firsttier regulator in research? What is the
role of second tier regulator in research?
Should regulator compete with market in
research

Developing the Super Specialist Valuers through Fellowship and Doctoral
lelevl programmes by Tier II. Tier 11 to fund & support rescarch with the
help of Industry and Govt Support. Research on market data is key
component of research. Tier [ to support such reserchers with access to
government Data, Infrastructure, participation in policy decisions etc

All should be allowed to participate in research works. Authenticity shall be
verified by Tier I and Tier II regulators.

TRANSITIONAL MECHANISM

36

Phasing: Short
i

Medium / Long
Term

How should the roll owt of the mew

regulatory framework be phased? What
should be done immediately, what should
Jollow and what showld be done in long run?

Existing Registered Valuers under Companies act shall be automatically
included,

To begin with for a limited period the existing valuers who are registered
Ufs 34AB Wealth Tax Act, SEBI and any other act may be given the status
of valuer (non registered and enrolled with RVO only) for a limited purposes

‘e
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like bank valuation. Such valuers shall be enrolled with RVOs as members
and shall comply with bye-laws of respective RVO,

37

Crrandfathering

is there any need for grand fathering? Who
can be grand fathered? What should be the
process of grand fathering?

Existing Registered Valuers under Companies act must be allowed entry
without any further training or exams. If they are again subjected to training
and exam then there will be no faith in regulation.

The existing valuers who are registered U/s 34AB Wealth Tax Act, SEBI
and any other act may be given the status of valuer members (non registered
and enrolled with RVO only) for a limited purposes like bank valoation.
Such valuers shall be enrolled with RVOs as members and shall comply
with bye-laws of respective RV O,

38 |

Transitianal
Arrangement

| for IRBI

How long it showld take for the first-tier
regufa!ar to come up and take over the task
from [BRI? How the work would be
transitioned to the regulatar?

It requires suitable time period to formulate the council alongwith required
Infrastructure,

Because TIER II 18 already developed. Functions at IBBI are clearer and
defined as of now.

39

Transitional
Arrangement

Jfor
R¥FOs

Should existing RVOs be automartically
iransition to as second tier regulator? In
wihe! Hme frame? In cose fresh eligibility
norms arve stipulated for second ier
regulators, how much time should existing
RVOs be provided to comply with the new
norms, Should the number of second tier
regulators be capped?

RV shall be automatically made TIER.TI regulators. However, there should
be a minimum net worth and infrastructure requirement for RVOs,
Mo time frame required. Just a notification will be enough.

Transitional
| Arrangement

Ilff.?r ¥y

Should existing registered valiers be
automaiically be migrated to the new
regulatory regime? What should they

| transition?

Yes. Existing registered valuers be automatically migrated to the new

EEEEEER

regulatory regime without any pre-requisite.

Vinoy- l'q]-q
Designation: M D § C ED
|0 RUF

Mame :
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SL Issues for | Elaboration of the Issue Views

No, | deliberation P

A = VALUATION PROFESSION

| Vision of | What is your vision of the valuation profession, five years, ten vears and [Valuation has a tremendous scope in India. |
Valuation | twenty years hence? Should it be like the profession of Chartered jshould be a full-time course just like we hava
Profession | Accountant, Doctor, Advocate or any other? CS/CA, where in lots of valuation tools, technique

land methods are included with lots of practical casel
Jj_1 studies.

2 Review of Valuation profession of which country / jurisdiction can be a model for [The Valuation standards of USA, Canada and
Valuation valuation profession in India? Which particular feature, practice, or |Australia are well known Globally. We should
Profession mechanism can be adopted from that jurisdiction? Any difficulty in [create India centric/specific model for Valuation.
Internationally adopting them?

3 | Review of Other | Which profession can be model for valuation profession in India? Which [CS/CA are the finest regulated Professions in
Professions in Epan{t.ulur feature, practice, or mechanism can be adopted from that [India, and the same format should be used foo
the Country | profession? Any difficulty in adopting them? Valpation as well on a blend of classroom

% edication and training,

4 Review of | Valuation profession has long history in India. What are the leamings / [The Companies (Registered Valuers and
Valuation  lessons of such long expenence for the statutory framework for valuation [Valuation) Rules, 2017 are appropriate.

Profession in the | profession? What features from the draft Valuations Professionals Bill,

Country | 2008 can be adopted? What features from the Compunies (Registered |Appellate Authority as mentioned in Valuation
| Waluers and Valuation) Rules, 2017 (“the Rules™) can be adopted? [Professionals Bill, 2008 should be mi.mlepetrde:uil
| Experience with the Rules so far, What has worked well? What has not body,

worked well? |
B. MARKET FOR VALUATION PROFESSION
| 5 | Market for How big is market for valuation services? Is the market competitive? How (e Valuation market is quite big in India, more
! Valuation can it be made more competitive? What are market imperfections? Who | concentrated in cities and then in villages only.
| Services controls price? What are the market segments in terms of asset classes, | The Market is fairly competitive. It can be made
- users of any other? What are market shares of individual valuers
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and organisational valuers? What influences growth of the market? Does
the market need to be developed?

Market for
Valuers

How big 15 the market for valuers? What is the market potential over next
10 years? Is the market competitive? How can it be made more
competitive? What are the market segments in terms of asset classes, users
| or any other? Does the market need to be developed? What are relative
| merits and demerits of individual valuer and organisational valuer?
| Should policy promote one over the other?

more competitive by bring the awareness in
user's commumity, The Market needs to b
developed by bringing awareness in the corporate
world both domestic and international.

eThere are broadly and roughly two market
segments; (a) valuation entities undertake
complicated valuations with a higher fee; (b)
individual valuers undertake simple wvaluations
with a lower fee. The share of each segment is|
estimated to be as under:

Category of | Number of | Fee from Val-

Valuer Valuations uations (%o)
(¥a)

Individual o 10

Entity 10 90

Euwwer, the proposed framework should be ap-

#Both individoal and entity should be allowed for

s All forms of entities (companies, LLPs,

ostic about such segmentation- should nerthen
romote nor discourage either,

practice as in the case of CS/CA currently. Thj
choiee should be left with the client to engage
valuer.

partnership firms) should be allowed as valuation
entities. A majority of the directors/partners
should be valuation professionals, There was also

a view that all or 3, whichever iz less, of the
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directors  /partners.  should be valuation
professionals, as currently provided in the Rules,

Where a company 1s a valuation entity,

a) it must not be a subsidiary or have subsidiaries;
) at least 51% of equity must be held by regis-
red valuers; and

{c) its sole object should be valuation.

# There may be three basic asset classes (ps in line
with [V5), as presently provided in the Rules, to
start with. However, each asset class may enable
for specialisation in niche areas also. For
example, the asset class land and building may!
have specialisations forestry, agriculture,
pisciculture, mining, tea and coffee plantation,
ete. The statute may enable addition / deletion of|
asset classes depending on need.

@ The market sizing is difficult to find out. The
following laws and regulations need to be
incorporated in valuation :

1) Income Tax

2) RBI

3} Insurance

4} Banks

5) IND AS

6) SEBI (as of now, it is partly implemented)

7) Stamp Act
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Market for
Yaluation
Education

How big is market for education? What is market potential over the next
10 years? Is the market competitive? Who are market players? What are
market imperfections? Which model of education — legal, medical,

| Accountancy or any other - iz suitable for valuation education? Should
¢ducation and examination be with one agency? What are the deficiencies

in the current model of valuation education in the country?.

s The model of education should be similar to that
of ICSIVICAL The Central regulator should
prescribe curriculum  of the courses  for
registration as RV and conduct the final
examinations of the courses.

» The courses may be delivered by RVOs and/or
specified institotions set wp by Valuation
regulator in the line of ITMs and TTTs.

o The admission t0 courses should be allowed
through a common competitive enfranc
examination.

sThete may be two kinds of courses for
registration as RV:

{a) Top-up Course: An individuoal with mini-
mum gqualification in relevant discipling
such as B.E. in Civil Engineering or a pro-
fessional qualification such as CS/CA may|
undergo a top-up/bridge course in either off
a format below:

(i) The one year classroom fraining is al
long duration training for profession-
als.

{1} One year/any such other period class-
rooany training, if required, should bef
conducted as evening classes

(iii) Instead of intensive internship with a
Eemstered valuer, it showold be in the
form of workshops as per current prac-

tice or 15 days practical training.
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|of two years comprising one-year of classroom
and one year of intensive internship with a RV.
1 Complete Course; An mdividual with a pass in
lags XII, may undergo a five-year comprehensive|
urse from recognised places (RVOs and speci-
ed institutions). This may have two years com-
mon course for all asset classes, eighteen-months|
pecialisation in the specific asset class, and eight-
months of internship with an RV.

wBoth the models have a component of super
specialisation in 4 sub-class of assets such as
forestry, jewellery, arts, agriculture, tea and
coffee plantation, mining, patent, copyright and
other intangbles etc.

Market for How hig is the size of market? How the market can be developed? How [The Central Regulator should conduct and promote
Research and to incentivise research and knowledge management? How soon the extant rescarch and knowledge management. Research
Enowledge knowledge would be redundant? Who does research? should also be carmied out by Tier Il reguolator.
Management !
Exclusivity Can valuation services be rendered by anyone? Should valuvation services [The following valuations should mandatorily be

be exclusive domain of registered waluation professionals? What
valuations should be mandatorily be conducted by valuers? How ean
competition be promoted if valuation work is reserved for a set of people?

conducted by a registered valuer:
(a) Every valuation required under any law in the
Country:

(b} Every other valuation required for a decision by
Government or a public authority or a financial
institution, by practice.

{c) The profession of Registered Valuer should be
introduced in a phased manner.
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REGULATORY ARCHITECTURE

regulation or self-regulation or regulated self-regulations?

C.
10 | Type of
— Regulation
11 | One Tier Vs.
Two Tier
Regulation

r—r— e s

1. It should be a mixture of statutory ragulaE
along with regulated self-regulation.

Should there be a central regulator or many parallel regulators competing
with one another? Should there be two tiers of regulators — many second-

tier regulators competing with one another, under the oversight of a prising [BBI (Central Regulator) and RVOs,

central first-tier regulator? Should the Valuation profession be repulated
by one-tier regulator as for Advocates or two-tier regulators as in
insolvency profession?

- It should be a two-tier structure, as in place com-|

3. The standards should be set in the manner
mimilar to secretarial standards and accounting

12 | Regulation Vs,

Should work relating to regulation, development and standards relating

standards, The standards should be set by Tier |
repulator.

4. Regulation and should

complement each other.

development

The legislation should spell out:

{a) the role of the Central Regulator and its govern-
ance structure;

Development valuation profession be housed together? Do regulation and development

V. Standards complete or complement cach other? Do regulations and standards
compete orf complement each other? What should be the scope of
regulation and development in terms of markets for valuers, valuation
services, valuabion education and valuation research?

13 | Scopeof How long should be the statutory legislation? What aspects should it
Statutory cover? How often this should be amended? Should it be principle based
Legislation or rule based? Should it be an incomplete law, i.e., should the legisiation

be a skeletal one with substantial dependence on subordinate legislation?

14 | Malleability of | How to ensure that the framework remains malleable? How shonld it
Framewaork, cover any emerging new asset class? How should it cover valuations

under different laws?

b) the role of the RV Os;

¢} Offences and Penalties, including appellate
echanism, as under:

i} Schedule-A comprising of major Offences by
Central Regulator; |
it) Schedule-B: Other Offences to be dealt by
VOs, and
iii) Substantive law should cover key guiding
rinciples, which means that it should be a skeletal
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legislation  with  substantial
subordinate legislation,

dependence  on

[If an BV haz committed offences included in both
Schedule, it will be dealt by the Central Regulator,

{d) Manner of exercising quasi-legislative, execu-
tive and quasi-judicial functions by the Central
Regulator and the RVO, as an extended arm of the
ICcntnﬂ Regulator,

Tier I: It should be empowered with marketing
regulations, overseeing compliances, exercising
control and monitoring disciplinary proceedings, if
any, between Tier Il Regulators.

Tier IT: Tt should deal with education, development
of profession, standard setting for valuers,

———

D. FUNCTIONS OF THE REGULATOR

15 | Role of Each In case of two-tier regulatory structure, what shounld be the role of the first
Tier in tier in education, development, standard setting, research, valuation
Regulation / services? What should be the role of the second tier in education,
Development of | development, standard setting, research, valuation services? How each
Valuers / such function can be neatly segrepated between two tHers? Or some
Market overlap is desirable? What are the good areas for overlap and the extent

of such overlap? How to avoid regulatory gaps?

16 | Scope and What arcas need regulation? Who - valuers, market for valuation services,
Approaches of | valuation education, valuation research - needs regulation? What are tools
Regulation of regulation? What is the role of first tier regulator in regulation? What

15 the role of second tier regulator in regulation? Should market undertake
regulation? What is scope or extent of self-regulation? Should first Her
regulator and second tier regulators compete with each other in
regulation? What should be jurisdiction of the first tier and second tier
repulators?

17 | Governance of | Should regulator — first tier and second tier - be a statutory body, a for-
Each Tier profit company, a not-for-profit company, an association of persons, or a

socicty? What should be compaosition of its governing body? What should
be the extent of stakeholder representation in the governing body? How
democratic legitimacy can be imparted to the regulator? What should be

valuation services, research and monitoring
disciplinary proceedings with Registered Valuers.

1. As regards the Governing Board of the Central
Regulator, there were two views:

(a) The Governing Board should have
Chairperson, a few Whole Time Members and g
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net worth and sharecholding requirements in case of companies being
regulators?

khould be supported by an Advisory Committed
comprising of R'Vs representing RVOs. The

Governing Board must mandatorily consider the
views [ decision of the Advisory Committee.

(b} The Govemning Board should have a Chairper-
som, a few Whole Time Members and representa-
tives of RVOs as Part-time Members, The Central
Regulator (Not Governing Board) should be sup-
ported by an Advisory Committee comprising of|
Vs representing RV Os,

2. RVOs should be companies registered onder
clion 8 of the Companies Act, 2013, It should
ave board composition as provided in the Rules.
aximum number of RVs in the governing board
of RVO and minimum share capital should bej
iprescribed. There were two views about minimum
number of RVs for an RVO.

A clear roadmap should be made available to Tier
1 and Tier I regulators for growth of profession
against which their performance can be measured
through an evaluation matrix.

Di¢liverables can be in the form of:

(a) Setting up of proper infrastructure for
education

(b) Enrolment of students

(c) No. of Registered Valuers registered

(d) Disciplinary proceedings

I8 | Accountability | How to hold & regulator — first tier and second tier - accountable? What

of Each Tier measures can be used to assess performance of regulator in the area of
development and in the area of regulation?

19 | Independence of | What are the areas the regulator - first tier and second tier - should be

Each Tier independent to take decision? What areas it may not have full

i.'\:i existing [CS1ITCAT norms.
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| independence? How much control Government should have over the first-

tier regulator and what are the means of such control? How much control
first tier should have over the second-tier regulator and what are the means
of such control? How to protect the regulator from regulatory capture?

20 | Resources of What should be the sources of funding of regulator -first tier and second [ICSI revemue model can be considered.

each Tier tier? How to develop human resources to man regulators? What kind of
technological resources does a regulator need. What should be extent of
grant from Government? What should be revenue model?

21 | Scope and What areas of development, regulation and standards be govermned by [Subordinate regulation should be in the form of
Manner of subordinate legislation by first-tier regulator? What should be the [Rules and Regulations. The awthority should be
Making procedure for making subordinate legislation? What should be the [given to the Regulator to frame it.

Subordinate instrument for subordinate legislation? Best practices that may be referred
Legizlation to, -

22 | Scope and What should be the extent and methodology of making hyve laws by the IEai:h Tier II regulator should have its own Bye
Manner of self-regulatory organisation in the two-tier structure? What areas of [Laws, as per existing system.

Making development, regulation and standards be governed by bye-laws made by
Byelaws the second-tier regulator? How (o factor in the interests of society in
making subordinate legislations?

21 | Monitoring and | Who should monitor and what should be the manner of monitoring the [Tier | should monitor Tier 1T and Tier [T should
Enforcement conduct of valuation professionals, market for valuation education and jmonitor Registered Valuers.

market for valuation services? What should the scope of authority and
manner of inspection and investigation? What are specific roles in
monitoring and enforcement by each tier of regulator?

24 | Scope and What should be the mechanism for disposal of quasi-judicial functions at |e Existing Valvation Rules, 2017 could bel

Manner of each tier of regulator? Who should dispose of and the manner of disposal? | considered.

Ouasi-Judicial What are the directions that can be given in disposal of a quasi-judicial

Functions . matter? What should be the appellate mechanism? [:Pr]ma facic, approach Tier I for grievances and
25 | Dealing with What should be mechanism to handle grievance of valuers? further enquiries.

Grievances of

Valuers

[
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26 | Dealing with How should grievance and complaints against valuers be handled by first- ' [f not resolved, it mu!d be resolved by Tier 1
{rievances tier and second tier regulators?
against Valuers
L1 TRES VALUATION PROFESSTONALS
27 | Eligibility to be | Who can be a valuer? What should be eligibility for an individual to be a Minimum age : 21 years and above
a Valuer: valuer? What qualification and experience an individual should have to Maximum age : 75 years
Cualification, be a valuer? Should one have a degree in valuation? Should one have only
Experience; top up education in valuation, after having a degree in engineering,
Entity management, finance etc.? Who should provide education? What should
be the eligibility to be an organisational valuer? How many asset classes
should be available? Should & minimum and maximum age for practicing
of profession be specified?
28 | Independence How to hold a valuer accountable for his services? What should be |sShould be govemed by Code of Conduct and)|
and - disclosures by him? How to minimise influence of stakeholders on his | Disciplinary proceedings.
Accountability | independence? How should the fees of a valuer be fixed? Should fee be |s Fee should be regulated by market forces.
of Valuer regulated? e Efficiency of valuers should be judged based on
quality of Valuation Reports.
29 | Code of Is the code of conduct provided under the Companies (Registered Valuers [Existing  Companies {R:g]:gl:l:r{:d Valuers and
Conduct and and Valuation) Rules, 2017 al:ll:qua.t::"" How to ensure that the code of [Valuation) Rules, 2017 are sufficient.
Ethics conduct is followed? How to monitor this? N
30 | Scope and Should valuation standards be prescribed? Who should preseribe such o Valuation standards should be preseribed.
Manner of standards? How should such standard be developed and reviewed? Should e The Tier 1 regulator should prescribe thel
Making such development be a continuous process? What should the legislation | standards.
Valuation provide regarding standards? Should regulator have any role in makings e Tier [ Regulator should develop and approve the
Standards standards? standards with the involvement of Tier II
regulators.
31 | Protections for | How valuers can be protected for their bonafide acts? Should protection Regmtmed Valuers should have insurance to pro-
Valuers flow from regulations or statute? What should be the extent of permitted E-ZCL against professional liabilities. They should
disclaimers? How much immunity should disclaimers provide? ve protection against actions taken in good faith,

Page 10 of 12



32

| Reputation of

How to build and protect reputation of valuers? What factors to be

'The existing factors for determining a person as ‘fit

| the profession eonsidered to consider a person as *fit and proper’ for registering a person [and proper’ need some flexibility.
| as valuer?
I
F. | DEVELOPMENT OF PROFESSION
33 | Profession vis-a- | How is technology influencing valuation profession? What technology LTq:hnuiug}r should support as a tool to the
vis Technology | and how can such technology be used in markets for valuation services, | profession.
valuers, valuation education and valuation research? Will technology / w Technology can be used in markets for valuation
machines replace valuation professicnals in course of time? services, valuers, valuation education and
valuation research.
# Technology / machines are unlikely to replace|
, valuation professionals in course of time.
' 34 | Scope and What is the scope of development? To what extent it includes lobbying? [Development can happen because of following
| Approaches of | Does it include advocacy? Does it include development of markets? Does [points:
Development it include education, continuing professional education, examination, | (a) Enhancing quality of education.
development of curriculum and study material, ete? How can regulation (b} Enhancing quality of training.
| facilitate development? What is the role of first tier regulator in (¢) Enhancing quality of research.
, development? What is the role of second tier regulator in development? {d) Enhancing image of the profession,
Should market undertake development? Should regulator compete with (e) Implementing a robust disciplinary
| market in education? mechanism etc.
'35 | Scope and What is the scope of research? How much of research is necessary for feRescarch is very much needed in the valuation
| approaches for | sustenance of valuation profession? Will market undertake research on its | profession. The first tier and second tier regulator
Research own? How research can be facilitated and encouraged? What is the role | should incentivise research,
of first tier regulator in research? What is the role of second tier regulator s Research should be undertaken at both internal
in research? Should regulator compete with market in research? and external levels.
| G. ) TRANSITIONAL MECHANISM
36 | Phasing: Short /| How should the roll out of the new regulatory framework be phased? The roll cut of the new regulatory framework
Medium / Long | What should be done immediately, what should follow and what should should be phased out once the Institute attains self-
Term be done in long run? fficiency in all operations.
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37 | Grandfathering | 1s there any need for grand fathering? Who can be grand fathered? What [Existing  Registered Valuers should be
| should be the process of grand fathering? andfathered. Other valuers may be grandfathered
subject to meeting existing norms.
38 | Transitional How long it should take for the first-tier regulator to come up and take Approximately 5 years.
Arrangement for | over the task from IBBI? How the work would be transitioned to the
IBBI regulator?
39 | Transitional Should existing RVOs be automatically transition to as second tier eExisting RVOs should be automatically]
Arrangement for | regulator? In what time frame? In case fresh eligibility norms are | transitioned as second tier regulators.
RYVOs stipulated for second tier regulators, how much time should existing s Number of Tier 11 regulators should be capped
RV (s be provided to comply with the new norms. Should the number of | based on capital structure.
second tier regulators be capped?
40 | Transitional Should existing registered valuers be automatically be migrated to the

Arrangement for
RVs

new regulatory regime? What should they transition?

Existing registered valuers should be automatically
migrated to the new regulatory regime.

BEERERER
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Profession in the
Country

Views of IIV RVO
Sl Issues for Elaboration of the Issue Views |
No, | deliberation
A, FALUATION PROFESSION
1 Vision of What is your vision of the valuation profession, five vears, ten vears and [Valuation is to be recognised as profession and
Valuation twenty years hence? Should it be like the profession of Chartered ivaluer are to be declared as professionals at par
Profession Accountant, Doctor, Advocate or any other? :'I.I.I"Eﬂl other professionals.
}D'Eﬁllﬁ-'illll:
A professional 1s a person with demonstrated
andard of competency, knowledge or education
{in the form of exam or credential) and adhering
to codes of conduct and ethical standards.
2 | Review of Valuation profession of which country / jurisdiction can be a model for  [UK will be the model
Valuation valuation profession in India? Which particular feature, practice, or I.lurfsdir:tinn : IBBI / Indian Institute of Valuers
Profession mechanism can be adopted from that jurisdiction? Any difficulty in C
Internationally adopting them? g}’s&hnuld be adopted slow process
3 Review of Other | Which profession can be model for valuation profession in India? Which Medical council / Bar council / Architect council |
Professions in particular feature, practice, or mechanism can be adopted from that E‘—’I:'Hul with updating new svstems for the |
the Country profession? Any difficulty in adopting them? rofession ,
4 The Companies Bill provides for a framework to |
enable fair valuations in companies and, thus,
Valuation profession has long history in India. What are the lcarnings /! icharts a need for professional valuers, Currently, |
o — 135*!5"3""5 UERUE{‘“E ﬂFﬂl'i“Ilf‘:L‘ for the statutory framework for corporate valuation is done by auditors, merchant
eview o valuation profession? What features from the draftValuations s
Valuation Professionals Bill, 2008 can be adopted? What features from the bankers, company secretaries or chartered

accountants, Such valuation is required for initial
public offerings, sealing mergers and
amalgamations, and for strategic alliances and
corporate restructuring. The propoesed legislation
{also secks to create a council of valuation
professionals of India, comprising experts from

Companies (Registered Valuers and Valuation) Rules, 2017 (“the
Rules™) can be adopted? Experience with the Rules so far. What has
worked well? What has not worked well?

S

Pagelofill



¢ three professional institutions that will overses

1 valuation professionals. The council will set
Elandaﬂis- for valuation professionals, train them,
issue qualifying norms for individuals and
monitor the professionals.
This will introduce considerable professionalism
in the business of valoation as only those qualify-
ing the norms set by the government will be able
0 practice. Besides, they will be constantly moni-
|:+::-md by the government,”
The mimstry's concept paper had also suggested
that those violating council guidelines be penal-
ized, This included penalties if a valuer disclosed
cenfidential information or was negligent while
issuing public statements or while carrying out
due diligence.

Features from Company Rules 2017 (RV): Rule
specify who can be registered valuer / experience
how they have to do (IVSC) / ethical practice /

Penalty for wrongdoing / CEP / RVO's
Experience with the Rules so far; Good

What has worked well? - Valuers started under-
standing the importance, acquinng knowledge,
I:ra.i.u.ing in CEP/COP/importance of ethical prac-
tice

What has not worked well?

Initial teething problems in implementation how-
ever its working well.
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B. MARKET FOR VALUATION PROFESSION
5 | Market for How big is market for valuation services? Is the market competitive? Valuation market is comparatively big. The
Valuation How can it be made more competitive? What are market imperfections? [present status is it is completive not by its
Services Who controls price? What are the market segments in terms of asset jprofessional practice but by its pricing of the
classes, users or any other? What are market shares of individual valuers [Valuers.
and orgamgational valuers? What influences growth of the market? Does [The end users Majority Bankers and RPs are the
the market need to be developed? IlEmLin controller of prices at present.
anks and RPs tend to lean towards
orgamsational Valuers rather than individual.
IMarket need to be developed and structured.
6 | Market for | How big is the market for valuers? What is the market potential over [An Organisational valuer has access to the
Valuers next 10 years? Is the market competitive? How can it be made more [current tools & technologies of the valuation
competitive? What are the market segments in terms of asset classes, practce by virtue of his association at no extra
users or any other? Does the market need to be developed? What are ost.
relative ments and demenits of individual valuer and organisational [At present an individualValuer has to update his
valuer? Should policy promote one over the other? professional expertise at a cost and time with little
exposure only. As there are currently no
tructured organisations for professional up
adation the time and money spent by the
individual towards this is of little use.
The policy must be to promote the valuation
Profession to the latest available technology at an
atfordable cost rather than promoting the
- Calcgory.
7 Market for | How big 1s market for education? What is market potential over the next [Valuation has to be made as a professional
Valuation 10 years? Is the market competitive? Who are market players? What are education.
Education market imperfections? Which model of education — legal, medical, [People with basic degree in their respective

accountancy or amy other - iz suitable for valuation education? Should
education and examination be with one apency? What are the
deficiencies in the current model of valuation education in the country?.

discipline and with minimuwm of 10 years
expertise in their field are to be admitted into the
course as Master's degree.

The deficiency is there are no structured education
body to offer valuation courses as stated above.
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g8 | Market for How big is the size of market? How the market can be developed? How Currently the need of the hour is to promote the
Research and to incentivise research and knowledpe management? How scon the valuer profession in a professional way rather than
Knowledge extant knowledge would be redundant? Who does research? 50/100 hrs training.

Management The expertise of Internationally accredited valuer
institutes are to be promoted through a Indian
tructured hody for imparting valuation profession
and also for research.

9 | Exclusity Can valuation services be rendered by anyone? Should valuation [Only people with domain knowledge and

services be exclusive domain of registered valuation professionals? jexpertise can practice Valuation.

What valuations should be mandatonily be conducted by valuers? How [Valuers should be allowed to practice only in
eart competition be promoted if valustion work is reserved for a set of ftheir respective domain,

people?

L REGULATORY ARCHITECTURE

10 | Typeof Does valuation profession require regulations? Should it be statutory Regulation should be statutory
Regulation regulation or self-regulation or regulated self-repulations?

11 | One Tier Vs. Should there be a central regulator or many parallel regulators (Central regulator with accredited secondary

| Two Tier competing with one another? Should there be two tiers of regulators — ators with strict accreditation standards and
| Regulation many second-tier regulators competing with one another, under the rules as to the quality of education , practice at par
oversight of a central first-tier regulator? Should the Valuation ith international standard and affordable fees
profession be regulated by one-tier regulator as for Advocates or two-
” tier regulators as in insolvency profession?

12 | Regulation V5. | Should work relating to regulation, development and standards relating [Regulations, developments and standards are to be
Development valuation profession be  housed together? Do regulation and housed together as these complement each other.
V3. Btandards development complete or complement each other? Do regulations and [The scope is to make Indian valuation profession

' standards compete or complement each other? What should be the scope attain global standards and recognised
of regulation and development in terms of markets for valuers, valuation intemationally
= services, valuation education and valuation rescarch?

13 | Scope of How long should be the statotory legislation? What aspects should it [The concept of a "registered valuer” under Indian
Statutory eover? How often this should be amended? Should it be principle based law was introduced for the first time vide Section
Legislation or rule based? Should it be an incomplete law, i.e., should the legislation 247 of Chapter VXII of the Indian Companies Act

be a skeletal one with substanfial dependence on subordinate legislation? for matters requiring valuation under the said act.
= Section 247 of the Companies Act provides that
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"where a valuation is required ro be made in re-
pect af any property, stocks, shares, debentures,
ecurities or goodwill or any other asset or net

worth of a company or ity liabifities under the
rovisions of this Act, it shall be valued by a per-

n having such qualifications and experience
irtd registered as a valuer in such manner and

o sucl terms and conditions ax mayhe pre-

Ecrfbad' and appointed by the auwdit commiitee or

int its absence by the Board of Directors of that

company".

How often this should be amended? — Frequent-
y on need base on experience.

hould it be principle based or rule based?

oth
hould it be an incomplete Iaw

Al the above

|

14 | Malleability of | How to ensure that the framework remains malleable? How should it | 1. Valuation standards to be implemented to
| Framework. cover any emerging new asset class? How should it cover valuations | avoid malleability of framework in
under different laws? valuation
2. To introduce new class of asset tangible or
intangible

3. The concept of a "registered valuer" under
Indian law was introduced for the first
time vide Section 247 of Chapter VXII of
the Indian Companies Act For matters re-
quiring valuation under the said act.

Section 247 of the Companies Act provides that
“where a valuation is requirved to be made in re-

F‘Tﬂ af any praperty, stocks, shares, debentures,

curities or goodwill er any other asset or net |
worth of @ company or its labilities wnder the
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visions of this Act, it shall be valued by a per-
son having such qualifications and experience
and registered as a valuer in such manner and
on such ferms and conditions as maybe pre-
E:;ribad and appointed by the audit committee or
in its absence by the Board of Divectors of that
company”.

Accordingly, the Ministry of Corporate Affairs
introduced the Companies (Registered Valuers
d WValuation) Rules, 2017 ("Rules"). The
IRules infer alia provided for the eligibility criterial
which needs to be fulfilled for obtaining
certification for being a registered valuer and {
r in which the certification maybe obtained
& Rules also. provide that the Insolvency an
Barlk'ruptny Board of India ("IBBI") establish
under the Insolvency and Bankruptey Code, 201
he the "registering authority”™ which will hol
aminations and grant certifications of
designation of a "registered valuer”,

. A FUNCTIONS OF THE REGULATOR

15 | Role of Each In case of two-tier regulatory structure, what should be the role of the |1.Tier one: Institution formation, Education,
Tier in first tier in education, development, standard setting, research, valuation Standard setting . Research, registration
Regulation / services? What should be the role of the second tier in education, 2 Tier two: Valuation services, regulation, rules,
Development of | development, standand sefting, research, valuation services? How each monitoring, CEP
Valuers / such function can be neatly segregated between two tiers? Or some 3. Overlap desirable in research / training during
Market overlap is desirable? What are the good areas for overlap and the extent jeducation

of sech overlap? How to avoid regulatory gaps? 4. If follows all rules and regulation the gap can
= be minimised

16 | Bcope and What areas need regulation? Who - valuers, market for valuation |Need for discussions
Approaches of | services, valuation education, valuation research - needs regulation?
Regulation What are tools of regulation? What is the role of first tier regulator in

regulation? What is the role of second tier regulator in regulation?
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Should market undertake regulation? What is scope or extent of self-
regulation? Should first tier regulator and second tier regulators compete
with each other in regulation? What should be jurisdiction of the first
tier and second tier regulators?

17 | Governanceof | Should regulator — first tier and second tier - be a statutory body, a for- |Regulators first or second tier should be a non
Each Trer profit company, a not-for-profit company, an association of persons, or a [profit organization.
society? What should be composition of ils goverming body? What
should be the extent of stakeholder representation in the governing
body? How democratic legitimacy can be imparted to the regulator?
What should be net worth and shareholding requirements in case of
companies being regulators?
18 | Accountability | How to hold a regulator - first tier and second tier - accountable? What  To discuss in forum
| of Each Tier measures can be used to assess performance of regulator in the area of
development and in the area of regulation?
19 | Independence of | What are the areas the regulator - first tier and second tier - should be Required
. Each Tier independent to take decision? What areas it may not have full
independence? How much control Govemment should have over the
first-tier regulator and what are the means of such control? How much
contral first tier should have over the second-tier regulator and what are
the means of such control? How to protect the regulator from regulatory
| capture?
20 | Resources of What should be the sources of funding of regulator -first tier and second | Time required to discuss on this
| each Tier tier? How to develop human resources to man regulators? What kind of
technological resources does a regulator need. What should be extent of
: grant from Government? What should be revenue model? =i
21 | Scope and What areas of development, regulation and standards be governed by |What arcas of development, regulation and
| Manner of subordinate legislation by fmst-tier regulator? What should be the |[standards be governed by subordinate legislation
Making procedure for making subordinate legislation? What should be the |by first-tier repulator? What should be the
Subordinate instrument for subordinate legislation? Best practices that may be |procedure for making subordinate legislation?
Legislation referred to. What should be the instrument forsubordinate
legislation? Best practices that may be referredto. |
42 | Scope and What should be the extent and methedology of making bye laws by the  [What should be the extent and methodology of |
Manner of self-regulatory organisation in the two-tier structure? What arcas of making bye laws by the self-regulatory
Making development, regulation and standards be govemed by bye-laws made |organisation in the two- tierstructure? What arcas
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be the eligibility to be an organisational valuer? How many asset classes

Byelaws by the second-tier regulator? How to factor in the interests of society in  jof development, regulation and standards be
making subordinate legislations? E,nvmad by bye-laws made by these cond- tier
regulator? How to factor in the interests of society
| in making subordinate legislations?

23 | Monitoring and | Whe should monitor and what should be the manner of monitoring the Who should monitor and what should be

Enforcement conduct of valuation professionals, market for valuation education and the manner of monitoring the conduct of
market for valuation services? What should the scope of authority and valuation professionals, market for
manner of mspection and investigation? What are specific roles in valuation education and market for
monitoring and enforcement by each tier of regulator? valuation services? What should the scope
of authonty and manner of inspection and
investigation? What are specific roles in
monitoring and enforcement by each tier
_____ ofregulator?
| 24 | Scope and What should be the mechanism for disposal of guasi-judicial functions at What should be the mechanism for
Manner of each tier of regulator? Who should dispose of and the manner of disposal of quasi-judicial functions at each
Quasi-Judicial | disposal? What are the directions that can be given in disposal of a tier of regulator? Who should dispose of
Functions quasi-judicial matter? What should be the appellate mechanism? and the manner of disposal? What are the
directions that can be given in disposal of
a quasi-judicial matter? What should be
— AL the appellate mechanism?

25 | Dealing with What should be mechanism to handle prievance of valuers? As on today there is no mechanism to
Grievances of handle valuer grievances, now [BBI/
Valuers National Institution teke through RVO &
S advises on Valuers grievances.

26 | Dealing with How should grievance and complaints against valuers be handled by Every Valuers grievances by IBBI / NIV,
Grievances first-tier and second tier regulators? Complaints against Valuer by Through
against Valuers RVO Disciplinary committee

_E VALUATION PROFESSIONALS

27 | Eligibility to be | Who can be a valuer? What should be eligibility for an individual to be a
a Valuer: valuer? What qualification and experience an individual should have to [A valuer needs to have bachelor’s degree in their
Crualification, be a valuer? Should one have a degree in valuation? Should one have domain and with the minimum experience of 10
Experience, only top up education in valuation, after having a degree in engineering, lyears in their domain.

Entity management, finance ete.? Who should provide education? What should

[t should be master degree in Valuation on one
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should be available? Should 2 minimum and maximum age for
practicing of profession be specified?

wear duration with practical training and exposure.

Mo maximum age limit to be specified but should
have regular professional upgradation.

|

28 | Independence How to hold a valuer accountable for his services? What should be [Valuer is to be made accountable for his work.
and disclosures by him? How to minimise influence of stakeholders on his [Stake holders are also to be made accountable for
Accountability | independence? How should the fees of a valuer be fixed? Should fee be fthe work of valuer.
of Valuer regulated? [Fees be regulated and linked to the value of work

Eufficfmﬂy compensating the valuer. The fee
tructure of IRDA for surveyors can be taken as a
ruide.

29 | Code of Iz the code of conduct provided under the Companies (Registered [It is adequate, |
Conduct and Valuers and Valuation) Rules, 2017 adequate? How to ensure that the [The valuer should be able to prove his work
Ethics code of conduct is followed? How to monitor this? legally if called for,

30 | Scope and Should valuation standards be prescribed? Who should prescribe such [Valuation standards need to be prescribed and its
Manner of standards? How should such standard be developed and reviewed? should be a continuous process.

Making Should such development be a continuous process? What should the [There should be regulator for formulating and
Valuation legislation provide regarding standards? Should regulator have any role  levaluating the standards.
Standards | in makings standards?
i1 | Protections for | How valuers can be protected for their bonafide acts? Should protection | 1. By Repulation
Valuers flow from regulations or statute? What should be the extent of permitted | 2. By regulation
disclaimers? How much immunity should disclaimers provide? 3. to be framed
4. to discuss
32 | Reputation of How to build and protect reputation of valuers? What factors to be | 1. As per IVSC
' the profession considered to consider a person as ‘fit and proper’ for registering a | 2. Exam / personal interview / performance
person as valuer? review
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F. DEVELOPMENT OF PROFESSION
33 | Profession vis-a- | How is technology influencing valuation profession? What technology | 1. By introducing new systems
vis Technology | and how can such technology be used in markets for valuation services, 2. Its continuzous development change with
valuers, valuation education and valuation research? Will technology / time
! machines replace valuation professionals in course of time? 3. Not at all technology and machines will
help valuers to deliver good valuation
i report
34 | Beope and What is the scope of development? To what extent it includes lobbying? | 1, Plenty
{ Approaches of | Does it include advocacy? Dees it include development of markets? | 2. 1t should lobbying &advocay
Development Does it include education, continuing professional education, | 3. yes
examination, development of curriculum and study matenal, ete? How | 4.Certanly
can repulation facilitate development? What is the role of first tier | 5.1% tier / 2™ tier details to be discussed
regulator in development? What is the role of second tier regulator in | & &7 will develop with market and regulation
development? Should market undertake development? Should regulator | will change periodically according to
compete with market in education? development
15 | Scope and What is the scope of research? How much of research is necessary for || .Masters in valuation introduced recently but
approaches for | sustenance of valuation profession? Will market undertake research on simultaneously research to be introduced
Research its own? How research can be facilitated and encouraged? What is the [2.Research is necessary
role of first tier regulator in research? What is the role of second tier B Never
regulator in research? Should regulator compete with market in ¥.special subjects in UG / PG / Phd — paper
research? presentation to be encouraged
4 5 /6/7 to be discussed
G. TRANSITIONAL MECHANISM =
36 | Phasing: Short/ | How should the roll out of the new regulatory framework be phased? [L.ITV to form and all RVO to work sccording to
! Medium / Long | What should be done immediately, what should follow and what should [TV
Term be done in long run? 2. New regulatory to be phased every 5 years once
3. Initially we may follow as per IVSC
4. We should frame our own regulation in line
with IVSC and countries requirement
37 | Grandfathering | Is there any need for grand fathering? Who can be grand fathered? What Should be discussed

should be the process of grand fathening?
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38

Transitional
Arrangement for

How long it should take for the first-tier regulator to come up and take
over the task from IBBI? How the work would be transitioned to the

1.1V to be formed
2.1t took =0 much peniod to form [BBI but

| IBBI regulator? transitioned to IV or regulator to happen in
planned manner at short period of time say in 2
i} year period maximurm
39 | Transitional Should existing RVOs be sutomatically transition to as second tier | 1.Yes
Arrangement for | regulator? In what time frame? In case fresh eligibility norms are | 2.in 2 years' Hme
RVOs stipulated for second tier regulators, how much time should existing 3.to be implemented in phased manner
RVOs be provided to comply with the new norms, Should the mumber of | 4.Certainly required
second tier regulators be capped? & —=
40 | Transitional Should existing registered valuers be automatically be migrated to the  [Existing Valuers need to be migrated to the new
Arrangement for | new regulatory regime? What should they transition? regime with sufficient up gradation of their
RVs fession.

d
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ICMAI RVO VIEWS

1 Issues for Elabhoration of the lssue HCMAI RV Views
No. | deliberation | ] o B
A. VALUATION PROFESSION
I Vision of What 15 your vision of the valuation profession. five vears, ten years and = \ision
Valuation twenty years hence? Should it be like the profession of Chariered 0-5 - Infant Stage — More 1o learn
Profession Accountant, Doctor, Advocate or any other? [5-10 = Adopting Stage - Modifications of basic
learning

10-20 - Matured Stage — Market driven (to be 1eft)
s Ahove these with greater responsibilities and

accountability.
2 Review of Valuation profession of which country / jurisdiction can be a model for We don't have much knowledge about International
Valuation valugtion profession in India? Which particular feature, practice. or [practices.

Profession mechanism can be adopted from that jurisdiction” Any difficulty in
Internationally | adopting them?
3 Review of Other | Which profession can be model for valuation profession in India? Which Presently none in India.

Professions in particular feature, practice. or mechanism can be adopted from that

the Country profession? Any difficulty in adopting them> ¢
4 | Review of Valuation profession has long history in India. What are the learnings / [This is being treated like other profession without

Valuation lessons of such long experience for the statutory framework for pesponsibilities and accountability, Valuers have

Profession in the | valuation  profession? What fealures from  the dreaft  Valuations taken it gramted and doing the work in his own

Country Professionals Bill, 2008 can be adopted? What features from the jway. Not performed well. resulted many of the

Companies (Registered  Valuers and Valuation) Rules, 2017 (“the jorganisations have suffered and affected
Rules™) can be adopled? Experiénce with the Rules so far. What has financially and operationatly.

[l | worked well? What has not worked well? ]
- _ MARKFT FOR VALUATION PROFESSION
A Murket for How big is market for valuation services” Is the market competitive” || Thereare  broadly and  roughly  1two  marker
Valuation How can it be made more competitive? What are market imperfections? segmentsia)  valuation  eotities  undertake
Services Who controls price” What are the market sepments in terms of asset complicated valuations with a higher fee: (b)

¢losses, users or any other” What are market shares of individual valuers andividual valuers undertake simple valuations
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Market for
Valuers

and organisational valuers? What influences growth of the market? Does
the markei need to be developed?

| How big is the market for valuers? What is the market potential over

next 10 vears? Is the market competitive? How can it be made more
competitive? What are the market scements in terms of asset classes.
users or any other? Does the market need to be developed? What are
relative merits and demerits of individual valuer and organisational
valuer? Should policy promote one over the other?
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with a lower fee. The share of each t-'fr:gment”i:d
_;:SEit'tlalEd [0 b s under:

Category of | Number of | Fee  from
Valuer Valuations Valuations
(%) (o)
Individual o0 -
Entity 1) 0

However, the proposed framework should be
agnostic about such segmentation- should neither
promote nor discourape either.

2. There are two models of entities doing
valuation: (a) As under the extant Rules, wherg
the entity does valuation, and the valuer in the
entity does not; and (b) As under the Charered
Accountant Rules, where both the entity and the)
members are allowed to peactise. The participants]
were equally divided as to which model is better.

3, All forms of entitics (companies. LLPs,)
partnérship  firms)  should be  allowed as
valuationentites. A majority of  the
directors/ partners should be valuation
professionals. There was also o view that all or 3,
whichever 15 less, of the directors ‘partners should
be volustion prolessionals, as curmently provided
in the Rules.

. Where a company 1% a valuation entity.,
{a) i1 must not be a subsidiary or  havel
s bsidiarnes; and

k) at least 51% ol cquity must be held by

A
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Market for
Valuation
Education

registered valuers.

5, There may be there asset classes, as presently
provided in the Ruoles, to start with, However,
icach assel class may enable for specialisation in
miche arcas also. For example. the asset class land

nd building may have specialisations forestry,
Egri::ulilurc. pisciculture.. mining. ete. The statute
may enable addition © deletion of asset classes
depending on need,

How big is market for education” What is market potential over the next
10 years? Is the market competitive? Who are market playvers? What are
mirkel imperfections? Which model of education - legal. medical,
accountancy or any other - is suitable for valuation education? Should
education and examination be with one agency? What arc the
deficiencies in the current model of valuation education in the country?
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1. The model of education should be similar
that of ICAL The Central regulator should
prescribe  curriculum  of  the  courses  for
regisiration a5 RY  and conduet the final
cxaminations of the courses.

2, The courses mav be delivered by RVOS and
[ hriversities.

5. The admission 1o courses should be allowed
through a common competitive entrance
examination.

41, There may be two Kinds of courses for
egistration as RV:

:E] lop=up CoursezAn individual with minimum
gualitication in relevam discipline such as B.E. in
ICivil Engineering or o professional qualification
arch as CA may undergo a top-up/bridge course
ol two years comprising one-year of classroom

W g year of intensive internship with a RV,

ﬁ"l Complete Course! An individual with 8 pass in

______ v




[ A e i .

eighteen-months specialisation in the specific
ssel class, and eighteen months of internship
ath an RV,

lass X1, may undéri._qn a  fAve-year
omprehensive course from recognised places|
RVOs and Universities). This may have twoy
ars common course for nll sssel  claosses,

. Both the moadels have a component of super
sciplisation in & sub-class of assets such as
orestry, jewellery, afs, mining, ¢lc.

K Market for How big is the size of market? How the market ean be developed? How [The Universities and the Central Regulator should
Research and to incentivise research and knowledge managemem? How soon the konduct and promote research.
Knowledge extant knowledge would be redundant” Who does research!
Management '.
) Exclusiviny Can valuation seérvices be rendered by anvone? Should valuation [The following valuations should mandatorily be
services be exclusive domain of registered valuation professionals? conducted by a registered valuer:
What valustions should be mandatonly be conducted by valuers? How Ka) Every valuation required under any law in the
can competition be promoted i valuation work is reserved for a set of country: and
people? by Every other valuation required lor a decision)
y Ciovernment or a public authority or a financial
institution, by practice.
C. REGUIATORY ARCHITECTURE
10 | Type of Does valuation profession require regulations? Should it be siatutory (L. 1t should be a mixture of stamtory repulaton
________ Regulation | regulation or seli-regulation or regulated self-regulations? along with regulated self-regulation.
[T | One Tier ¥s. Should there be o central regulator or many paratle! regulators
| Two Tier competing with one another? Should there be two tiers of regulators — 22 1t should be a two-tier structure, as in place

Regulation

many second-tier regulinors competing with one anmher, under the
oversight. of o central  (imst=tier  regubitor?  Should  the Valuation
profession be regulated by one-tier repulitor as for Advocates or Twio-

camprising BRI {Central Regulator) and RV O,

3, The standards should be set in the manner

tier regulators as in imsolvency profession’”
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' Ra_gu!ntiun Vs,
Development
Vs, Stendards

Should work relating 10 regulation, development and standards relating standards.
valuation profession be  howsed topether? Do repulation and
development complete or complement each other? Do regulations and
standards compete or complement each other? What should be the scope
ol regulation and development in terms of markets for valuers, valuation
services, valuation education and valuation research?

Scope of
Statutory
Legislation

Malleahility of
Fearrieswirk.

How long should be the stntutory legislation? What aspects should it [The legislation should spell out:
cover”? How ofien this should be amended? Should it be principle based fa) the role of the Centrul Regulamtor and sl
or rule based? Should it be an incomplete law, e, should the legislation [povemance struciure;

be a skeletal one with substantial dependence on subordinate legislation” (b the role of the RVOs;

(c) Offences and Penalties, including appellate
mechanism.as under:

(i) Schedule-A comprising of major Offences by
the Central Regulator; and

(i1) Schedule-B: (hher Offences 1o be dealt by

RVOs,

If an RV has committed offences included in both)
Schedule. 1t will be dealt by the Central
Regulator. (d) Manner of exercising  quasi-

legislative, executive and quusi-judicial functions)
by the Centril Regulator and the RVO,

With self regulations — flexibility in adoption of
baste framework will remain same. Technical
part nevd be incorporated and substituted

How 10 ensure that the framework remains malleable? How should it
covier any emerging new asseél class”! How should it cover valuations
under different laws?

A

Raole of Each
ller in
Regulation /
[3evelopment of
Valuers |
Murket

| case of two-tier regulatory structure, whint should be the role of the ti.rﬁi ner may ke chair based model with on

iy :.'rl.l[r 15 desirnble’” What are the _E-.}nd preats [or o Lr]..1|_':- and the extent

FUNCTIONS OF THE REGULATOR

fiest ter in education. development. standard setting. research, valuation fgoing research / systems (R& 1Y) concepi
services” What should be the role of the second tier in education, Second tier may be waken as checker, both of them
development. standard setting, research, valuation services? How cach should work on maker and checker principles.
such function can b neatly segrepated between two tiers? Or some where ove rlapping can be avoided

Y
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Repulation

What are tools of regulation? What is the role of first tier regulator in
regulation? What is the role of second tier regulator in regulution?
Should marker undertake regulation? What s scope or extent of self-
regulation? Should first tier regulator and second tier regulators compele
with each other in regulation? What should be jurisdiction of the first
tier and second Oer regulators?

.-l""‘-
.-"'..-
.-'f
i
of such overlap” How to avoid regulatory gaps?
Scope and What areas need regulation? Who - valuers, markel for valuation [No specific areas, all the areas should be market /
Approaches of | services, valuation education, valuation research - needs regulation? systern driven with common jurisdiction.

¥

Crovernance of
Each Tier

Should reguiator - first tier and second tier - be a stalutory body. & fior-
profit company. a not-for-profit company. an association of persons. or a
socicly? What should be composition of its goveming body? What
should be the extent ol stakeholder representation in the goveming
body? How democratic legitimoey can be mmpanied w the regulator?
What should be net worth and shareholding requirements in case of
compunies being regulators?

Page & of 10

1. As regards the Governing Board of the Central
Regulator, there were two views:

{iy The Governing Board should have a
Chairperson, g few Whole Time Members and a
few emment cilizens as Par-time Members, It
should be supported by an Advisory Committee
comprising of RVs representing RVOs. The
Croverning Board must mandatorily consider the
views | decision of the Advisory Commitice.

{b} The Governing Board should have a
Chairperson, a few Whole Time Members and
representatives of RVOs as Part-time Members.
lhe Central Regulator (Mot Goverming  Board)
should be supporied by an Advisory Committes
comprising of RVs representing RYOs.

2. RVOs should be companies registered under
seetion 8 of the Compamies Act, 2003, It should
have board composition o5 provided in the Rules,
A muimmum share capiued and mmmam pumber
of BYs should be required for registration as an
BEYVdh

A
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Accountability
of Each Tier

| How to hold a regulator

first tier and second tier - accountable’? What
measures can be used to assess performance of regulator in the area of
development and in the area of regulation”

Through 1cf,rlis!alinn only.

19

T

Independence of

Exch Ticr

What are the areas the regulator - first tier and second tier - should be
independent 1o take decision? What areas 1t may not have [ull
independence” How much control Government should have over the
first-tier regulator and what are the means of such control? How much
control first tier should have over the second-tier regulator and what are
the means of such control? How to protect the regulfator from regulatory
caplure?

Resources of
each Tier

What should be the sources of funding of regulator -first ter and second
tier! How 1o develop human resources o man regulators? What Kind of
technological resources does a regulator need. What should be extent af
grant from Government? What should be revenue model”!

Scope and
Manner of
Making
Subordinate

Legistation

Seope and
Manner of
Making
Byvelaws

What arcas of development, regulation and standards be governed by
subordinate  legistation by first-tier regulator? What  should  be the
procedure for making subordinate legislation? What should be the
instrument for subordinate legislation? Best practices that may be

referred to.

What should be the extent and methadology of making bye laws by the
self-regulatory  organisation in the two-tier structure”? What areas of
development. regulation and standards be governed by bye-laws made
by the second-tier regulator? How o factor in the inlerests of society in
making subordinate legislations?

| Maonitoring and

Enforcement

manntoring and enlorcement by each tier of regulator?

| Who should monitor and what should be the manner of 1111:-|‘r-1'm-r"-ing. the

conduct of valuation professionals. market for valuation education and
market for valuation services? What should the scope of authonty and
manner of mspection and investigation? What are “specific rales in

Fage Tof 10

Clear cut demarcation with full independence.
(There should not be water tight compantment.

|:l should he 5i:tmiﬁr:r b i) |'ﬁ'a':.: p:r!’nﬁnllk:
i
The same patiern.

avbe given to make necessary changes (o the
body formulated.

1#.5 per point no., 21

Authao nru_lrlﬁhﬂh er {Second tier)

>
'

‘RDA [ IRDA] etc funding extra may also be on

lrl?_lusic framework through legislation, Autonomy |




v

24 | Scope and | What should be the mechanism for disposal of quasi-judicial functions at [Through monitoring and disciplinary committee —
Manner of each ter of regulator? Who should dispose of and the manner of [witha provision o appeal upio apex court.
Quasi-Judicial disposal? What are the directions that can be given in disposal of a
Funciions quasi-judicial matter? What should be the appellate mechanism®? - -

25 | Dealing with What should be mechanism to handle grievance of valuers? Through internal ombudsman.

Ginevances of
Valuers

26 | Dealing with How should grievance and complaints against valuers be handled by [As per legislative provisions,

Cirievances first-tier and second tier regulators?

against Valuers

STITATTrT

T wer e rrr |

Muanner of
Making
YW alugion

| Standards

| standards? How should such standsrd be developed and reviewed?

Should such development be o continuous process? What should the
legeslotion provide regarding standards? Should regulator have any role
it makings standards™

Page 8 of 10

E. B HI.LH TIHNPRHFFTSI{?NAIS T L
27 | Elignbility to be | Who c: i be a valuer? What should be claguhu]m for an individual to be a |A Hp-.'Ei.l.‘ilnt [ :.uhjeq_l E't'.pr_'rl with minimum
a Valuer: valuer? What qualification and experience an individual should have 1o jualification, graduation with or withoul
Qualification, be a valuer? Should one have a degree in valuation”? Should one have fexperience. Age 25 1o 70 years.
Expericnce. only top up education in valuation. after having a degree in engineering.
Entity management, finance ¢ie.” Who should provide education? What should
be the ehigibility 1o be an organisational valuer? How many asset classes
should be avalable? Should 2 minmmum and maximum age for
l practicing of [lrul;l“_‘ﬁ!i.iﬂl"l. b specified” - -
| 28 | Independence How to hold a valuer accountable for his services” What should be [Through legisiations, valuation fees should be
and disclosures by him? How to minimise influence of stakeholders on his jmarket driven,
Accountability | independence? How should the fees of o valwer be fixed? Should fee be
of Valuer regulated? S - _
29 | Code of Is the code of conduct provided under the Companies (Registered Need to frame a small committiee with proper
Conduct and Valuers and Valuation) Rules. 2007 adequate? How 1o ensure that the frepresentation of RV, May be ssued guidelines
(- Ethics - | code of conduct 15 followed? How 1w monitor this? on the biasis of recommendations of commutiees.
il | Seope and | Should valustion standards be prescribed? Who should prescribe such [Yes, only regulation he may be authority to

finalise.




Medium / Long
lerm

What should be done immediately. what should follow and what should
be done n long run”?

Page 9 of 10

31 | Protections for How valuers can be protected for their bonafide acts? Should protection [RVs should have insurance to protect againsj
Naluers Aow from regulations or statute” Wht should be the extent of permitted professional  habihoes,. They  should  hay
diselaimers? How much immumty should disclaimers provide? rotection against actions taken in good faith.
32 | Reputation of How 10 build and protect reputation of valuers? What factors fo be [Inatially may be common, of later stage market
the profession considered 1o consider a person as "0t and proper’ for registering o may weed out the under performer valuers on the
person as valuer? hasis of s performance / market reports.
Bl DEVELOPMENT OF PROFESSION
33 | Profession vis-a- | How is technology influencing valuation profession” What technology [Technology may be one the Tactors but not 11,
vis Technology | and how can such technology be used in markets for valuation services, [subjectivity is also must,
vitluers, valuation education and valuation research? Will technology /
machines replace valustion professionals in course of ime?
34 | Scope and What is the scope of development? To what extent it includes lobbying? [As per point No. 16 plus with sufficient flexibility
Approaches of Does It include advocacy” Does it include development of markets? fo the regulators,
[evelopment Does it include education. continuing  professional  education,
examination. development of cumiculum and study maternal, ew? How
can regulation Tacilitme developmemt? Whan s the role of first ter
regulmtor in development? What 15 thie role of second ter regulator in
development? Should market underake development? Should regulator
compete with market in education? o - B
15 | Seope and What is the scope of research? How much of research s necessary for [t is on, ongoing basis, needsinterventation from
approsches for sustenance of valuation profession? Will market undenake rescarch on the regulators.
Research its own? How research can be {acilitated and encouraged? What is the
role of first tier regulator in research? What is the role ol second tier
regulator in rescarch? Should regulator compete with marker n
resegreh’
G.| TRANSITIONAL MECHANISM - -
16 | Phasing: Short /| How should the roll o of the few regulatory framework be phased? Formation of the Commintee with specialist and 4-

5 small committees to study and give
recomme ndations,
Long run 1o be reviewed periodically after 5.140.15

[\.u'
~%




37

yEArs.,

Transitional
Amangement for
IBBI

Is there any need for grand fathenng? Who can be grand fathered? What
should be the process of grand fathering?

Existing valuers should be gﬂﬁdl’ulhcmd subject
i meching certaim norms.

How long it should take for the first-tier regulator to come up and take
over the task from IBBI7? How the work would be transitioned to the
regulator”

39

Transitional
Armangement lor
RVils

Presently it chould be done by IBBI only. It may
take 2-3 vears for povernment to bring new
legislations. Thereafier new Avatar will emerge
L.

Should existing BVOs be automatically transition to as sccond tier
regulator?  In what time frame? In case fresh eligibihity norms are
stipulated for second tier regulators, how much time should existing
RVOs be provided to comply with the new norms. Should the number of
| second tier regulators be capped?

Till the new legislations passed out to be kept as it
5.

Al

Transitional
Arrangement for

RV

Should existing registercd valuers be amtomatically be migrated to the
JI new regulatory negime? What should they transition™

Page 10 of 10

(o, through examinations within 2-3 vears,
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Views of ICAI Registered Valuers OQrganisation

S. No. Issue for deliberation Elaboration of the Issue Suggestions from ICAI RVO
A. VALUATION PROFESSION
1. | Vision of Valuation - What is your vision of the valuation | Valuation Profession should meet the need of
Profession profession, five years, ten years and | independent objective valuations for financial reporting

twenty years hence? Should it be like the
profession of Chartered
Accountant, Doctor, Advocate or any
other?

and transactions.

5 years:

Development of the profession, with support of
good standards and ensuring that the valuers
have enough professional opportunities to be
financially sound, so that they do not have need
to compromise on independence.

Valuation professionals should be identified not
based on academics, i.e., an exam}, but should
be put through intense training and in future, a
minimum 2 years internship with a valuation
professional.

Mandatory CPD of at least 20 hours a year with
CPD learning in international conferences
getting weightage of 2 (this will help Indian
valuers get international experience and also
communicate to outside world, the presence of
international valuers)

The profession should be developed as a niche
profession with few professionals and have

‘members who ~have good experience and

maturity.
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SUMMARY OF DISCUSSIONS AT ROUNDTABLE ON INSTITUTIONAL FRAMEWORK FOR REGULATION AND

DEVELOPMENT OF VALUATION PROFESSION HELD AT IBBI, MAYUR BHAWAN ON 07

™ OCTOBER 2019

A Roundtable on the institutional framework for regulation and development of valuation profession was held at 2.30"P@®ictobe7?, 2019
in the Conference Room of the Insolvency and Bankruptcy Board of India at Mayur Bhawan, Connaught Place, New Delhi.

2. This was a roundtable exclusively with RVOs. The following participated in the roundtable:

A. From RVOs
Sl. No.| Name of RVO Represented by
1 ICSI RVO Mr. Prasant Sarangi
Mr. H. C. Dhamija
Mr Rajesh Mittal
2 ICAI RVO Mrs. Sarika Singhal
Mr. Rajan Wadhawan
3 1\ Mr. Varun Dhawan
4 PVAI VPO Mr. A. V. Pendse
Mr. Sushil Bajaj
5 CVSRTA RVA Mr. S. K. Gupta
Mr. Sanjay Malhotra
6 CEVIAF Mr. Sundeep Bansal
Mr. Rajesh Kumar
Dr. Rajinder Singh
7 Divya Jyoti Foundation Mr. Nitish Singhal
Mr. Vekas Kumar Garg
8 IOV RVF Mr. Tanuj Kumar
Mr. Abhay Kumar
9 ICMAI RVO Mr. D. P. Nandy (through VC)
10 | ACVA Ms. Dhara Shah (through VC), and
11 | IESMA None.
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B. From IBBI

Sl. No.| Name Designation
1 Dr. M. S. Sahoo Chairperson
2 Dr. Mukulita Vijayawargiya Whole Time Member
3 Mr. Pawan K. Kumar Executive Director
4 Mr. Ritesh Kavdia Executive Director
5 Mr. Debajyoti Ray Chaudhari Chief General Manager
6 Mr. Deeptanshu Singh Assistant Manager
7 Mr. Abhishek Mittapally Assistant Manager
8 Ms. Namisha Singh Assistant Manager

3. Dr. M. S. Sahoo welcomed the invitees to the roundtable and briefed the purpose.

4. The issues listed in columns 2 and 3 of the Table 1 were discussed. The views of the RVOs, that emerged inlitee apamdfzorted in

column 4 of the Table 1.

Table 1: Summary of Discussion at Roundtable with RVOs on7October, 2019

Professions in

the Country

particular feature, practice, or mechanism can be adopted fron

profession? Any difficulty in adopting them?

Sl. Issues for Elaboration of the Issue Views

No. | deliberation

A. VALUATION PROFESSION

1 | Vision of What is your vision of the valuation profession, five years, ten year
Valuation twenty years hence? Should it be like the profession of Char
Profession Accountant, Doctor, Advocate or any other?

2 Review of Valuation profession of which country / jurisdiction can be a mode
Valuation valuation profession in India? Which particular feature, practice
Profession mechanism can be adopted from that jurisdiction? Any difficulty
Internationally | adopting them?

3 Review of Other| Which profession can be model for valuation profession in India? W
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4 Review of Valuation profession has long history in India. What are the learni
Valuation lessons of such long experience for the statutory framework for vald
Profession in theg profession? What features from the draft Valuations Professionalg
Country 2008 can be adopted? What features from the Companies (Reg
9DOXHUV DQG 9DOXDWLRQ 5XOHYV
Experience with the Rules so far. What has worked well? What hg
worked well?
B. MARKET FOR VALUATION PROFESSION
5 Market for How big is market for valuation services? Is the market competitive?| 1.There are broadly and roughly two mai
Valuation can it be made more competitive? What are market imperfections? segments: (a valuation entities undertal
Services controls price? What are the market segments in terms of asset g complicated valuations with a higher fee;
users or any other? What are market shares of individual valuerindividual valuers undertake simple valuati
organisational valuers? What influences growth of the market? Do¢with a lower fee. The share of each segme
market need to be developed? estimated to be as under:
6 Market for How big is the market for valuers? What is the market potential ovel | Category Number of | Fee from
Valuers 10 years? Is the market competitive? How can it be made of Valuer Valuations Valuations
competitive? What are the market segments in terms of asset classe (%) (%)
or any other? Does the market need to be developed? What are i | Individual 90 10
merits and demerits of individual valuer and organisational val | Entity 10 90

Should policy promote one over the other?

However, the proposed framework should
agnostic about such segmentation- should ne
promote nor discourage either.

2. There are two models of entities do
valuation: (a) As under the extant Rules, wkH
the entity does valuation, and the valuer in
entity does not; and (b) As under the Chartg
Accountant Rules, where both the entity and
members are allowed to practise. The particip
were equally divided as to which model is bet
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3. All forms of entities (companies, LLF
partnership firms) should be allowed as valua
entities. A majority of the directors/partng
should be valuation professionals. There was
a view that all or 3, whichever is less, of
directors /partners should be valuat
professionals, as currently provided in the Ru

4. Where a company is a valuation entity,

(@) it must not be a subsidiary or he
subsidiaries;

(b) at least 51% of equity must be held
registered valuers; and

(c) its sole object should be valuation.

5. There may be three asset classes, as pre
provided in the Rules, to start with. HoweV
each asset class may enable for specialisati
niche areas also. For example, the asset clas
and building may have specialisations foreg
agriculture, pisciculture, mining, tea and cof
plantation, etc. The statute may enable addit
deletion of asset classes depending on need.

Market for
Valuation
Education

How big is market for education? What is market potential over the
10 years? Is the market competitive? Who are market players? WH
market imperfections? Which model of educatignlegal, medical
accountancy or any otheris suitable for valuation education? Sho
education and examination be with one agency? What are the defici
in the current model of valuation education in the country?

1. The model of education should be simila
that of ICAL The Central regulator shoy
prescribe curriculum of the courses
registration as RV and conduct the fi
examinations of the courses.

2. The courses may be delivered by RVOs
Universities.
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3. The admission to courses should be allo
through a common competitive entral
examination.

4. There may be two kinds of courses

registration as RV:

(a) Top-up Course: An individual with minimu
qualification in relevant discipline such as B.E
Civil Engineering or a professional qualificati
such as CA may undergo a top-up/bridge co
of two years comprising one-year of classrg
and one year of intensive internship with a R\
(b) Complete Course: An individual with a ps
in Class XII may undergo a five-ye
comprehensive course from recognised pl
(RVOs and Universities). This may have t
years common course for all asset clag
eighteen-months specialisation in the spe
asset class, and eighteen months of interr
with anRV.

5. Both the models have a component of supq
specialisation in a sub-class of assets such a
forestry, jewellery, arts, agriculture, tea and
coffee plantation, mining, etc.

Market for How big is the size of market? How the market can be developed? The Universities and the Central Regulator
Research and | to incentivise research and knowledge management? How soon the should conduct and promote research.
Knowledge knowledge would be redundant? Who does research?

Management

Exclusivity Can valuation services be rendered by anyone? Should valuation s{ The following valuations should mandatorily

be exclusive domain of registered valuation professionals?

conducted by a registered valuer:
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valuations should be mandatorily be conducted by valuers? Hov
competition be promoted if valuation work is reserved for a set of pe

(a) Every valuation required under any law in
country; and

(b) Every other valuation required for a decis
by Government or a public authority or a finan
institution, by practice.

1. It should be a mixture of statutory regul
along with regulated self-regulation.

2. It should be a two-tier structure, as in p
comprising IBBI (Central Regulator) and RVO

3. The standards should be set in the md
similar to secretarial standards and accou
standards.

C. REGULATORY ARCHITECTURE

10 | Type of Does valuation profession require regulations? Should it be stal
Regulation regulation or self-regulation or regulated self-regulations?

11 | One Tier Vs. Should there be a central regulator or many parallel regulators com
Two Tier with one another? Should there be two tiers of regulatorany second
Regulation tier regulators competing with one another, under the oversight

central first-tier regulator? Should the Valuation profession be regu
by onetier regulator as for Advocates or two-tier regulators as
insolvency profession?

12 | Regulation Vs. | Should work relating to regulation, development and standards re
Development | valuation profession be housed together? Do regulation and develo
Vs. Standards | complete or complement each other? Do regulations and star

compete or complement each other? What should be the sca
regulation and development in terms of markets for valuers, valu
services, valuation education and valuation research?

13 | Scope of How long should be the statutory legislation? What aspects sho
Statutory cover? How often this should be amended? Should it be principle
Legislation or rule based? Should it be an incomplete law, i.e., should the legis

be a skeletal one with substantial dependence on subordinate legis

The legislation should spell out:

(@) the role of the Central Regulator and
governance structure

(b) the role of the RVOs;

(c) Offences and Penalties, including appe
mechanism, as under:

(i) Schedule-A comprising of major Offences
the Central Regulator; and

(i) Schedule-B Other Offences to be dealt
RVOs.

If an RV has committed offences included in

Schedule, it will be dealt by the Central Regula
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(d) Manner of exercising quasi-legislati
executive and quasi-judicial functions by
Central Regulator and the RVO, as an exter
arm of the Central Regulator.

14 | Malleability of | How to ensure that the framework remains malleable? How sho
Framework. cover any emerging new asset class? How should it cover valu

under different laws?

D. FUNCTIONS OF THE REGULATOR

15 | Role of Each In case of two-tier regulatory structure, what should be the role of th
Tier in tier in education, development, standard setting, research, vall
Regulation / services? What should be the role of the second tier in educ
Development of| development, standard setting, research, valuation services? Hoy
Valuers / such function can be neatly segregated between two tiers? Or
Market overlap is desirable? What are the good areas for overlap and the

of such overlap? How to avoid regulatory gaps?

16 | Scope and What areas need regulation? Who - valuers, market for valuation se
Approaches of | valuation education, valuation research - needs regulation? What ar,
Regulation of regulation? What is the role of first tier regulator in regulation? V

is the role of second tier regulator in regulation? Should market undg
regulation? What is scope or extent of self-regulation? Should firs
regulator and second tier regulators compete with each oth
regulation? What should be jurisdiction of the first tier and seconc
regulators?

17 | Governance of | Should regulatortfirst tier and second tier - be a statutory body, a|1. As regards the Governing Board of the Cel

Each Tier

profit company, a not-for-profit company, an association of persons
society? What should be composition of its governing body? What s
be the extent of stakeholder representation in the governing body?
democratic legitimacy can be imparted to the regulator? What shot
net worth and shareholding requirements in case of companies

regulators?

Regulator, there were two views:

() The Governing Board should have
Chairperson, a few Whole Time Members ar
few eminent citizens as Part-time Memberg
should be supported by an Advisory Commi
comprising of RVs representing RVOs. T
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Governing Board must mandatorily consider
views / decision of the Advisory Committee.
(b) The Governing Board should have
Chairperson, a few Whole Time Members
representatives of RVOs as Part-time Meml]
The Central Regulator (Not Governing Bog
should be supported by an Advisory Commi
comprising of RVs representing RVOs.

2. RVOs should be companies registered u
section 8 of the Companies Act, 2013. It shq
have board composition as provided in the R{
Maximum number of RVs in the governing bo
of RVO and minimum share capital should
prescribed. There were two views about minin
number of RVs for an RVO.

18 | Accountability | How to hold a regulatottfirst tier and second tier - accountable? W

of Each Tier measures can be used to assess performance of regulator in the
development and in the area of regulation?

19 | Independence o] What are the areas the regulator - first tier and second tier - sho

Each Tier independent to take decision? What areas it may not have

independence? How much control Government should have over thg

tier regulator and what are the means of such control? How much ¢

first tier should have over the second-tier regulator and what are the

of such control? How to protect the regulator from regulatory captur

20 | Resources of | What should be the sources of funding of regulator -first tier and se

each Tier tier? How to develop human resources to man regulators? What k|
technological resources does a regulator need. What should be ex

grant from Government? What should be revenue model?
21 | Scope and What areas of development, regulation and standards be goverr
Manner of subordinate legislation by first-tier regulator? What should be
Making procedure for making subordinate legislation? What should be
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Subordinate

instrument for subordinate legislation? Best practices that may be re

Legislation to.

22 | Scope and What should be the extent and methodology of making bye laws &
Manner of self-regulatory organisation in the two-tier structure? What areg
Making development, regulation and standards be governed by bye-laws m
Byelaws the second-tier regulator? How to factor in the interests of socig

making subordinate legislations?

23 | Monitoring and | Who should monitor and what should be the manner of monitorin
Enforcement conduct of valuation professionals, market for valuation educatior

market for valuation services? What should the scope of authorit
manner of inspection and investigation? What are specific role
monitoring and enforcement by each tier of regulator?

24 | Scope and What should be the mechanism for disposal of quasi-judicial functig
Manner of each tier of regulator? Who should dispose of and the manner of dis
Quasi-Judicial | What are the directions that can be given in disposal of a quasi-ju
Functions matter? What should be the appellate mechanism?

25 | Dealing with What should be mechanism to handle grievance of valuers?
Grievances of
Valuers

26 | Dealing with How should grievance and complaints against valuers be handled b
Grievances tier and second tier regulators?
against Valuers

E. VALUATION PROFESSIONALS

27 | Eligibility to be | Who can be a valuer? What should be eligibility for an individual to
a Valuer: valuer? What qualification and experience an individual should hal
Qualification, be a valuer? Should one have a degree in valuation? Should one ha
Experience, top up education in valuation, after having a degree in engine
Entity management, finance etc.? Who should provide education? What ¢

be the eligibility to be an organisational valuer? How many asset cl
should be available? Should a minimum and maximum age for prac|
of profession be specified?
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28 | Independence | How to hold a valuer accountable for his services? What shou
and disclosures by him? How to minimise influence of stakeholders o
Accountability | independence? How should the fees of a valuer be fixed? Should
of Valuer regulated?
29 | Code of Is the code of conduct provided under the Companies (Registered V
Conduct and and Valuation) Rules, 2017 adequate? How to ensure that the c
Ethics conduct is followed? How to monitor this?
30 | Scope and Should valuation standards be prescribed? Who should prescribé
Manner of standards? How should such standard be developed and reviewed?
Making such development be a continuous process? What should the legi
Valuation provide regarding standards? Should regulator have any role in mg
Standards standards?
31 | Protections for | How valuers can be protected for their bonafide acts? Should protfRVs should have insurance to protect agd
Valuers flow from regulations or statute? What should be the extent of pern professional liabilities. They should ha
disclaimers? How much immunity should disclaimers provide? protection against actions taken in good faith.
32 | Reputation of | How to build and protect reputation of valuers? What factors t
the profession FRQVLGHUHG WR FRQVLGHU D SHUVRQ D
as valuer?
F. DEVELOPMENT OF PROFESSION
33 | Profession vis-aj How is technology influencing valuation profession? What techng
vis Technology | and how can such technology be used in markets for valuation se
valuers, valuation education and valuation research? Will technol
machines replace valuation professionals in course of time?
34 | Scope and What is the scope of development? To what extent it includes lobb

Approaches of
Development

Does it include advocacy? Does it include development of markets?
it include education, continuing professional education, examinag
development of curriculum and study material, etc? How can regu
facilitate development? What is the role of first tier regulatof
development? What is the role of second tier regulator in developr
Should market undertake development? Should regulator compet

market in education?
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35 | Scope and What is the scope of research? How much of research is necess
approaches for | sustenance of valuation profession? Will market undertake research
Research own? How research can be facilitated and encouraged? What is tf
of first tier regulator in research? What is the role of second tier reg
in research? Should regulator compete with market in research?
G. TRANSITIONAL MECHANISM
36 | Phasing: Short /| How should the roll out of the new regulatory framework be pha
Medium / Long | What should be done immediately, what should follow and what sk
Term be done in long run?
37 | Grandfathering | Is there any need for grand fathering? Who can be grand fathered? Existing RVs should be grandfathered. Of
should be the process of grand fathering? valuers may be grandfathered subject to me¢
certain norms.
38 | Transitional How long it should take for the first-tier regulator to come up and
Arrangement for over the task from IBBI? How the work would be transitioned to
IBBI regulator?
39 | Transitional Should existing RVOs be automatically transition to as secono
Arrangement for regulator? In what time frame? In case fresh eligibility norms
RVOs stipulated for second tier regulators, how much time should exi
RVOs be provided to comply with the new norms. Should the numk
second tier regulators be capped?
40 | Transitional Should existing registered valuers be automatically be migrated t

Arrangement for|

RVs

new regulatory regime? What should they transition?

5. The RVOs were requested to provide:
(a) written response to each issue in the questionnaire along with any other issues / views they, may have

(b) a compilation of valuations required under various laws and by practice, in India (By Mr. Gupta of CVSRTA RVA); and
(c) a list of contraventions by a valuer which should attract penalty (By Mr. Pendse of PVAI PVO).

*kkkkk
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SUMMARY OF VIEWS RECEIVED ON ONLINE PORTAL

Valuation as Profession

The valuation profession should become a well- recognised and respectable professitwe with t
capacity to attract younger talents. It may be similar to any other professioas Architects, medical
professionals, Chartered Accountants, Company Secretaries, Advocates etc.dfiB#ES (UK &

USA), IVSC, the Appraisal Foundation (USA), TeGOVA etc. The Valuation profession sheald al
enhance its ambit to social and environment implications of valuation apart froroaresgéconomic
purposes (This means that along with fair market value, sustainable valuation, linking enviabnment
sustainability should also be practised in India). The valuation profession in treeviittuld mostly

be automated and data driven and therefore the valuation profession should adopt the technical
developments.

Market for valuation profession

The views of public received with regard to market of valuation professisndivergent and often
contradictory. On one side, some has opined that the market for Valuation Servicesviastvetiz.
from Companies to personal consumption. The market is already well developednapises of
Valuation Services required by Government Regulation (like IBC, Provisior@oofpanies Act,
Income Tax, Sarfaesi, Court order, etc) and Valuation Services Requiredkiogrbusiness decisions
(like Sanction of Credit Facilities, M&A decisions, etc)

On the other side, it is also suggested that the market for valuation profedsioteds The routine
and repetitive valuation assignments may be may be taken over by inhouse valuerdficiat art
intelligence. The valuation as it stands today is a narrow vertical unlike the prodess@mineering,
medicine, law, auditing, financial advisory services and the like. Therefore, therehbgaa sawope for
widening the profession from offering mere valuation services to providiaue> diligence and
Techno-economic viability study for investments so that credit appraisal procsenighened and
users of the services get more comprehensive offerings. It is suggested tsaethelasses may be
merged or enhancing the market of valuers.

It was also suggested that the valuation should be exclusive domain of valuers registeresd under
regulatory regime, similar to the practice adopted for advocates, doctors, chaderadtants and
other such professionals.

Regqulatory Architecture

With respect to the regulatory architecture divergent views of the public was receieadeWwh were
favourable for a statutory regulator. Some were in favour of regulated selatregulvhile some
favoured for central regulation.

It was suggested that the regulatory body should be single tier with IFRedpaator as primary body
just like other Profession i.e. Advocate Act, Architect Act, etc.Heurtstate level bodies under the
control of central regulatory body can be elected through elections in dema@gatanly. No valuer
professional or private person must be allowed to be nominated as menalgrafmmittee under
regulatory body. Every person as representative of members must be selected through fair elections by
members only.

Although some suggestions came in favour of two-tier regulatory structuijtsnaf the views were
in favour of single tier statutory regulatory framework which gives benkfitave transparency any
better accountability.




The funding of the central regulator may be from government grants, yearly contribution by valuers as
well as other stakeholders.

Functions of the Regulator

The Central level committee must work on nomenclature/syllabus/ subjects requiedhtroduced

as part of technical degree and for Master in Valuation program. The statbddyehust work on
Valuation Standards as per State policies and look out for betterment of profe$saa lavels. The
Committee shall be responsible for conducting seminars and workshops for upgradation of professio
The tier 2 regulator may deal with setting course materials, granting certifigatgctite, conducting
continuous educational programmes, monitoring of members, receiving grievancesthgaiakiers,

etc., while the central regulator may deal with registration of membketing of syllabus of
examination, conducting disciplinary actions, etc.

The central regulator may decide on the grievances against the valuers imtiee agadone in other
professional bodies / institutes.

Valuation Professionals

The Companies (Registered Valuers and Valuation) Rules, 2017 adequately deals wifibitiky el
conditions of the valuers. Some more eligible educational / professionaiaai@ifs may be added
such as for the asset class of SFA, the qualification of having passed CAIIB alodgwjears of
experience may be considered for registration. The eligibility qualificati@sefiped under Rule 8(a)
of Wealth Tax Rules, 1957 may also be adopted. Further, diploma holders who are iite foact
more than 15 years in Valuation should be allowed to continue their practice wititibnston the
guantum values of worth of the property.

To secure the independence of vala@ategorized fee structure with respect to the quantum of the
work may be prescribed. Also, the valuer may be instructed to attach the pitn-site inspection.
Further, all the assignments may be received by a central authority antidérenthie assignments may
be assigned to various valuers. The code of conduct has to be more elaborate thahevbauséntly
under the Companies (Registered Valuers and Valuation) Rules, 2017. The moisttribg strictly
periodic in nature and to be done via regular declarations in predefined formats whidrbshmade
publicly visible

Development of Profession

The development of valuation profession can be undertaken by continuous seminars as well
workshops to be conducted by secondary level regulator under the guidance of central regtlator. Wh
submitting the report, there may be certain questionnaire on Code of conducts fatltineedaluation
report being submitted, which will check and comply the Code of Ethics.

The technology would both assist as well as challenge the valuers in their proféssiadvent of
artificial intelligence would make the routine work of valuers automéitéslimportant that the skills

of valuers is adequately upgraded to keep up with the dynamic changes in the market.

There is a requirement of research in the field of valuation profession. Scegearfch would involve
data mining and data analytics of asset prices in various markets, nelatiteeof various approaches
and methods, application of technology, development of apps for various elements arkhe w
lobbying with governments for uploading all property related info and villagerds in portals, fraud
identification, research on benefits of development of unique id for preparnd recommendation to
the government bodies on the same, research on benefits of uploading all approvedbatatso are
some of the areas with good scope for research and development.



Transitional Mechanism

The new framework should be rolled out only after lag of certain time period. There is andofisi
views whether the existing valuers be automatically allowed in the new system. Soeseuiggat

every practising valuer must be allowed to enter automatically in the new sygkel®,others

suggested an examination and minimum training requirement be prescribed.

Learnings from the views received from online portal

X

The learnings from regulatory structure of existing professions such as Atshiteedical
professionals, Chartered Accountants, Company Secretaries, Advocates etc miselefarti
designing regulatory architecture for valuation profession. The Valuation professiomd shoul
enhance its ambit to social and environment implications of valuation apart Heimcore
economic purposes.

The market of valuation profession would be challenged by the advent of artificial intelligence
The scope of valuation may be enhanced to expand the valuation market.

The scope of eligible educational and professional qualifications may be enhanced to accommodate
diploma holders and other practicing valuers.

The independence of valuers may be ensured by securing fee to be received by the vdker and a
monitoring his professional act.

The eligibility criteria under the Companies Rules needs to be supplemented withnatidi
eligibility parameters pertaining to training and educational/professipadifications. The issue
of minimum fee for the valuers needs examination.

The valuers must be appropriately skilled at all times to keep up with thergetf technology.
The research in the field of valuation profession must be encouraged.

Transition period required. Transition of valuers and RVOs under new framework mayebe bas
on prescribed conditions.
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To, 30" October, 2019
Insolvency and Bankruptcy Board of India

Valuer Division,

7" Floor, Mayur Bhawan,

Shankar MarketConnaught Circus,

New Delhi 410 001

Via email to: sahu.amit@ibbi.gov.in;
deeptanshu.singh@ibbi.gov.in;
feedback@ibbi.gain

Ref: IBBI/PR/2019/28 dated D®ctober, 2019

Sub: Consultation Paper on Institutional Framework for Requlataomd Development of Valuation
Professionals

At the outset, we, at Indian Association of Investment Professionals (IAIP), a memisty sbdhe CFA
Institute, appreciate the opportunity to submit our response to tEONSULTATION PAPER ON
INSTITUTIONAL FRAMEWORK FOR REGULATION AND DEVELOPMENT OF VALUATION PROFESSIONAL

IAIP is an association of over 2000 local investment professionals who Areh@ferholders and about
4000+ professionals who have cleared exams, eligible and awaiting charter. The Assadasists of

valuation professionals, portfolio managers, security analysts, investment advisatspther financial

professionals, that; promote ethical and professional standards within the investmeumstity, facilitate the

exchange of information and opinions among people within the looadstment community and beyond,
and work to further the public's understanding of the CFA designation and investment industry.

CFA Institute is a global non-profit association of investment professionalsoweth164,000 members in
over 165 countries. In India, the community of CFA charterholders is represented by tiam lAdsociation
of Investment Professionals (CFA Society India).

Through our global research and outreach efforts, CFA Societies around theendddvour to provide
resources for policy makers, financial services professionals and their customers in oralgnt their
interests. Our members engage with regulators in all major markets.

With regards to the above mentioned consultative paper, although we are ytaeiprocess of studying this
area of regulationywe would like to provide our initial comments consistent with our objectivgotomote
fair and transparent global capital markets and to advocate for investor protection.

We would be happy to hear and discuss the merits / demerits of suggegtiopssed by other practitioners
and request to be included in the deliberation process.

Our responses to some of the important points from Annexure | in the @beferred press release by IBBI
are mentioned below:



A. Details of our Organisation:

1. Name:Indian Association of Investment Professionals (CFA Society India)

2. Contact number:+91 98196 30042

3. Email addressadvocacy@iaipirc.org

4. Postal address702, 7th Floor, A Wing, One BKC Tower, Bandra Kurla Complex, Bandra (E),
Mumbai - 400 051

. Key Contributors:

1. Mr. Om Kumar Jha, CFA
2. Mr. Devan Furia, CFA

. General Views:

Our primary commenis directed towards acceptability of global credentials and practices in Iimdia.
addition to the domestic valuation industry, India has a large and growing industry thatissiglobal
valuation needs. This industry has grown at an outstanding rate over the last decadeas glob
corporations have moved valuation work to India in order to take advantage of lower costalent
availability. Many well known overseas financial services names have outsourced part of énatrars
to India and this is expected to continue to grow further. There are more than 150,060 lectployees
who are operating in these firms.

Given the acceptance of IFRS and fair value reporting in India, as well as global markets, we believe the
Indian valuation industry will grow significantly, especially domestically, whichsreakgong case for

Indian policy makers to formally recognise international certifications like the CFA Chastéer to

promote global best practices of ethics and professional excellence, thus improving investatiprote

and market integrity. Before we provide our specific comments, we would like to share a célipleso

to our website which the Committee might be interested in:

i. Regulator and Program Recognition (Fact Card):
https://www.cfainstitute.org/-/media/documents/factsheet/rpr-factsheet.ashx

ii. CFA Program Candidate Body of Knowledge (CBOK):
https://www.cfainstitute.org/en/programs/cfa/curriculum/cbok

D. Specific Views:

Sr. No. | Issue Views / Suggestions
10. Type of Move towards Requlated Self-Regulation
Regulation

We would like to share a link to a research report which the Committee
might be interested in:

https://www.cfainstitute.org/en/advocacy/market-inteqgrity-
insights/2013/09/cfa-institute-report-can-self-requlation-woirk
securities-markets

The above webpage provides a background and a link to a detailed CF
Institute report -Self-Regulation in the Securities Markets: Transitions a
New Possibilities which addresses the questions being raised about th
continued utility of selfE Ppo $]}v Jv 8} C[s u I S« v




great potential it offers, especially in emerging markets.

This report highlights that, for all the potential benefits, self-regulatory
systems also have a number of inherent conflicts that must be address
order to remain credible. The report notes a number of them (particular
the failures of prominent SROs like the CBOE and FINRA in policing ar
controlling conflicts of interest) and urges future improvements to SRO
governance structures to enhance market and investor trust.

Despite all the challenges, we do believe that self-regulation holds the
potential for alleviating the strain on regulators (which suffer from

budgetary pressures and overseeing voluminous regulations), among ¢
benefits.

If a regulated self-regulatory structure for the valuation profession is
considered, we need to ensure that the activities of the self-regulatory
organisations are palatable and transparent to market participants. Unl
these organisations are seen to enhance market integrity, their activitie
could have the reverse effect. To that end, the above mentioned CFA
Institute report proposes a few recommendations (refer page no. 36 of
report) designed to make SROs an accepted and trusted part of the glg
financial market regulatory system.

27.

Eligibility to be a
Valuer:
Quialification,
Experience,
Entity

Presently there is certification for 3 asset classes. Wggest
incorporating more asset classes as well as making qualificatiiteria
more robust. Both of these points have been separately elaborated
below:

Incorporating more asset classes
This will enable specialized study, examination and establishment of
professional framework relevant to the specific asset gass

Present Classification of Asset Césss
1. Land and Building

2. Plant and Machinery

3. Securities or Financial Assets

Suggested Additional Asset Classes:

Gems, Jewelry and Precious Art

Private equity and Pre-IPO equity

Distressed Assets and llliquid Securities

Derivatives, specifically exotic / complex structures

New Technology Based Businesses, which have cash flow and
profitability dynamics that are different than the older businesses

arwONPRE

Categories 2 to 5 of suggested additional asset classes could be categ
as area of specialization within Securities or Financial Assets.

Identify specific areas of specialization will have followiaglvantages:

x Specialized Body of Knowledge: Separate curriculum and/or recogt
other reputed degree / diploma / certifications that provide required
knowledge by making them eligible for some exemmpsio




X

Appropriate Regulatory Framework: Facilitation in identifying asset
class specific requirements and gauging the impacts of besaarh
overall economy. For example, derivative mispricing can impact
financial institutions and destabilize the markets, or failing to prices|
in a fair manner might make the primary markets riskier and impact
investor confidence.

Establishing Professional Associations of certified members caterin
specific asset classes: This has the potential to help in promoting g
best practices and developing innovative ideas in valuing complex
assets by valuation professionals specializing in their respective
domains.

Enhancing Emphasis on Relevant Qualification (With Securities Or

Financial Assets class as an example)

Having a more rigorous study curriculum and examination system will
ensure that those who get certified are better prepared to handle
challenges in the profession.

The existing curriculum for certification exam covers:

S. No.| Topic Weight (%)

1. Macroeconomics 4

2. Finance and Financial Statement | 6
Analysis

3. Professional Ethics and Standards| 4

4, General Laws 18

5. Financial Reporting under Indian | 5
Accounting Standards

6. Overview of Valuation 4

7. Valuation Approaches 3

8. Valuation Application 33

9. Regulations Relevant to Financial | 4
Asset Valuation

10. Judicial Pronouncements on 3
Valuation

11. Case Studies 16

Total 100

This is a sound curriculum; however following are some limitationghof
existing system that we have identified and where we would like to
suggest improvements:
1. Training of 50 hours only, conducted by Registered Valuer
Organizations
2. Only one examination of 2 hours to test everything
3. All kinds of Financial Assets being clubbed in one test

Our suggestions are:
1. Create different levels and study topics, to test following level of
proficiency:
a. Understanding of Concepts
b. Application of Concepts
c. Ability to take and explain decisions in complex situations




4. Conduct each level of examination after some gap, for example six

2. Provide_robust study material, created with support of experts in the
specific field, including real life case studies for candidates to
understand various aspects of the valuation profession

3. Provide_relevant exemptions to candidates with certain professiona
qualification who might have studied a specific part of the curriculun
depth, for example:

a. CFA Charterholders may be exempted from most of the module
covering valuation of asset classess they have been tested for
achieving a certain level of mastery of those concepts as part of
CFA Progranmand therefore, they may be allowed to proceed witl
fulfilling the testing requirements which are not covered in the C
Program, like the knowledge of local laws aadulations.

This will motivate more people with professional qualifications to

register as valuers.

months, depending on level of robustness of the curriculum

a. This, along with the previous point, will ensure that the course W
be longer for candidates with no professional education
background while it will be shorter for candidates with relevant
professional qualificatios

5. Just as B. Com and B. Com (Honors) are distinct degrees, distinct
qualifications can be provided for candidates choosing to either pur
the program with only general focus on business valuation to pursu
specialized knowledge of one or more of the following areas:

a. Private equity and Pre-IPO equity

b. Distressed Assets and llliquid Securities

c. Derivatives, specifically exotic / complex structures

d. New Technology Based Businesses, which have cash flow and
profitability dynamics that are different than the older businesse

Citations of some global programs on business valuation that pdevi
some exemptions to CFA Charterholders:

x Certified in Entity and Intangible Valuations Credential offered b
American Society of Appraisers:
https://www.appraisers.org/credentials/ceiv-certification

x Chartered Business Valuator Credential offered by CBV Institut
Canadahttps://cbvinstitute.com/course-exemptions

32.

Reputation of
the Profession

Recognition of Experience Along With Education

To establish certain amount of trust, recognition of those who have
significant relevant experience of applying knowledge obtained through
education.

Different level of certifications / professional recognition

1. Whoever has the requisite education and has cleared certification
examination may start working, however with limited authorities

2. Whoever_meets the first criteria and also has relevant and significar
experience (for e.g. 4 years), may have more authorities in conduct
valuation assignments




Example from one of the global valuation framework: Different
certifications provided by American Society of Appraisers, link
https://www.appraisers.org/credentials

This can be modeled after CFA+3]3u3 [* %o % E } th& CFA A
Charter as noted below:

1. Clearing Exams: An individual might mention the level of CFA
curriculum he/she has successfully cleared. However, even after
clearing all levels of the CFA curriculum, one is not eligible to apply
the CFA Charter unless they acquire requisite work experience, wh
48 months.

2. Charter Award: After acquiring requisite relevant work experience,
those who have cleared all levels of the program can apply for the (
Charter.

There can be alternative approaches to ensure candidates obtain v
work experience, however key elements to consider could be:

1. Allow Tapping Market Value: If itastipend based training for a few
years, then the stipend may be appropriately stipulated by the
regulator, otherwise it might discourage individuals with professiong
gualifications to pursue the profession on a low stipend. Allowing th
to tap their market value soon after obtaining a recognized
gualification relevant to the valuation profession will invite talent to
this profession.

2. Accountability and Professional Conduct: A well-defined and structt
procedure may be laid out and accountability clearly defined for the
below three parties in the process of recognizing relevant experiend
for certification:

a. The candidate who is claiming fulfilment of requisite relevant
experience

b. The reference who is substantiating it

c. Institute / Organization verifying the claim and awarding the
recognition

If any breach is found, the parties mentioned above shall have
responsibility to prove that they followed processes independently
and objectively.

Thank you again for the opportunity to comment on this important regulatorgnéaork. As mentioned
earlier, we are still in the process of studying this important area of regulation and due to pduaitge pwe
were unable to provide detailed comments on some of the other important topics then@itee would be
focusing on while deliberating on this regulatory framework. Therefore, we wikeédtd request you to
allow us about one month of additional time to contribute further with &ashal inputs and insights on this
subject. We would really appreciate if you would be able to revert to ush@anrequest for extension of
time.



If you or your staff have questions or seek further clarification, pleasexaiohesitate to contact Mr.
Rajendra Kalur, CFA at CFA Society India by emaaatacy@iaipirc.org

Sincerely yours,

Rajendra Kalur, CFA
Director - Research and Advocacy Committee
Indian Association of Investment Professionals, Member Society of CFA Institute
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Suggestions on the
Institutional framework for
regulation and development
of Valuation Professionals

(No. IBBI/PR/2019/28)

30th October, 2019

By - Chander Sawhney

F.C.A., F.C.S., Registered Valuer (IBBI)

Director- Corporate Professionals Valuation Services Pvt. Ltd.
IBBI Registered Valuer Entity

E-mail : chander@indiacp.com

Mobile : +91 9810557353



Sl.

No.

Issues
deliberation

Vision
Valuation
Profession

Review
Valuation
Profession
Internationally

for

Elaboration of the Issue

VALUATION PROFESSION

of

of

What is your vision of the valuation profession, five
years, ten years and twenty years hence? Should it t
like the profession of Chartered Accountant, Doctor,
Advocate or any other?

Suggestion
Valuation Profession is still evolving and at nascen
stage in India.

,WITV KLIJK WLPH IRU WKLV 3UR
Respected.

Ideally, there should be One Valuation Regulator, ¢
Valuation Standards and Common Education
Valuation Practitioners.

It is emphasized that theeed of common educations

more in India than other countries as even though we
prescribe the International Standards to be implemel
but the education and its application guidance wc
remain the key for its effective implementation. T
LOQOWHUQDWLRQDO VWDQGDUGYV

S([SHUWLVH" ZKLFK PD\ QRW EF
number of valuation professionals in India who are dc
their small Individual practice.

Valuation profession of which country / jurisdiction
can be a model for valuation profession in India%
Which particular feature, practice, or mechanism can
be adopted from that jurisdiction? Any difficulty in

adopting them?

Suggestion

The IVS are applied in about 100 Countries around
globe and this become the preferred standard for ado
subject to necessary carve outs for Indian requirem
The IVS are also complaint with IFRS based on which |
AS has been framed, so IVS stands more suitable
framing Indian Valuation Standards.

Some counties like U.S. also have their own Valua
Standards promulgated by NACVA, IBA, AICPA, AS,
and USPAP but it is clarified that each of the valuai
standards are more of guiding principles and thus are
materially different from each other.



Review of Other
Professions in
the Country

However it may be noted that the US Valuation Stand
are more prescriptive with technical and applicat
guidance than the IVS which are more professic
judgement based.

Research Paper
https://cicbv.ca/wp-content/uploads/2014/09/CICBV-
2014-lan-Campbell-Research-aphobo-Bottomley-
Final-April-15.pdf

International Comparison
https://s3.amazonaws.com/web.nacva.com/TL-
Website/PDF/InternationalStandardsChart.pdf

Comparison within U.S.
https://s3.amazonaws.com/web.nacva.com/TL-
Website/PDF/DomesticStandardsChart.pdf

Mandatory Performance Framework

Recently, the Certified in Entity and Intangible Valuatic
(CEIV) credential was designed to enhance consist
and transparency in the fair value measurement proce

The CEIV credential as to Mandatory Performal
Framework addressed one area where gaps in guidan
believed to still exist relates to performance (that
DGGUHVVLQJ WKH 3KRZ PXFK WR
KDYH EHHQ XVHG WR GHVFULEH
ULJRU " 3GHSWK RI DQDO\VLYV " 3
GLOLJHQFH =~ 3H[WHQW RI GRFX
LQYHVWLIJDWLRQ °

Currently the American Society of Appraisers (ASA),
American Institute of Certified Public Accountar
(AICPA) and the Royal Institution of Chartered Survey
(RICS) are approved to confer this credential.

Source:
https://ceiv-credential.org/mandatory-performance-
framework-and-application/

Which profession can be model for valuation
profession in India? Which particular feature,
practice, or mechanism can be adopted from that
profession? Any difficulty in adopting them?



Review of
Valuation
Profession in the
Country

Valuation profession has long history in India. What
are the learnings / lessons of such long experience f
the statutory framework for valuation profession?
What features from the draft Valuations Professionals
Bill, 2008 can be adopted? What features from the
Companies (Registered Valuers and Valuation) Rules

SWKH 5XOHV" FDQ EH DGRS
the Rules so far. What has worked well? What has na
worked well?

Suggestion
The Valuation ecosystem in India has seen fast evoll
in the last decade (more specifically since 2007).

We have seen different regulators prescribing value
requirements for different transaction where purchase
of some Assets are involved. Some regulators |
prescribed some valuation methodologies whereas o
have kept it open to the judgement of valuers. Some
also mentioned use of internationally accepted value
standards.

This has also led to conflicts wherein different valuai
methodologies are also applied to comply w
requirement of different regulators, even for the st
transaction. This anomaly must be addressed for the
of business.

The Ind AS got implemented on India since April 2C
requiring Fair Valuations and the Registered Val
provisions implemented w.e.f. #&®ctober, 2017

The Companies (Registered Valuers and Valuation) Ri
SWKH BSaxeGnHight direction and the Valuatic
Professionals are now mostly settled with its requireme

The only class of valuers not happy with the Registe
Valuer provisions would be the practitioners un
erstwhile Wealth Tax domain who are significantly la
in numbers and many of those might not have transitic
as Registered Valuers.

The 5929V KDYH VWUHQJWKHQHG
imparting knowledge and training as per their o
understanding. This is not leading to Standardization.
There is an exam in the Registered Valuer framework
there is no apprenticeship training because of w
aspiring valuers are not able to learn practical aspec
the profession.



The only education as of now is the 50 hours RVO trait
which is predominantly aimed at cracking the examinat
Thus more importance need to be given to Education
Training for Standardization.

The Registered Valuer Rules have already addressec
FDQ EHFRPH D YDOXHU HOLJL
Valuation Standards, Contents of Valuation Rep
Professional competence, due care and independen
valuer, maintenance of records and regulation of
profession including model code of conduct.

There could be some transitional arrangement for the |
number of erstwhile Wealth Tax valuers and also tt
could be some course for enrolling young students
class 12 (3 years) and also graduates after graduat@:r
years).

Herein it is mentioned that the existing Registered Va
Rules have already provided for stringent eligibil
conditions for valuation under different classes of as
The same may be reviewed to address the needs
Industry.

The expert group constituted the government
UHFRPPHQGHG WKH VHWWLQJ X
BURIHVVLRQDOV" DV DQ LQGH
corporate professional body in July 2009 and therafte
Companies Bill has brought in the concept of Registt
Valuers in 2011.

Instead of starting afresh, we should take it up from wil
we are.

One issue which can be addressed in Registered V
provisions is that presently in case of a Valuation Er
the Partners/Directors are not allowed to practice in 1
Individual names. This is restricting their independe
and not allowing the collaboration of valuation expe
under different asset classes.Larger entities would be
better position to get access to systems and processe
become more competitive

Another issue is under Rule 8 of Registered Valuer R
which puts the entire onus on the Valuer outsourcing a
of the work to another valuer. The Valuer who is tl
outsourced such work is not accountable at all for
wrong doing which is not correct.



Market
Valuation
Services

Market
Valuers

MARKET FOR VALUATION PROFESSION

for

for

How big is market for valuation services? Is the market
competitive? How can it be made more competitive’
What are market imperfections? Who controls price?
What are the market segments in terms of asset class¢
users or any other? What are market sharesof

individual valuers and organisational valuers? What
influences growth of the market? Does the market nee
to be developed?

Suggestion

There is enough business for valuation and marke
competitive. Valuation is required for M&A, Sale
Assets/Business, Strategic business decisions and al:
Regulatory and Financial reporting. Growing Corpor
Governance and Regulatory and Shareholders activis
also leading to independent valuations in India.

However, in terms of business the top 50 firms and a
500 valuers would be doing most of the business.

On the other hand a category of erstwhile wealth
valuers are doing large no. of bulk valuations for sme
value. They continue to be unregulated under

Registered Valuer Rules as these rules are only appli
to the Companies Act and the IBC.

How big is the market for valuers? What is the market
potential over next 10 years? Is the marke
competitive? How can it be made more competitive’
What are the market segments in terms of asset classe
users or any other? Does the market need to b
developed? What are relative merits and demerits o
individual valuer and organisational valuer? Should
policy promote one over the other?

Suggestion

As Valuation Education, Systems and processes need
developed in India in order to match with the internatic
benchmarks, Larger valuation firms should be encour:
by collaboration with each other.

It can be made more competitive by allowing collabora
amongst different class of valuers and to allow then
forming larger entities. This however will happen, if 1
existing restriction of not allowing practice in Individu
name is done away with.(Note- There is no such restric



Market
Valuation
Education

Market
Research
Knowledge
Management

Exclusivity

for

for
and

in Registered Valuer Rules but IBBI is asking for st
undertaking before Registration).

As of now, there are 11 Valuation entities but 2¢
Individual Valuers and about Thousands of Wealth °
Valuers.

How big is market for education? What is market
potential over the next 10 years? Is the marke
competitive? Who are market players? What are
market imperfections? Which model of education +
legal, medical, accountancy or any other - is suitable fo
valuation education? Should education anc
examination be with one agency? What are the
deficiencies in the current model of valuation educatior
in the country?.

Suggestion

As mentioned before, there is huge scope of educatic
valuation in India starting with the basic concepts till
expert topics of valuation.

As of now there is no codified valuation education in
country as valuation is multi-disciplinary in nature &
thus require knowledge of laws, economy, account
industry, valuation theory, valuation standards
practical experience.

Even though there is education and awareness abol
areas surrounding the valuation, there is no for
education for core valuations as in the theory and prac

Even thereD U H@fyMgood books on valuation in Inc
to be used as reference material by valuation professic
companies and regulators.

How big is the size of market? How the market can b
developed? How to incentivise research and knowledc
management? How soon the extant knowledge woul
be redundant? Who does research?

Can valuation services be rendered by anyone? Shou
valuation services be exclusive domain of registere
valuation professionals? What valuations should be



C.
10

11

mandatorily be conducted by valuers? How car
competition be promoted if valuation work is reserved
for a set of people?

Suggestion

In line with the Registered Valuer Rules, there must
eligibility (mix of qualification and experience) fc
Valuers.

All Regulators Valuations can be made mandatory by
Registered Valuers.

As eventually, the valuation community would conve
to Registered Valuer framework, so the competition wc
be healthy.

Yes, for this to happen the existing regulations of diffel
regulators need to be amended and transitional frame
to be provided for the other category of valuers (CA, CI
Merchant Banker, Registered Valuer, Wealth Tax Val
Engineers etc)

REGULATORY ARCHITECTURE

Type of Regulation Does valuation profession require regulations®

One Tier Vs. Two
Tier Regulation

Should it be statutory regulation or self-regulation or
regulated self-regulations?

Suggestion

Statutory Regulation is good as it gives
credibility and respect to the Profession
and professionals.

Should there be a central regulator or many parallel
regulators competing with one another? Should there
be two tiers of regulators £ many second- tier
regulators competing with one another, under the
oversight of a central first-tier regulator? Should the
Valuation profession be regulated by one-tier
regulator as for Advocates or two-tier regulators as
in insolvency profession?

Suggestion
Central Regulation is better



12

13

14

Regulation Vs.
Development Vs.
Standards

Scope of Statutory
Legislation

Malleability of
Framework.

Role of Each Tier
in  Regulation /
Development  of
Valuers / Market

Should work relating to regulation, development and
standards relating valuation profession be housec
together? Do regulation and development complet:
or complement each other? Do regulations anc
standards compete or complement each other? Whe
should be the scope of regulation and development i
terms of markets for valuers, valuation

services, valuation education and valuation research

Suggestion
Centralized Regulation and Development may w
better

However WKH H[LWLQJ IUDPHZRUN
integrated may be in form of committees etc. so that"
all can also work together (not individually) for the b
results under the monitoring/supervision of the cer
regulator.

How long should be the statutory legislation? What
aspects should it cover? How often this should b
amended? Should it be principle based or rule based
Should it be an incomplete law, i.e., should the
legislation be a skeletal one with substantia
dependence on subordinate legislation?

How to ensure that the framework remains
malleable? How should it cover any emerging nev
asset class? How should it cover valuations unde
different laws?

FUNCTIONS OF THE REGULATOR
In case of two-tier regulatory structure, what shoulc
the role of the first tier in education, developme
standard setting, research, valuation services? \
should be the role of the second tier in educat
development, standard setting, research, value
services? How each such function can be ne
segregated between two tiers? Or some overla
desirable? What are the good areas for overlap an
extent of such overlap? How to avoid regulatory gap



16

17

18

19

20

21

Scope and
Approaches of
Regulation

Governance of Eac
Tier

Accountability  of
Each Tier

Independence o
Each Tier

Resources of eac
Tier

Scope and Manne
of Making
Subordinate
Legislation

What areas need regulation? Who - valuers, marke
valuation services, valuation education, valuat
research - needs regulation? What are tools
regulation? What is the role of first tier regulator
regulation? What is the role of second tier regulato
regulation? Should market undertake regulation? Wh
scope or extent of self-regulation? Should first
regulator and second tier regulators compete with ¢
other in regulation? What should be jurisdiction of
first tier and second tier regulators?

Should regulator + first tier and second tier - be
statutory body, a for- profit company, a rot-profit
company, an association of persons, or a society? \
should be composition of its governing body? W
should be the extent of stakeholder representation il
governing body? How democratic legitimacy can
imparted to the regulator? What should be net worth
shareholding requirements in case of companies bei
regulators?

How to hold a regulatortfirst tier and second tier
accountable? What measures can be used to &
performance of regulator in the area of development
in the area of regulation?

What are the areas the regulator - first tier and secon
- should be independent to take decision? What are
may not have full independence? How much con
Government should have over the first- tier regulator
what are the means of such control? How much con
first tier should have over the second-tier regulator
what are the means of such control? How to protec
regulator from regulatory capture?

What should be the sources of funding of reguldtost-
tier and second tier? How to develop human resourc
man regulators? What kind of technological resoul
does a regulator need. What should be extent of ¢
from Government? What should be revenue model?

What areas of development, regulation and standar
governed by subordinate legislation by first-t
regulator? What should be the procedure for mal
subordinate legislation? What should be the instrun
for subordinate legislation? Best practices that may
referred to.



22

23

24

25

26

27

Scope and Manne
of Making Byelaws

Monitoring and
Enforcement

Scope and Manne
of Quasi-Judicial

Functions

Dealing with
Grievances of
Valuers

Dealing with

Grievances agains
Valuers

Eligibility to be a
Valuer:
Quialification,
Experience, Entity

What should be the extent and methodology of mal
bye laws by the self-regulatory organisation in the t
tier structure? What areas of development, regule
and standards be governed by bye-laws made by
second-tier regulator? How to factor in the interest:
society in making subordinate legislations?

Who should monitor and what should be the manne
monitoring the conduct of valuation profession:
market for valuation education and market for valuat
services? What should the scope of authority and ma
of inspection and investigation? What are specific r
in monitoring and enforcement by each tier of regula

What should be the mechanism for disposal of qu
judicial functions at each tier of regulator? Who sho
dispose of and the manner of disposal? What are
directions that can be given in disposal of asitpadicial
matter? What should be the appellate mechanism?

What should be mechanism to handle grievance
valuers?

How should grievance and complaints against valuel
handled by first- tier and second tier regulators?

VALUATION PROFESSIONALS

Who can be a valuer? What should be eligibility for
an individual to be a valuer? What qualification and
experience an individual should have to be a valuer
Should one have a degree in valuation? Should or
have only top up education in valuation, after having
a degree in engineering, management, finance etc
Who should provide education? What should be the
eligibility to be an organisational valuer? How many
asset classes should be available? Should a minimu
and maximum age for practicing of profession be
specified?

Suggestion



28

Independence and
Accountability  of
Valuer

The eligibility could be on the line of Registered val
Rules with only relaxation for partners/directors to
able to practice in their individual name as well.

Like mentioned before, there is no core educatior
valuation in India so top up education in valuat
(significantly more than the existing 50 hours trainit
works for those having basic degrees in engineel
finance, management etc.

Degree in Valuation is another valuation
development of valuation profession and provid
opportunities to Students after class 12. 12 moi
Apprenticeship could be made mandatory for Degre
Valuation in 29/3" year.

Three Classes of Assets is already working in Regist
Valuer Rules. Others could be their sub classes.

Minimum Age could be that for other Professiol
Degrees say 21. Maximum may not be necessary so
as competency exist.

How to hold a valuer accountable for his services’
What should be disclosures by him? How to minimise
influence of stakeholders on his independence? Ho
should the fees of a valuer be fixed? Should fee
regulated?

Suggestion

A valuer should be held accountable for his professit
error or omission.

The role of the valuer and management/Resolu
Professional needs to be clearly demarcated as a V
does the valuation under certain assumptions
limitations based on the data available on the value
ate.

A valuer only being involved in an engagement for a-
days or weeks does not have access to the complet:
or what lies behind data including insight of t
transaction and reasons thereof best known to
management. His role is to review the data provide
him and apply the suitable valuation methodologies.



29

30

31

Code of Conduct

and Ethics

Scope
Manner
Making
Valuation
Standards

Protections
Valuers

A valuer has no role to do Audit or Due Diligence of
Company.

A valuer should not be held responsible for the lacl
complete date if he has disclosed the basis of valui
and limitations in his report.

Fees should be best left to be decided by the marke
in other professions.

Is the code of conduct provided under the Companie
(Registered Valuers and Valuation) Rules, 201
adequate? How to ensure that the code of conduct
followed? How to monitor this?

Suggestion
Yes, the code of conduct provided under the Compe
(Registered Valuers and Valuation) Rules, 2017

largely adequate

It could be implemented by self- declaration &
periodical review by the authority.

and Should valuation standards be prescribed? Whc

of

for

should prescribe such standards? How shoul
such standard be developed and reviewed? Shou
such development be a continuous process? Wh
should the legislation provide regarding
standards? Should regulator have any role in
makings standards?

Suggestion
Yes, Valuation Standards are important and alsc
practical/application guidance.

The existing Registered Valuer Rules has provisio
a committee for framing the Valuation Standards.

The standards should be framed after pu
consultations on the committee report.

How valuers can be protected for their bonafide
acts? Should protection flow from regulations or
statute? What should be the extent of permittec



disclaimers? How much immunity should
disclaimers provide?

Suggestion

Refer suggestion in point 28.

Such immunity is needed for transparent and
valuations as a valuation can always be challenge
a court of law.

The landmark judgement of Miheer H. Mafatlal
Mafatlal Industries Itd. AIR 1997 SC 506 throws lic
on this aspect wherein it was held that role of a ¢
is not to sit in appeal where the same has not |
objected to by majority shareholders.

Disclaimers are used in valuation reports to highli
the general and specific limitations faced in -
valuation engagements.

The IVS provide clarity on these points (Para 20.:
IVS 102) states that Sufficient Evidence must
assembled to ensure that the valuation is prog
supported.

Para 10.7 of IVS 105further requires valuers t
perform sufficient analyses to evaluate all inputs .
assumptions and their appropriateness for
valuation purpose. If limitations on investigations
so substantial that the valuer cannot sufficier
evaluate the inputs and assumptions, the value
engagement must not state that it has been perfo
in compliance with the IVS.

Para 100.1 of IVS 200

A valuer must assess the reasonableness
information received from managemel
representatives of management or other experts
evaluate whether it is appropriate to rely on t
information for the valuation purpose. For examy
prospective financial information provided |
managementmay reflect owner-specific synergie
that may not be appropriate when using a basis
value that requires participantperspective.
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33

Further a lot of interpretations exist in the IVS
Asset Standards too which require correct
application. Most of the time, the differences in
understanding and application of these aspects
lead to vide value conclusions.

Specific guidance is required for proper
application of IVS 105

x Comparable Transactions Method
(Para 30.6, 30.7, 30.8)

X Guideline Public Traded Comparable
Method (30.12, 30.13, 30.14)

x Discounts for Lack of Marketability
(DLOM) [30.17 (a)]

-Applicability of Discounts and
Premiums on Fair Value for
Regulatory Transactions needs
deliberations

x Control Premiums [30.17 (b)]
x Blockage Discounts [30.17 (c)]

x Discounted Cash Flow (DCF) Method
(50.2 £50.31)

x Cost Approach (60.1+80.8)

Reputation of the How to build and protect reputation of valuers? W

profession

IDFWRUV WR EH FRQVLGHUHG
DQG SURSHUZA IRU UHJLVWHU

Suggestion

Registered Valuer Rules and IBBI orders are righ
this direction in true spirit

DEVELOPMENT OF PROFESSION

Profession vis-a- How is technology influencing valuation

vis Technology

profession? What technology and how can suc
technology be used in markets for valuation



34

35

Scope anc
Approaches of
Development

Scope anc
approaches fo
Research

Phasing: Short /
Medium / Long
Term

services, valuers, valuation education anc
valuation research? Will technology / machines
replace valuation professionals in course of time?

Suggestion

Technology can only be enabler in Valuati
Profession though computations can be done u
Technology, however the judgement of the value
review and value conclusion would always hi
importance.

What is the scope of development? To what exte
includes lobbying? Does it include advocacy? Doe
include development of markets? Does it inclt
education, continuing professional educati
examination, development of curriculum and stt
material, etc? How can regulation facilite
development? What is the role of first tier regulato
development? What is the role of second tier regul
in development? Should market underte
development? Should regulator compete with ma
in education?

What is the scope of research? How much of rese
is necessary for sustenance of valuation profess
Will market undertake research on its own? H
research can be facilitated and encouraged? Wt
the role of first tier regulator in research? What is
role of second tier regulator in research? Shc
regulator compete with market in research?

TRANSITIONAL MECHANISM
How should the roll out of the new regulatc
framework be phased? What should be d
immediately, what should follow and what should
done in long run?

Suggestion
Registered Valuers should be retained
Those not yet transitioned to Registered Valuers t

through training and exam requirements conside
their valuation experience.



37

38

39

40

Grandfathering

Transitional
Arrangement for
IBBI

Transitional
Arrangement  for
RVOs

Transitional
Arrangement for
RVs

Is there any need for grand fathering? Who car
grand fathered? What should be the process of g
fathering?

Suggestion
Same as pt. 36

How long it should take for the first-tier regulator
come up and take over the task from IBBI? How
work would be transitioned to the regulator?

Should existing RVOs be automatically transition
as second tier regulator? In what time frame? In «
fresh eligibility norms are stipulated for second 1
regulators, how much time should existing RVOs
provided to comply with the new norms. Should
number of second tier regulators be capped?

Should existing registered valuers be automaticall
migrated to the new regulatory regime? What shc
they transition?

Suggestion
Yes existing registered valuers should

automatically migrated to the new regulatory regi
for their respective class of assets.
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Cll Views - MCA Committee for examining institutional framework to regulate Valuation
Professionals

MCA vide its office order dated 30/08/2019 constitutes an 8-member expert committee chaired by Dr. M.S. Samean(Chair
IBBI) to examine the need foranQVWLWXWLRQDO IUDPHZRUN IRU UHJXODWLRQ DQG GHYHORS

The committee shall scrutinize the regulatory architecture for VPs, including the extent of self-regulation and statlatoy reg

along with the governance structure of regulatory institutions; Refers the committee to cafi3idetisciplinary mechanism to

monitor the conduct and performance of valuers, and (ii) a mechanism for development of a cadre of valuers (including current
practitioners and freshers). The terms of reference for the committee further include deliberation upon valuation standards,
provision of valuation services and transitional arrangement for registered valuers and registered valuer organizations. We thanks
MCA for its initiative forstrengthening the Valuation Ecosystem in India and will put forward Industry submission/suggestions on
pertinent issues as required by MCA

S. No

Issue for deliberation

Elaboration of the Issue

Comments

Vision of Valuation
Profession

What is your vision of the
valuation profession, five

Valuations are needed by various sections of the Society, lik
companies, shareholders, auditors/accountants, fund

1| Page

Confederation of Indian Industry



years, ten years and
twenty years hence? May
it be like the profession o
Chartered

Accountant, Doctor,
Advocate or any other?

managers/analysts, banks, tax authorities, regulators like RB
courts/NCLT.

Given the wide use of valuations, the vision for the professio

When comparing valuation to other professions like C.A.,
Doctors, Advocates, it is important to understand a few
differences

Producing high quality valuations that can be relied upon
all the stakeholders

Ensuring independence of valuation professionals

,PSURYLQJ ,QGLD ,QF V VWDQGLQC
of Doing Business

Profession may be able to draw in high quality talent,
including ensuring diversity of talent from different fields

Making India center of excellence for new research in
valuation

Valuation is not a stand-alone profession, unlike advocat
doctors etc. Various kinds of valuations can be considerg
part of those specific fields e.g. a valuation performed for
recording fair value in accounting standards overlaps wit
accounting industry; on the other hand, a valuation
performed for calculation of damages in a claim in

2| Page

Confederation of Indian Industry



arbitration overlaps with legal industry. The valuation for
physical assets like plant & machinery is a completely
different segment. While there are basic common princip
the diverse fields cannot be clubbed as a single rigid
profession

The body of knowledge for law or accountancy or medics
complete in itself. However, valuation, depending upon
where it is used, has to draw upon the body of knowledg
other fields e.g. a tax valuation cannot be carried upon
without a good understanding of tiaxvs, a machinery
valuation would require a good engineering knowledge, &
valuation for a transaction in a listed company may requi
knowledge of securities law etc.

Valuation is not an exact science, unlike medical profess
or law. Valuation involves far more subjectivity by very
nature of it. It also relies relatively more on uncertain
forward-looking information vis-a-vis other professionals
whose occupation would largely be reviewing/advising b
past information.

The number of doctors, chartered accountants and cost
accountants in India could be around 8 lakhs, 2 lakhs an
lakh respectively. As against that, the number of register
valuers in India are only about 2600. It is a very small fie
Even within this small number, there will be véew who
are exclusively undertaking valuations only for a living.
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Therefore, in the zeal to regulate, it is important that the
regulators do not end up stifling the flexibility and inclusivene
required for the profession to achieve its objective.

Review of Valuation
Profession
Internationally

Valuation profession of
which country /
jurisdiction can be a
model for valuation
profession in India?
Which particular feature,
practice, or mechanism
can be adopted from that
jurisdiction? Any
difficulty in adopting
them?

It is noted that no developed country is regulating the valuati
profession in the way that India is trying to do. This is despite
fact that valuation profession is much larger in these countrie
is worth reflecting why other countries have chosen not to
centrally regulate this profession.

Indian framework may be developed based on the following
principles:

y May not lead to over-regulation
y In India, the government (through the recent
valuation regulations) is regulating all aspects ¢
the professiontlike, who can be a valuer, how
valuation firms can be structured etc.
y India is the only country following this route
y In a dynamic and evolving profession, this may|
counter-productive.
y Encourages improvement of standards and globalisat
y Encourage SROs/RVOs to strengthen standarg
improve the profession
y Encourage integration with global standards. T
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will help to create Valuation KPOs serving the
global market.
y Do not micro-manage valuation firm structures

y DonotinsistonnYDOXHU RQO\Y ILU
impact quality for various valuations.

y Encourage valuers to form collaborations with
different professionals. Make the field dynamic
and inclusive

Review of Other
Professions in the
Country

Which profession caneb
model for valuation
profession in India?
Which particular feature,
practice, or mechanism
can be adopted from that
profession? Any difficulty
in adopting them?

Pl refer point No 1.

Review of Valuation
Profession in the
County

Valuation profession Isa
long history in India.
What are the learnings /
lessons of such long
experience for the
statutory framework fo
valuation profession?

What features from the

Valuation profession has a long history. In this period, variou
regulators have regulated valuations that form their domain €
SEBI has regulated valuations which are used for mergers
involving listed companies. Courts have also pronounced
judgements on valuations.

The Companies Act and the Valuation Rules helped put a ba
set of qualifications and a body of knowledge for the professi
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draft Valuations
Professionals Bill, 2008
can be adopted? What
features from the
Companies (Registered
Valuers and Valuation)
5X0OHV 3W K
can be adopted?
Experience with the Rule
so far. What has worked
well? What has not
worked well?

It also set forth a model code of conduct.

The dual basis of regulation, whereby only principles,
knowledge, standards, codes or conduct and qualifications a
centrally regulated, while the specific valuation situations are
regulated by the specific regulators, is the most workable mo
which balances setting common standards and improving qu
with the need to provide flexibility for different types of
valuation requirements.

However, it is critical to note that only about a dozen firms ha
got registered under the aforesaid rules, which itself indicate
that the regulations in respect of ownership of firms are
considered to be too stringent and not inclusive.

Market for Valuation Profession

Market for Valuation
Servces

How big is market for
valuation services? Is the
market competitive? How
can it be made more
competitive? What are
market imperfections?
Who controls price? Wha
are the market segments
in terms of asset classes

users or any other? Wha

The market for valuation services is highly fragmented and &
considering there is no platform which collates data for
practicing valuers, is very difficult to estimate its size. As
mentioned earlier, the number of valuation professionals see
to be a fraction of other professionals. Further, not all valuers
registered with IBBI would be active in the profession and m¢
of them would pursue other vocations (apart from providing
valuation services). The overall market from a service fee
perspective would be less than Rs. 1000 cratée split
between individual and organizational valuers is not known.
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are market shares of
individual valuers and
organisational valuers?
What influences growth
of the market? Does the
market need to be
developed?

This is extremely small compared to the market for Doctors,
Advocates, Chartered Accountants etc.

The market for valuation is highly competitive. This can be
evidenced from the fact that no single firm would have even
market share of the overall market. Besides, the players in
different segments of the market are very different.

The market can be kept competitive, by ensuring that the ent
new players into the market is not hampered by collusion am
valuers, or by regulation.

No one controls the pricing for valuations, it is dependent up
market forces. The client typically evaluates the technical
capabilities of the valuer, the purpose & complexities of
valuation, the time it would take to undertake the engagemer
before agreeing on price with the valuer based on mutual
negotiations. Asset class covered under valuations are finan
securities, tangible assets intangible assets etc.

The growth of the market is dependent upon macro factors s
as GDP growth, regulatory changes (eg. tax, RBI, SEBI,
Companies Act), M&A + Private equity/venture capital
activities, LQWHUQDWLRQDO LQYHVWRUV
including their view on ease of doing business, and overall
improvement in financial reporting/corporate governance
standards.
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Every market in every profession needs to be developed.
However, there are no major constraints to its growth.

Market for Valuers

How big is the market for
valuers? What is the
market potential over ney
10 years? Is the market
competitive? How can it
be made more
competitive? What are th
market segments in term
of asset classes, users o
any other? Does the
market need to be
developed? What are
relative merits and
demerits of individual
valuer and organisationa
valuer? May policy
promote one over the
other?

Refer our response to the point No. 5 above.

The relative merits and demerits of individual v. organization
valuers are as follows:

Merits of organization valuer

Can pull together
subject matter experts
(SMEs) from various
fields taccaunting,
tax, sector experts, et
+as and when require

Completion of time
bound mandates (eg.
undertaken by listed
companies for every
guarterly financial
reporting)

Can take up large
mandates which woul
be physically

challenging for

Merits of individual valuers

- Can be more agile an
flexible, especially for
smaller engagements

8| Page

Confederation of Indian Industry




individual valuers (eg.
Large cross border
mandates or those thg
require multiple
factory site visits)

- Have access to
required databases/
proprietary research tq
perform valuation

Demerits of organization
valuas

Demerits of individual
valuers

- Clients may need to
hire multiple advisors
with different skill
sets or insist/allow
sub-contracting
arrangements for
dealing with various
class of assets

- Lack of access to
databases / adequate
research resources
required to carry out
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valuation.

The role of regulation may be only to foster competition. As |
as there is competition and availability of both individual and
organizational valuers, the clients and the market would choc
the valuers that suit them. As long as the objective of the pol
is development of the profession, it may not interfere in the
operations of the free competitive market, which is the case
valuations currently.

Market for Valuation
Education

How big is market for
education? What is
market potential over the
next 10 years? Is the
market competitive? Whq
are market players? Wha
are market imperfections
Which model of
educationzlegal,
medical, accountancy or
any other - is suitable for
valuation education? May
education and
examination be with one
agency? What are the

No comments.
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deficiencies in the curren
model of valuation
education in the country?

Market for Research
and Knowledge
Management

How big is the size of
market? How the market
can be developed? How
to incentivize research
and knowledge
management? How soon
the extant knowledge
would be redundant? Wh
does research?

No comments.

Exclusivity

Can valuation services b
rendered by anyone? Ma
valuation services be
exclusive domain of
registered valuation
professionals? What
valuations may be
mandatorily be conducte
by valuers? How can
competition be promoted
if valuation work is
reserved for a set of

In India currently, various regulators specify who can be a vg
for specific valuations; this &k to compartmentalisation and
fragmentation. However, it allows regulator to regulate specit
valuations.

In our opinion, the role of regulation may be to ensure that th
person conducting the valuation has a basic knowledge and
understanding. Beyond this specific point, there may not be :
reservation of valuation for a specific set of professional
organisation etc. as it would impact inclusiveness and
competitiveness. As an example, if a valuation is for tax
purposes, and the regulations somehow create barriers for
valuation and tax professionals to join together, it would be
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people?

negatively impacting quality and competitiveness. In our opir
as long as the valuation regulations have ensured that the

individual signing the valuations is competent, it does not mg
whether that individual is acting on his own, or is a part of
specialized valuation firm, or is a part of general firm providir
various other consultancies.

Considering the above, while the valuation profession frame
may provide for basic qualification criteria and training
requirements for someone to qualify to carry out valuations,
may also encourage collaborating with various experts (e.g.
technical, tax, accounting, commercial) to perform quality
valuation rather than restricting these experts to contribute tg
valuationsPlease see the file attached explaining this point ir
detail.

Regulatory Architecture

10 Type of Regulation

Does valuation professio
require regulations? May)
it be statutory regulation
or self-regulation or
regulated self-
regulations?

Yes, there may be a regulatory framework in place which en
that:

y The valuation profession develops in an inclusive
manner, involving varied kind of talent that is required
perform valuations

y Independence and integrity of valuer

High quality standards/transparency in valuation

y Anyone doing valuation is made responsible for the

<
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valuation done
y Adaptability to account for changing dynamics
However, the framework may not be over regulating as explé
in point Nos. 2, 4 and 9 above.

It maybekept in mind that there are already review mechanig
in place on work done by valuers. For example,

- valuation done for tax purposes get challenged during
assessment proceedings;

- valuation done for foreign exchange regulations are
reviewed by RBI during inspection of authorized deale

- clarifications are sought on valuation done for listed
company by of SEBI/stock exchanges.

11

One Tier vs Two Tier
Regulation

May there be a central
regulator or many paralle
regulators competing witl
one another®ay there
be two tiers of regulators
+many second tier
regulators competing witl
one another, under the

oversight of a central

Considering that valuations are intrinsic to various fields, par
regulators cannot be avoidable. E.g. how can SEBI not be
permitted to regulate valuations which involve merger of liste
companies. Similarly, how can RBI not regulate valuations
which are used for valuing collaterals for loans.

We do not have any comments on one tier vs. two tier reguls
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first-tier regulator? May
the Valuation profession
be regulated by one-tier
regulator as for Advocate
or two-tier regulators as
in insolvency profession?

12

Regulation vs
Development vs
Standard

May work relating to
regulation, development
and standards relating
valuation profession be
housed together? Do
regulation and
development complete o
complement each other?
Do regulations and
standards compete or
complement each other?
What may be the scope ¢
regulation and
development in terms of
markets for valuers,
valuation services,
valuation education and
valuation research?

Yes, the work relating to regulation, development and standg
may be housed together as all these aspects are complemer
nature.
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13

Scope of Statutory
Legislation

How longmay be the
statutory legislation?
What aspects may
cover? How often this
may be amended? May i
be principle based or ruleg
based? May it be an
incomplete law, i.e., may
the legislation be a
skeletal one with
substantial dependence ¢
subordinate legislation?

Refer point Nos. 1 and 4 above. Standards beghyased on
principles only and be amended on real-time basis as neede
rather than at specific time interval.

14

Malleability of
Framework

How to ensure that the
framework remains
malleable? How mai
cover any emerging new
asset class? How may
cover valuations under
different laws?

No comments.

Functions of the Regul

ator

15

Role of Each Tier in
Regulation/Develomen
of Valuers/Market

In case of two-tier
regulatory structure, wia|
may be the role of the

first tier in education,

No comments.
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development, standard
setting, research,
valuation services? What
may be the role of the
second tier in education,
development, standard
setting, research,
valuation services? How
each such function can b
neatly segregated betwe
two tiers? Or some
overlap is desirable?
What are the good areas
for overlap and the exten
of such overlap? How to
avoid regulatory gaps?

16

Scope and Approache]
of Regulation

What areas need
regulation? Who -
valuers, market for
valuation services,
valuation education,
valuation research - neeq
regulation? What are too
of regulation? What is th

role of first tier regulator

Refer point Nos. 4 & 11.
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in regulation? What is thg
role of second tier
regulator in regulation?
May market undertake
regulation? What is scop
or extent of self-
regulation? May first tier
regulator and second tier
regulators compete with
each other in regulation?
What may be jurisdiction
of the first tier and secon
tier regulators?

17

Governance of Each
Tier

May regulatorfirst tier
and second tier - be a
statutory body, a forprofit
company, a not-for-profit
company, an association
of persons, or a sociéty
What may be compositio
of its governing body
What may be the extent
stakeholder representatic
in the governing body?

How democratic

No comments.
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legitimacy can be
imparted to the regulator
What may be net worth
and shareholding
requirements in case of
companies being
regulators?

18

Accountability of Each
Tier

How to hold a regulatot
first tier and second tier -
accountable? What
measures can be used tq
assess performance of
regulator in the area of
development and in the
area of regulation?

No comments.

19

Independence of Each
Tier

What are the areas the
regulator - first tier and
second tier - may be
independent to take
decision? What areas it
may not have full
independence? How
much control Governmer|
may have over the firsttig

regulator and what are th

No comments.
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means of such control?
How much control first
tiermay have over the
second-tier regulator and
what are the means of
such control? How to
protect the regulator from
regulatory capture?

20

Resources of Each Tig

What may be the sources
of funding of regulator -
first tier and second tier?
How to develop human
resources to man
regulators? What kind of
technological resources
does a regulator need.
What may be extent of
grant from Government?
What may be revenue
model?

No comments.

21

Scope and Manner of
Making Subordinate
Legislation

What areas of
development, regulation
and standards be
governed by subordinate

legislation by first-tier

No comments.
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regulator? What may be
the procedure for making
subordinate legislation?
What may be the
instrument for
subordinate legislation?
Best practices that may &
referred to.

22

Scope and Manner of
Making Byelaws

What may be the extent
and methodology of
making bye laws by the
self-regulatory
organisation in the two-
tier structure? What area
of development,
regulation and standards
be governed by bye-laws
made by the second-tier
regulator? How to factor
in the interests of society
in making subordinate
legislations?

No comments.

23

Monitoring and
Enforcement

Who may monitor and
what may be the manner
of monitoring the conduc

No comments.
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of valuation professionals
market for valuation
education and market for
valuation services? Whal
may the scope of
authority and manner of
inspection and
investigation? What are
specific roles in
monitoring and
enforcement by each tier|
of regulator?

24

Swmpe and Manner of
Quasi-Judicial
Functions

What may be the
mechanism for disposal ¢
guasi-judicial functions af
each tier of regulator?
Who may dispose of and
the manner of disposal?
What are the directions
that can be given in
disposal of a quasi-
judicial matter? What
may be the appellate
mechanism?

No comments.
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25 Dealing with What may be mechanisn| Valuers deal with forward looking information. Frankly a
Grievances of Valuers| to handle grievance of | mechanism for grievances of valuers may not be required as
valuers? as the mechanism of grievances against valuers is not unjus
valuers. The objective of grievance mechanism may with an
objective of being fair to everyone. Just like Doctors are
protected from families of patients for services provided on b
effort basis, there may be a mechanism for not reprimanding
judgments made by Valuer in good faith (without resorting to
application of benefit of hindsight).
26 Dealing with How may grievance and | No comments.
Grievances agaihs complaints against
Valuers valuers be handled by
firsttier and second tier
regulators?
Valuation Professional
27 Eligibility to be a Who can be a valuer? | Qualification for Individual Valuer
Valuer; Qualification, | What may be eligibility ) ) N
Experience, Entity for an individual to be a For Financial Securities Assets
valuer? What Valuers who have already cleared the IBBI exam.
gualification and
experience an individual | Individuals who are practicing valuation on their own or as a
may have to be a valuerj of any organization may be allowed to register in their individ
May one have a degree i FDSDFLW\ DV 39DOXHUV LQ SUDFWLF
valuation? May one have minimal qualification and experience requirements. The
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only top up education in
valuation, after having a
degree in engineering,
management, finance
etc.? Who may provide
education? What may be
the eligibility to be an
organisational valuer?
How many asset classes
may be available? May a
minimum and maximum
age for practicing of
profession be specified?
28 Independence and
Accountability of Valuer
How to hold a valuer
account

qualification requirement for this one time registration as
39DOXHUV L ghat hel PugtGratluate in Accountancy
Financial Management or its equivalent including Chartered
Accountancy, Cost Accountancy, Company Secretary, or Po
Graduate Diploma in Financial Management, or other similar,
courses. The one time window forraqg UDWLRQ RI 3
practice shall apply to those persons who have the relevant
qualification as on a specified date. A minimal experience

requirementintheareadf DOXDWLRQ IRU UHJL
LQ SUDFWLFH" FRXOG DOVR EH SUHYV

Post cut-off date MCA could introduce the syllabus for
examinations to be carried out under the supervision of the
Central Government, for three subjects namely a) Theory of
valuation +valuation of business enterprise and shares b)
Practice and procedure of valuation; and c) Ethics.

For Plant & Machinery

In addition to qualification P]JA v Jv / [[+ Z P]+§ &
also considered by IBA (Indian Banking Association) in its handbo
policy, membership of global professional valuation organisations
American Society of Appraisers (ASA), USA and RICS (Royal Inst
of Chartered Surveyors) in machinery category can also be given
membership and entry as Registered Valuers as such valuers are
globally certified after undergoing rigorous selection criteria
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For Real Estate

Real estate valuations are very similar to Financial Securities Asse
valuation as thegssentially require commercial acumen and a lot g
them are cash flow based or based on market comparison methog
Hence qualification criteria may be same as Financial Securities A
valuation qualification criteria.

In addition to the above and qualification criteri&s (] v /

Registered Valuer rules with respect to real estate valuation, it ma
also include other graduates and engineering degree holders who
have a post graduate degree/masters in valuation of real estate fr(
a recognised university covering both full time and part time.

Further, as considered by IBA in its handbook/ policy, membershif
global professional valuation organisations &\, RICS in real esta
category can also be given direct membership and entry as Regis
Valuers as such valuers are globally certified after undergoing rigg
selection criteria.

Quialification for organizational valuer:

Any organization that provides valuation advisory, financial
advisory, accounting advisory/services, Merchant Bankin
services etc. may be allowed to do valuation as long as they
certain minimum number of partners/directors who have
qualified as Valuers in Practice and have adequate number ¢
qualified employees.
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There may not be any restriction on legal or ownership struct
of the organization performing valuation or other restrictions
all the partner/directors may be eligible to qualify as Valuer ir
Practice etc.

28 Independence and How to hold a valuer Valuation report ray be signed by the individual and that will
Accountability of accountable for his make him accountable for work he has done. As long as the
Valuer services? What may be | regulations provide for penal consequences to the valuer
disclosures by him? How adequate in degree to the wrong carried out by her/him, and
to minimize influence of | long as this punishment is administered after applying princif
stakeholders on his of natural justice, transparently and without bias, it would act
independence? How may substantial deterrent/basis for being accountable.
the fees of a valuer be ) )
fixed? May fee be I.:ee.may to be freely de’Fermlned between the valugr a.nd clie
regulated? like in any other profession. As long as the profession is
competitive, there is no need to regulate the fee. Therefore,
regulation may focus on fostering competition.
29 Code of Conduct and | Is the code of conduct | No comments.

Ethics

provided under the
Companies (Registered
Valuers and Valuation
Rules, 2017 adequate?
How to ensure that the
code of conduct is

followed? How to
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monitor this?

30

Scope and Manner of
Making Valuation
Standards

May valuation standards
be prescribed? Who ma
prescribe such standardg
How may such standard
be developed and
reviewed? May such
development be a
continuous process? Wh
may the legislation
provide regarding
standards? May regulato
have any role in makings
standards?

No comments.

31

Protection for Valuers

How valuers can be
protected for their
bonafide acts? May
protection flow from
regulations or statute?
What may be the extent
permitted disclaimers?
How much immunity may
disclaimers provide?

No comments.
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32 Reputation of the
profession

How to build and protect
reputation of valuers?
What factors to be
considered to consider a
peUVRQ DV AILW
for registering a person g
valuer?

Explanation of fit and proper as provided in Companies
(Registered Valuers and Valuation) Rules 2017 seem
reasonable.

Development of Profession

33 Profession vis-a-vis

Technology

How is technology
influencing valuation
profession? What
technology and how can
such technology be used
in markets for valuation
services, valuers,
valuation education and
valuation research? Will
technology / machines
replace valuation
professionals in course o
time?

No comments.

34 Scope and Approache|

of Development

What is the scope of
development? To what
extent it includes

No comments.
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lobbying? Does it include
advocacy? Does it incled
development of markets?
Does it include educatior]
continuing professional
education, examination,
development of
curriculum and study
material, etc? How can
regulation facilitate
development? What is th
role of first tier regulator
in development? What is
the role of second tier
regulator in development]
May market undertake
development? Ma
regulator compete with
market in education?

35

Scope and Approache|
for Research

What is the scope of
research? How much of
research is necessary fot
sustenance of valuation
profession? Will market

undertake research on its

No comments.
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own? How research can
be facilitated and
encouraged? What is the
role of first tier regulator
in research? What is the
role of second tier
regulator in research?
May regulator compet
with market in research?

Development of Profession

36

Phasing:
Short/Medium/Long
Term

How may the roll out of
the new regulatory
framework be phased?
What may be done
immediately, what may
follow and what may be
done in long run?

No comments.

37

Grandfathering

Is there any need for
grand fathering? Who ca
be grand fathered? What
may be the process of
grand fathering?

No comments.

38

Transitional

How long it may take for

No comments.
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Arrangement for IBBI

the first-tier regulator to
come up and take over tf
task from IBBI? How the
work would be
transitioned to the
regulator?

39

Transitional
Arrangement for RVOs

May existing RVOs be
automatically transition tg
as second tier regulator?
In what time frame? In
case fresh eligibility
norms are stipulated for
second tier regulators,
how much time may
existing RVOs be
provided to comply with
the new norms. May the
number of second tier
regulators be capped?

No comments.

40

Transitional
Arrangement for RVs

May existing registered
valuers be automatically
be migrated to the new
regulatory regime? What
may they transition?

Yes

30| Page

Confederation of Indian Industry




kkkkkkkkhkkkkkk

31| Page Confederation of Indian Industry



A summary of our
disciplinary outcomes




Type of Breaches and disciplinary sanctions imposed by RICS
In respect of valuers

1 Breach - Unethical behaviour / dishonesty:

Sanctions - Expulsion from the profession (or reprimand and fines for less serious cases)

2 Breach - Serious incompetence: (repeated or serious failure to meet RICS expectations of professional expertise)

Sanctions - removal of valuation licence or conditions placed on continued practice. Reprimands could also be used here in
conjunction with conditions.

3 Breach - General poor level of compliance with RICS standards: (but not dishonesty or serious incompetence)

Sanction - Consent order usually linked to retraining and an expedited future review of compliance. Serious or repeated cases of
compliance failure is treated as an incompetence case.

4 Breach - CPD (Continue Professional Development) Non Compliance: (Mandatory to attend 20 hours development programme)

Sanction - First breach - Caution

Sanction - Second Breach - Caution and Fine

© 2018 RICS Corporate



Sanctions imposed °

During the 2018-19 financial year, globally RICS issued the following disciplinary sanctions to
regulated individuals and firms, through an independent process:

2
57
20
1

19
33
17

Fixed Penalty (cPD non-compliance)
Caution — 1207

Caution/ Fine - 344 1551

Disciplinary outcomes are published in accordance with our regulatory rules
https://www.rics.org/uk/upholding  -professional -standards/requlation/how -we-requlate/disciplinary -process/panel -hearings/
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Sanctioning powers

The different sanctions that RICS has the power to issue are explained below:

Expulsion/Firm De-Reqistration- A Panel may decide to expel a member or withdraw a Firm’s registration as a result of severe or
repeated breaches of RICS rules and regulations.

Reprimand - A Reprimand is issued where there has been a risk of harm to the public caused by the regulated member’s breach of
the rules.

Fixed Penalty - A fixed penalty is a caution and/or a fine payable by the member or firm (regulated member) for a breach of the rules.

Consent Order /Regulatory Compliance Order - A consent order is a written agreement between RICS and the regulated member,
requiring them to take, or refrain from taking, certain actions within a specified period. In some cases, it requires the regulated
member to pay a fine or other costs.

Conditions - Conditions must be specific, measurable, achievable, realistic and time bound requirements, set against a firm or
individual. If a Panel imposes conditions, it also states whether a breach of these conditions by the regulated member will lead to
automatic expulsion or removal, or whether further disciplinary action is appropriate.

Fines- A Disciplinary panel may impose a financial penalty upon a regulated member as a sanction for breaching the rules. The
member/firm is liable to pay the set amount within a specific timeframe to avoid further sanctions.

Undertaking - Undertakings are statements of compliance imposed by a disciplinary panel on the regulated member.

Caution - A caution is a warning given in circumstances where the breach is minor and is unlikely to be repeated. A caution remains
on an individual member or member firm’s record for 10 years

© 2018 RICS Corporate



Thank you!

Contact us:
Gurvinder Raina — Regulation Officer, South Asia
graina@rics.org
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DUFF & PHELPS

November 14, 2019

MrM S

Sahoo

Chairman IBBI; and Chairman, Committee of Expert (CoE)
Insolvency and Bankruptcy Board of India

Mayur Bhawan

New Delhi

Sub: Submission to Committee of Experts as requested in Meeting

Dear Si

1.

dated Oct 24, 2019
.

Thank you for inviting me to be a part of the Committee of Expert
(CoE) constituted to examine the institutional framework for
regulation and development of the valuation profession. |
apologize for being unable to join physically and thank you for
allowing me to join via Video Conference.

| have received the minutes of the meeting. Under point no. 11
(e), I (along with Mr Nitin Kapoor of RICS) have been requested
to provide a report on the global best practices in relation to
registration of companies as valuers.

Accordingly, | have discussed this topic at length with various
stakeholders and am happy to submit my findings in this brief
letter report.

International Valuation Standards Council (“IVSC”) is a not-for-
profit organization that acts as the global standard setter for the
valuation profession, serving the public interest. As a result, IVSC
has visibility into the regulatory framework for the valuation
profession in various jurisdictions across the world. Also, as a
non-profit organization committed to public interest, | think the
IVSC will provide an unbiased opinion. Therefore, as a first step,
| checked with the IVSC.

According to IVSC, they have never come across the concept
where a valuation firm/ company cannot be a subsidiary or an
associate. According to them, if the objective of the regulation is
to (a) hold individuals accountable and (b) claim compensation in
case of negligence or willful misconduct, both these objectives
are equally well or better served without this requirement/
restriction.

Duff & Phelps India Private Limited T: +91 22 6623 1000 Varun.gupta@duffandphelps.com
14" Floor, Raheja Tower, www.duffandphelps.com
Bandra Kurla Complex, Bandra (East)

Mumbai- 400051



10.

| agree with IVSC'’s view because | believe that such restrictions
on ownership structures mean that registered valuers will either
be individuals or small partnerships. Such organizations do not
have the wherewithal that large corporations have to provide
training to their resources and make available databases that are
absolutely necessary for carrying out a reliable valuation in
today’s complex environment.

Additionally, the Registered Valuer Rules under the Companies
Act require the individuals to qualify as a 'Registered Valuer' by
having specified educational qualifications, minimum industry
experience, clearing valuation exam and becoming a member of
Registered Valuer Organization, amongst other requirements.
This would ensure that only qualified individual directors/ partners
can sign as a Registered Valuer on behalf of the company and
will be regulated by the valuation regulator either directly or
through their RVO. Hence, it may not matter whether the
Registered Valuers are directors/ partners in a standalone
company!/ firm or a subsidiary company.

Further, in a situation where a claim needs to be brought against
an erring valuer, an individual or small partnership will not have
the financial resources to honor such a claim. On the other hand,
large professional organizations which are organized as
corporations have significant balance sheets and insurance
covers that enable them to provide compensation to aggrieved
parties. Of course, such circumstances are rare because such
professional organizations are extremely careful about protecting
their reputation and have checks and balances in place to ensure
that mistakes/ slip-ups do not happen in the first place.

| also checked with the Royal Institution of Chartered Surveyors
(RICS), which is a global professional body promoting and
enforcing the highest international standards in the valuation,
management and development of land, real estate, construction
and infrastructure. RICS works at a cross-governmental level,
delivering a single, international standard to support a safe and
vibrant marketplace. RICS headquarters is in London and it has
regional offices in the United Kingdom, Europe, China, Hong
Kong, Singapore, India, Australia, the Middle East, Sub-Saharan
Africa, North America and Brazil. In 2018, there were over
100,000 RICS-qualified professionals in nearly 150 countries
across the world.

According to RICS, they have a robust global programme for
accreditation and registration of valuers. Valuer Registration

Page 2 of 4



11.

12.

13.

14.

ensures that RICS members always meet the highest valuation
standards, thereby offering protection and confidence both to
valuers and to their clients. RICS registers both individuals and
entities under this programme.

For registering entities, RICS does not place any restrictions on
the ownership structure of the entities. It accepts partnerships as
well as companies (including subsidiaries) for registration.

My own organization, Duff & Phelps, is a case in point. Arguably
the largest valuation firm in the world, Duff & Phelps operates
throughout the world (including in the world’s most developed
economies with the most business friendly environments like the
US, the UK, Canada, Germany, France, Singapore, Japan, Hong
Kong, etc.) through private limited companies that are 100%
owned subsidiaries of the parent firm.

Specialized valuation firms like Duff & Phelps and a number of
international property consultants (IPCs) like JLL, CBRE,
Cushman & Wakefield, etc. have been operating as subsidiaries
of their global parents for several decades in India and have been
serving the Indian corporates and general public with distinction.
Valuation reports of these firms are relied upon by international
investors and these investors make investments worth hundreds
of millions of dollars in India every year by placing reliance on the
valuation reports and opinions provided by such globally
recognized valuation firms. The global headquarters of these
firms work with international regulators and standard setting
bodies like SEC, AICPA, IVSC, FASB, RICS, etc. to help in
improving valuation methodologies and making them more
accurate and reliable. As subsidiaries of globally renowned
valuation/ professional services firms, these organizations have
been bringing international best practices to India and have made
a significant  contribution to improving the quality,
professionalism, reliability and overall profile of the valuation
profession in India.

Currently, SEBI registered merchant bankers are allowed/
licensed to carry out valuations for various requirements under
FEMA regulations, SEBI rules, Income Tax Act and also to
provide fairness opinions in case of M&A transactions. Further,
SEBI allows 100% subsidiaries (including subsidiaries of foreign
companies) to be registered as merchant bankers. The RBI also
allows 100% foreign investment in companies providing valuation
and similar services ("other financial services").

Page 30f 4



15. | therefore submit that as a progressive regulator, MCA/ IBBI
should also similarly allow subsidiaries and associates (including
subsidiaries of foreign companies) to operate as registered

valuers.

Thanking you,

Yours sincerely,

Varun Gupta
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International Ethics Standards

Purpose

The aim of the International Ethics Standards Coalition (IESC) of professional organisations

in the land, property, construction, infrastructure and related professions (IESC professional
organisations) is to assert and sustain the critical role of ethics in professional practice to meet the
needs of the global market and to maintain public trust and con dence.

Mission

The independent Standards Setting Committee (SSC) was appointed by the IESC to research,
write and maintain principle-based International Ethics Standards to be implemented by IESC
professional organisations, IESC supporters, and other interested stakeholders.

Vision

To promote and strengthen the ethical conduct of professional practice for the bene t of clients,
third parties, current and future stakeholders, and the public.

Key de nitions

For the purpose of these standards the following terms are de ned.

Client
A person or group using the services of a practitioner working under the professional
requirements of organisations within the IESC.

Practitioner
A person quali ed and practising under the auspices of one or more of the IESC professional
organisations.

Stakeholder
A person or group indirectly affected by a service performed by a practitioner for a client.

Third Party
An involved person or group directly affected by a service performed by a practitioner for a
client.

International Ethics Standard:



ST N (nternational Ethics Standard:

Ethical Principles

The ethical principles below are listed in alphabetical order and are considered to be of equal
importance. If two or more principles come into con ict during an assignment, the practitioner
should give precedence to the principle that best serves the public interest in the context of the
particular circumstances. The public interest embraces but is not limited to:

¢ the maintenance of reliable services for clients,
e sustaining proper standards of conduct and behaviour, and

e upholding the reputation of the profession.

Accountability: Practitioners shall take full responsibility for the services they provide; shall
recognise and respect client, third party and stakeholder rights and interests; and shall give due
attention to social and environmental considerations throughout.

Con dentiality : Practitioners shall not disclose any con dential or proprietary information without
prior permission, unless such disclosure is required by applicable laws or regulations.

Con ict of interest: Practitioners shall make any and all appropriate disclosures in a timely manner
before and during the performance of a service. If, after disclosure, a con ict cannot be removed
or mitigated, the practitioner shall withdraw from the matter unless the parties affected mutually
agree that the practitioner should properly continue.

Financial ResponsibilityPractitioners shall be truthful, transparent and trustworthy in all their
nancial dealings.

Integrity: Practitioners shall act with honesty and fairness and shall base their professional advice
on relevant, valid and objective evidence.

Lawfulness Practitioners shall observe the legal requirements applicable to their discipline for the
jurisdictions in which they practise, together with any applicable international laws.

Re ection: Practitioners shall regularly re ect on the standards for their discipline, and shall
continually evaluate the services they provide to ensure that their practice is consistent with
evolving ethical principles and professional standards.

Standard of ServicePractitioners shall only provide services for which they are competent and
quali ed; shall ensure that any employees or associates assisting in the provision of services have
the necessary competence to do so; and shall provide reliable professional leadership for their
colleagues or teams.

TransparencyPractitioners shall be open and accessible; shall not mislead or attempt to mislead;
shall not misinform or withhold information as regards products or terms of service; and shall
present relevant documentary or other material in plain and intelligible language.

Trust Practitioners shall uphold their responsibility to promote the reputation of their profession
and shall recognise that their practice and conduct bears upon the maintenance of public trust and
con dence in the IESC professional organisations and the professions they represent.



Regulation

() RICS

Rules of Conduct

for Members

04 June 2007 version 6
With e ect from 01 January 2013

rics.org/regulation



Rules of Conduct for Members

et e

The Rules of Conduct for Members apply to all members
worldwide. They cover those matters for which individual
members are responsibleand accountable in their
professionallives. The rules focus on our regulatory goals
and adopt the ve principles of better regulation:

e Proportionality
« Accountability

e Consistency

e Targeting

e Transparency

For members requiring further guidance, we have
prepared a series of help sheets on different aspects of the
rules. These can be found atwww.rics.org/regulation

These Rules provide a strong foundation for RICS and its
members, helping to protect the public and uphold the
reputation of the profession.

04 June 2007 Version 6 — with e ect from 01 January 2013



These Rules of Conduct for Members of RICS are
made by the Regulatory Board of the Royal Institution
of Chartered Surveyors (RICS) under Article 18 of the
Supplemental Charter 1973 and Bye-Law 5 of RICSBye-
Laws. Version of these Rules shall apply from

01 January 201 .

Scope

These Rules set out the standards of professional
conduct and practice expected of Members of RICS.
TheseRules do not repeat obligations placed on
Members by the general law, for example in the areas
of discriminationand employment.

Not every shortcoming on the part of a Member, nor

failure to comply with these Rules, will necessarily give rise
to disciplinaryproceedings. However, a failureto follow

any guidance associated with the Rules is a factor that

will be considered should it be necessary to examine the
behaviour of a Member. In such circumstances a Member
may be asked to justify the steps they took and this may

be taken into account. A Member should be guided as
much by the spirit of the Rules as by the express terms.

Pat | General
Interpretation

1. Inthese Rules, unless the context otherwise requires,
‘Member’ means a Chartered Member, non-Chartered
Member, Honorary Member or a member of the
attached classes.

Communication

2. RICS will communicate with Members by any of
the following:

a. post

b. fax

c. e-mail

d. telephone

e. inperson

rics.org/regulation

Part Il Personal and
Professional Standards

Ethical behaviour

3. Members shall at all times act with integrity and avoid
con icts of interest and avoid any actions or situations
that are inconsistent with their professional obligations.

Competence

4. Members shall carry out their professional work with
due skill, care and diligence and with proper regard
for the technical standards expected of them.

Service

5. Members shall carry out their professional work in a
timely manner and with proper regard for standards
of service and customer care expected of them.

Continuing Professional Development (CPD)

6. Members shall comply with RICS’ requirements in
respect of continuing professional development.

Solvency

7. Members shall ensure that their personal and
professional nances are managed appropriately.

Information to RICS

8. Members shall submit in a timely manner such
information, and in such form, as the Regulatory
Board may reasonably require.

Co-operation

9. Members shall co-operate fully with RICS staff and
any person appointed by the Regulatory Board.

04 June 2007 Version 6 — with e ect from 01 January 2013 3



The Global Professional and Ethical Standards
There are five standards. All members must be able to demonstrate that they:
Act with integrity

X This means being honest and straightforward in all that you do.

X  This standard includes, but is not limited to the following behaviours or
actions:

0 Being trustworthy in all that you do.
0 Being open and transparent in the way you work. Sharing appropriate
and necessary information with your clients and/or others to conduct
business and doing so in a way so they can understand that
information.
0 Respecting confidential information of your clients and potential
FOLHQWY 'RQTW GLY XOJHinlegsliR&apmopraR®@ WR RWKHUV
do so.

o Not taking advantage of a client, a colleague, a third party or anyone
to whom you owe a duty of care.

o Not allowing bias, conflict of interest or the undue influence of others
to override your professional or business judgements and obligations.

0 Making clear to all interested parties where a conflict of interest, or
even a potential conflict of interest, arises between you or your
employer and your client.

o Not offering or accepting gifts, hospitality or services, which might
suggest an improper obligation.

0 Acting consistently in the public interest when it comes to making
decisions or providing advice.

x Some of the key questions that you could ask yourself include:
o What would an independent person think of my actions?
o Would | be happy to read about my actions in the press?
o0 How would my actions look to RICS?
0 How would my actions look to my peers?

o Do people trust me? If not, why not?



Act with integrity (continued)

o How often do | question what | do, not just in relation to meeting
technical requirements but also in terms of acting professionally and
ethically?

o Is this in the interest of my client, or my interest, or the interest of
someone else?

0 Would | like to be treated in this way if | were a client?

o Do | promote professional and ethical standards in all that | do?

o0'R, VD\ 3VKRZ PH ZKHUH LW VD\V , FDQIW™ RU GR , VD\ 3LV WK
Always provide a high standard of service

X This means always ensuring that your client, or others to whom you have
professional responsibility, receive the best possible advice, support or
performance of the terms of engagement you have agreed.

X This standard includes, but is not limited to the following behaviours or
actions:

0 Be clear about what service your client wants and the service you are
providing.

0 Act within your scope of competence. If it appears that services are
required outside that scope then be prepared to do something about it,
or example, make it known to your client, obtain expert input or
consultation, or if it is the case that you are unable to meet the service
requirements, explain that you are not best placed to act for the client.

0 Be transparent about fees and any other costs or payments such as
referral fees or commissions.

o Communicate with your client in a way that will allow them to make
informed decisions.

o If you use the services of others then ensure that you pay for those
services within the timescale agreed.

o0 Encourage your firm or organisation you work for to put the fair
treatment of clients at the centre of its business culture.



Always provide a high standard of service (continued)
X Some of the key questions that you could ask yourself include:

o Do | explain clearly what | promise to do and do | keep to that
promise?

o Do | look at ways to improve the service | provide to my clients?

o0 How can | help my clients better understand the surveying services
that | am offering?

o0 Am | providing a professional service for a professional fee?

0 Would the client still employ me if they knew more about me and the
workload | have? If not, why not?

o Do | put undue pressure on myself and colleagues (especially junior
colleagues) to do more than we actually can?

Act in a way that promotes trust in the profession
X This means acting in a manner, both in your professional life and private life, to
promote you, your firm or organisation you work for and the profession in a

professional and positive way

X  This standard includes, but is not limited to the following behaviours or
actions:

o Promoting what you and the profession stand for *the highest
standards globally.

o Understanding that being a professional is more than just about how
you behave at work; it is also, about how you behave in your private
life.

o Understanding how your actions affect others and the environment
and if appropriate questioning or amending that behaviour.

o Fulfilling your obligations. Doing what you say you will.

o Always trying to meet the spirit of your professional standards and not
just the letter of the standards.

X Some of the key questions that you could ask yourself include:
o Do my actions promote the profession in the best light possible?

0 What is the best way for me to promote trust in me, my firm and the
profession?

o Do | explain and promote the benefits, the checks and balances that
exist with the professional services that | provide?



Treat others with respect

X This means treating people with courtesy, politeness, and consideration, no
matter their race, religion, size, age, country of origin, gender, sexual
orientation or disability. It also means being aware of cultural sensitivities and
business practices.

x  This standard includes, but is not limited to the following behaviours or
actions:

o Always being courteous, polite and considerate to clients, potential
clients and everyone else you come into contact with.

o Never discriminate against anyone for whatever reason. Always
ensure that issues of race, gender, sexual orientation, age, size,
religion, country of origin or disability have no place in the way you
deal with other people or do business.

0 As much as you are able, encourage the firm or organisation you work
for to put the fair and respectful treatment of clients at the centre of its
business culture.

X Some of the key questions that you could ask yourself include:

0 Would | allow my behaviour or the way | make my decisions to be
publicly scrutinised? If not, why not? If so, what would the public
think?

o0 Are my personal feelings, views, prejudices or preferences influencing
my business decisions?

o0 How would | feel if somebody treated me this way?
o Do | treat each person as an individual?
Take responsibility
X This means being accountable for all your actions +tGRQTW EODPH RWKHUV LI
WKLQJV JR ZURQJ DQG LI \RX VXVSHFW VRPHWKLQJ LVQYW ULJ

something.

X This standard includes, but is not limited to the following behaviours or
actions:

o Always act with skill, care and diligence

o If someone makes a complaint about something that you have done
then respond in an appropriate and professional manner and aim to
resolve the matter to the satisfaction of the complainant as far as you
can.



o If you think something is not right, being prepared to question it and
raise the matter as appropriate with your colleagues, within your firm
or the organisation that you work for, with RICS, or with any other
appropriate person, body or organisation.

X Some of the key questions that you could ask yourself include:
0 Am | approachable?

o0 Does my firm or organisation have a clear complaints handling
procedure?

o Do I learn from complaints?
o Do | take complaints seriously?

0 Am | clear about what the process is within my firm or the organisation
that | work for about raising concerns?

0 Have | considered asking for advice from RICS?

Contact information

t +44 (0)20 7695 1670 (RICS Regulation helpline)

t +44 (0)20 7334 3867 MemEHUVY FRQILGHQWLDO KHOSOLQH
e regulation@rics.org

w www.rics.org/regulation



Decision tree ((\ RICS

Do not proceed Do not proceed Do not proceed Do not proceed Do not proceed Do not proceed

Is it in line with Have you consulted Do you have Would you be Act
sL?;gr?tuf:;\ée Is it legal? RICS_ global with appropriate 'clear reasoning cqntent for your Act and then
. professional and people to make an in reaching your actions to be made re ect on the
on the issue? ethical standards? informed decision? decision? public — in the outcome
newspapers or
on the internet?

Try to separate Have you assessed Is your decision
the facts from the risks involved? informed?
your or others’

emotional response. Can you get more :
information or Is it legal?

seek advice? Record

Have you Decide what Record the
considered what action you are decision and the
the options are? going to take reasoning for it

Do not proceed Do not proceed
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Code of Conduct and Professional Ethics
- Mr. Kirit Budhbhatti

The Code of conduct and Professional Ethics are framed with expectation that the
valuers shall conduct themselves ensuring public interests and uphold the reputation
of the valuation profession.

I The valuer shall, at all times, act with integrity and avoid conflicts of interest
and avoid any actions or situations that are inconsistent with his/her
professional obligations.

il. The Valuer shall take responsibility for all his/her professional actions and
always act with skill, care and diligence

lii.  The Valuer shall carry out their professional work in a timely manner and
with proper regard for standards of service and customer care expected of
him/her.

iv. ~ The Valuer shall comply with required continuing professional
development.

V. The Valuer shall submit in a timely manner such information, and in such
form, as the Authority may reasonably require.

vi.  The Valuer shall be open and transparent in the way he/she works.

vii.  The valuer shall refrain from misrepresenting his/her qualifications to the
clients and the profession.

viii. The Valuer shall share appropriate and necessary information with clients
and/or others and doing so in a way so they can understand that
information.

iXx.  The Valuer shall respect confidential information of clients and potential
clients and shall not disclose information to others unless it is required
under any authority of law.

X. The Valuer shall not take advantage of a client, a colleague, a third party
or anyone to whom he/she owe a duty of care.

Xi. The Valuer shall not allow bias, conflict of interest or the undue influence
of others to override professional judgements and obligations.

xii. ~ The Valuer shall make clear to all interested parties where a conflict of
interest, or even a potential conflict of interest, arises between him/her.



Xiil.

Xiv.

XV.

XVi.

XVii.

XViii.

XiX.

XX.

XXi.

XXil.

XXiii.

The Valuer shall not offer or accept gifts, hospitality or services, which
might suggest an improper obligation.

The Valuer shall act consistently in the public interest when it comes to
making decisions or providing advice.

The Valuer shall ensure that the client, or others to whom he/she have
professional responsibility, receive the best possible advice, support or
performance of the terms of engagement agreed.

The Valuer shall clear about what service the client wants and the service
he/she provides.

The Valuer shall act within his/her scope of competence. If it appears that
services are required outside that scope then make it known to the client
and if required, then obtain expert input or consultation.

In the case, where valuer is unable to meet the service requirements,
explain that to the client that he/she is not best placed to act for the client.

The Valuer shall not accept any amount such as referral fees or
commissions.

The Valuer shall act in a way that promotes trust in the profession and
promotes what the valuer and the profession stand for.

If someone makes a complaint about something that valuer has done, then
the Valuer shall respond in an appropriate and professional manner with
an aim to resolve the matter to the satisfaction of the complainant as far as
he/she can.

The valuer shall take up the matter, if he/she thinks, something is not right
with other valuers/firm or the valuation organisation at appropriate forum.

The valuer shall ensure mutual co-operation amongst valuers by free
exchange of opinion and experience.
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Role of RVOs in new regulatory and developmental framework

- Mr. Kirit Budhbhatti

RVOs may be entrusted with the professional developmental role ensuring continuing education
and training of valuers. Looking to the dearth of the faculties for education and training in the field
of valuation RVOs may be encouraged to develop pool of such faculties.

Role of RVOs

- To provide for continuing education and training of valuers as required under legislation.

- To ensure the conduct of valuers as per professional code of conduct as outlined in the Act.

- To carryout research work through its members and its publication.

- To develop and continuously update the study material for valuation.

- To develop and continuously update the guidelines for valuation for any new legislative
changes or circumstances.

- Grievance Redressal - Grievances of outsiders with members of RVO, Grievances of
members with RVO. Grievances of RVO with its Members.

- Taking administrative action of removing of name of member from membership register
for non-payment of membership fees thru Membership Committee Including temporary
surrender of Membersip.

A mechanism may be provided to ensure the performance of above roles and if any lapses in
performance brought to the notice of the regulator then regulator shall ensure that lapses are
addressed within reasonable time by RVOs.

Following role may NOT be entrusted to RVOs:

- Regulation and Monitoring of valuer members.
- To take any disciplinary actions on valuer members.
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Note on "The developmental and regulatory activities currently be ing
performed by RVOs"

Development of a profession takes place due to:

a) the benefit it provides to the society at large;

b) the trust level it creates among its beneficiaries;

c) its ability to provide sustainable employment avenues for the young
professionals, those indulged in other professions aspiring to diverse and
other such job seekers.

d) its contribution to socio economic development .

e) its impact on the country's economic situation.

Role of valuation in this sense becomes more vital for the society as every financial
transaction undertakes valuation process. Valuation as a profession, is assuming a
significant position in the society. However, it has existed for a long time, but a
proper regulatory frame work was desirable to give it a definitive direction, where it
becomes a fully developed profession.

In this context, taking a view of the vastness, diversity of subjects involved and eco-
system as exist in our country, the role of Tier-ll, as an extended arm of Tier-l in
institutionalising the profession of Valuers assumes a great significance. Globally, for
any kind of development to happen, an organisational partnership with government
is required whether it is the creation of infrastructure or implementation of a
government policy. The optimism in this direction, as expressed by the Government
of the day, also strengthens the partnering of organisations in implementation of its
ambitious policies, in almost every sector.

The valuation as a profession has been existing and developing for many years, but
due to the absence of a regulatory framework it could not take its due position. The
proposed Institutional Framework for the valuation as a profession with a two tier
system is indeed a step taken in the right direction. If the contribution of Tier-Il is
restricted only to development of education without having any access in the
regulation of professionals, it may not bear the desired results. To achieve the
desired results, the zest, willingness and enterprise of the professional organisations
as Tier Il engaged in the profession needs to be fully tapped to bridge the gap
between the Government and the professionals.

While perusing the existing pattern of the profession, globally, it becomes evident
that:

x Central Act for all kinds of Valuations, does not exist anywhere in the manner
this Committee is contemplating upon.

x Some countries like Malaysia and New Zealand follow the pattern as that of
,QGLDIMB Wealth Tax Act, where in the professional

1



organisations/institutions, are regulating the profession & professionals under
a particular Act.

X Whereas in some countries viz., USA & Romania, the professional
Institutions are empowered with the government oversight.

In global context, presence of these professional organisations/Institutions, has
contributed towards promoting the higher levels of education and self regulatory
systems, globally. The funding and finances required to develop such educational
and research programmes are met from resources mobilised by these
organisations/institutional bodies, without putting any pressure on nation's financial
resources.

The current regulatory environment under section 247 of the Companies Act, 2013 in
India is fundamentally sound and that, a need for reform and improvement should not
be taken as a condemnation of the existing regulation of valuers.

IOV-RVF has deliberated on the role of Tier-Il taking into consideration of all these
aspects and is of a view that, the development of any profession is possible:

A. When its contribution and benefit to the Society is evident. Tier-ll can play a
significant role in this direction by promoting education in this sector at ground
zero. The youth of today aspires for new avenues of earnings, moving away from
the conventional ones.

Historically, the profession was being practised by certain section of
professionals only. But in recent times, especially after the introduction of
Companies (Registered Valuers & Valuation) Rules, 2017, the younger
generation and even the existing Valuers are showing greater interest in entering
this regulated Valuation Profession. Still much is required to be done
considering the size of our Country. It may not be feasible for the central system
in terms of a single tier to meet the requirement in this area on its own. Tier-Il
under the guidance and observance of the Tier-1 is very well placed to undertake
such functions efficiently due to availability of experienced professionals and
required talent, on ground level to capture working capacities, connection with
aspirant professionals and possibility to approach far and wide locations.

With the support of Tier-ll the valuation professionals and firms can stay
compliant with key requirements originating both from rules and regulations of
regulatory bodies as well as policies of the Tier-Il. Tier | can be more in control of
right policy making, quasi legislative and quasi judicial functions when the
executive level legwork is carried out by Tier-II. A brief study of IOV-RVF in terms
of its achievements viz. a viz. rules is attached herewith.

B. The requirement of Valuers to be inducted into the system within limited time
frame requires ground level working. At present, substantial number of valuers
are working in various classes of Assets, however two years since inception of
the said Rules, about 2500+ (Two Thousand Five Hundred) valuers could be n



registered with the Authority (IBBI) and a sizeable number of valuers are still
sitting on the fence, since valuations are also being conducted under other Acts
and provisions viz. Wealth Tax Act, Banking Sector, Income Tax Act, SEBI etc.,
apart from the Companies Act, 2013 and IBC, 2016. Once, the whole profession
gets Institutionalised, all kinds of valuation assignments shall come under the
ambit of this Institutional framework and then there will be huge influx of valuers
into the system. Smooth and efficient entry by way of enrolment of the Valuers
under the umbrella of one Act, shall be possible only with the facilitation services
provided by Tier-1l as an extended arm of the Government.

Two tier system of regulation provides a natural balance and helps to have a
more balanced, diverse, resilient framework and more effective
implementation.The team work of Tier-I and Tier-Il, wherein Tier-ll under the
guidance and supervision of Tier-I, handles the operational part of scrutinizing,
enrolling, providing education and facilitating the registration of the members with
Tier-l and having an effective framework to professionally monitor the
performance, best practices and adherence to the acts, rules, regulations,
guidelines and the amendments made there under, are bound to show desired
results in a time bound manner. The mechanism for the same is well placed and
performing at present.

. By reducing the regulatory burdens and focussing on the policy decisions,
formulating rules and regulations, providing check barriers by way of defining
eligibility criteria, Tier-1 would be able to efficiently supervise and streamline the
operations in that area. Expertise and experience of Tier-Il in the specific field of
Valuation shall play a defining role, as is evident from present scenario of
operations of IOV Registered Valuers Foundation (IOV-RVF) with an impetus
from experience of oldest & largest institute "Institution of Valuers" (I0V).

. Providing training to capacitate the individuals for the purpose of qualifying the
eligibility criteria for getting registered as a valuer is easily possible with the help
of existing paraphernalia of the Tier-ll and can be used to kick-start the process
immediately, without any delay. Tier-ll is well developed and capacitate to
provide various other bridging courses and for cross-asset class education
courses. Existence of highly experienced valuers in the present scenario, makes
training and education of new entrants, possible.

. Focussing on the issues where the members are required to create the trust of
the stakeholders, inspire confidence and maintain the reputation of the valuation
profession shall be the core objective of the Tier-Il. And presently the Tier-Il are
ideally placed to be an effective arm of the regulator for the valuation profession
in the country.

. The development of profession and professionals is a continuous process and
can never be assumed to be completed when an individual gets registered as

valuer (RV) or enters a regulated environment. Actual development starts when
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one has entered into the regulated environment and makes continuing education
as part of their professional growth, is governed as per the prescribed rules and
regulations by the Government and the monitoring & disciplinary policies of the
organisation of which he is the member. Observance, of the activities by
monitoring RVs or addressing the grievances while taking appropriate disciplinary
actions are such functions of Tier-Il which may be construed as possessing extra
judicial powers, but considering this aspect of capacity building are definitive tools
for achieving the desired results. Capacity building cannot be constrained to the
teaching facility only, but the corrective measures and means of growth can only
be assessed and assured, if the regular monitoring, addressing to the grievances
are in the purview of Tier-II.

. The functions performed by the existing Tier-Il are essential to the proper
regulation of the valuation profession and for the development of valuation
profession in line with the effectively placed regulatory framework including
ongoing quality monitoring activities, effective Grievance Redressal procedure,
fair and independent disciplinary policy, continuing education & training policy,
peer review and inspection policies of Tier-ll, governed by an independently led
board shows the robust system already in place to cater to the Tier-I for effective
and quick implementation of the proposed framework for valuation profession
while upholding the reputation of profession and shall inspire confidence in the
quality of valuation services to the stakeholders.

. The Inspection policy of the Tier-ll for the Members in consonance with
requirement of taking disciplinary action upholds the standards and protects the
stakeholders.

The provision of regular periodic reviews and peer reviews of the members to
ensure compliance with act, rules, regulation and policies, valuation and ethical
standards formulated by both Tier-l and Tier-Il ensure that the members are
following best practice and guidelines and that a robust framework of policies and
procedures is in place. Reviews are undertaken by qualified and eminent valuers
who are experts in their field. All the members are required to follow the peer
review policy of the Tier-lIl and comply with reasonable requests to review their
systems, processes, files and related documentation.

Tier-1l has introduced a more formalised process of filing grievances/complaints
against the members and forms which shall lead complainants/stakeholders to be
more thoughtful and specific, thereby able to reduce the quantum based
complaints.

. Duly placed and approved disciplinary policy of the Tier-ll, which is based on
decisions made through a defined and independent process where a committee
with the presence of an independent director chairing it and presence of
representative from Tier-I, provides the profession with an effective, fair and
independent quasi judicial body for the purpose of safeguarding the interest of

4



the stakeholders.The endeavour of the Disciplinary policy of existing Tier-ll,to
support its members to come back into compliance is a two-way and constructive
process, however, in serious cases of non-compliances, the disciplinary powers
are used to enforce compliance.

L. Tier-ll has an effective, fair and independent Appellate Board chaired by
independent Director and nominee Director of the Authority to provide a hearing
from the erring valuers for their version in case of some disciplinary action
against them.

M. To protect the stakeholders and safeguard the reputation of the valuation
profession. The policies of the Tier-1l range from caution to expulsions or the
deregistration of Valuer Members.

A statement reflecting provisions of the Companies (Registered Valuers & Valuation)
Rules, 2017 required to be complied by RVOs viz. a viz. the status of compliance of
IOV Registered Valuers Foundation and functions already under taken by them is
attached herewith to strengthen the impact of the practical application of the rules by
Tier-1l under the ability propounded by Tier-I.



Annexure -l

*RYHUQDQFH 6WUXFWXUH RI 5929V UHTXLUHG DWBGAUHWKH SUR
(Registered Valuers & Valuation) Rules, 2017 and the status of ¢~ ompliance by the IOV

Registered Valuers Foundation (IOV-RVF).

Sr.
No.

Rules/Provisions

IOV-RVF status

1

There shall be a governing board
consisting of more than  half
independent directors & less than one
fourth Registered Valuers directors.

IOV-RVF  Governing Board is
comprised of eight (8) directors out of
which five (5) are independent
directors and two (2) are Registered
Valuers and one related director.

No meeting of the governing board shall
be held without the presence of atleast
one independent director.

All board and committee meetings of
IOV-RVF have always been chaired by
the independent directors.

An independent director shall be an
individual -

a. who has an expertise in one of the
fields of academic, management, law&
finance.

b. who is not a registered valuer & who
is not a shareholder of RVO.

c. who fills the requirements under the
sub-section 6 of section 149 of the
Companies Act, 2013.

IOV RVF has 5 independent directors.
Independent directors are from the
field of academic, management, law &
finance.

The independent directors are not the
registered valuers nor do they have
any shareholding in IOV-RVF.

All the independent directors fulfill the
requirements under sub-section 6 of
section 149 of the Companies Act,
2013.

The directors shall elect an
independent director as the chairperson
of the governing board

Board of directors of IOV-RVF have
selected one independent director as a
chairperson of the Governing Board of
IOV-RVF.




Annexure -lI

Monitoring Committee & Policy of IOV-RVF

Sr. | Rules/Provisions IOV-RVF status Remarks

No.

1 The organisation shall have a | IOV-RVF has put in place a| The Monitoring
Monitoring Policy to monitor the | Monitoring Committee and has | Committee of
professional activities and adopted a Monitoring Policy in | IOVRVF is headed
conduct of members for their | accordance with relevant rules and | by an Independent
adherence to the provisions of the | regulations. Director, who has
Act, rules, regulations and an expertise in the
guidelines issued thereunder, bye- field of finance. He
laws of the RVOs, the Code of conducts
Conduct & directions given by the regular meetings
Governing Board. in the presence of

all Committee
Members.

2 A member shall submit information | As per the Monitoring Policy, the
about ongoing and concluded | Registered Valuers Members of
engagements as a registered IOV-RVF are required to submit the | The IOVRVF has
valuer, in the manner and format | information periodically in | constituted a
specified by the Organisation, at | accordance with the procedural | Committee of
least twice a year stating inter alia, | framework comprising of activity | experts to review
the date of assignment, date of | data, annual data, collection of the | valuation reports of
completion and reference number | information, records and | Registered Valuer
of valuation assignment and | documents. Members of I0V-
valuation report. RVF.

3 The Monitoring Policy shall | Based on the timely compliances
provide various details such as | made by the Registered Valuer
frequency of monitoring, collection | Members, the Monitoring
of information and records of the | Committee classifies the
members and their compliance | Registered Valuer Members in the
with  the Monitoring  Policy, | following categories:
evaluation of performance of | A. Compliant
members. B. Semi Compliant

C. Non-Complaint

4 The Monitoring Policy shall take
due care of privacy of members, | IOV-RVF fully complies with and
confidentiality —of records as |has the mechanism for the
needed and be non-discriminatory. | confidentiality of the data submitted

by its Registered Valuer Members.
5 The Organization shall submit a

report to the authority with
information collected during
monitoring pertaining to details of
the appointments and the
transactions conducted with
stakeholders and with the third
parties along with outcomes.

IOV-RVF is timely submitting the
disclosure reports in the prescribed
format provided by the authority.




Annexure -lll

GRIEVANCE REDRESSAL COMMITEE & MECHANISM OF I0V-RVF

Sr. Rules/Provisions IOV-RVF Status Remarks

No.

1 The Organization shall have a Grievance | To comply with the Rules, The Grievance &
Redressal Policy providing the procedure | IOV-RVF has an effective Redressal
for Grievance Redressal Committee of I0V-
receiving, processing, redressing and | Mechanism for addressing to RVF is headed by
disclosing  grievances against  the | the Grievances received an Independent
Organization or any member of the | againstthe Registered Valuer | Director, who has an
organization by Members of IOV-RVF and expertise in the field
(a) any member of the Organization against IOV-RVF through of Management. He
(b)any person who has engaged the | Grievance Redressal conducts
services of the concerned members of the | Committee. regular meetings
organization in the presence of
(c) any other person or class of persons as all committee
may be provided by the Governing Board. members.

2 The Grievance Redressal Committee
(GRC) after having duly examined the | Grievance Redressal
grievance Committee of IOV-RVF has
(a) can dismiss the grievance if it is devoid | been constituted by the
of merit Governing Board of IOV-RVF
(b) initiate a mediation between parties for | and comprises of five
redressal of grievance. members and is headed by an

3 The GRC shall refer the matter to the | independent director. Regular
Disciplinary Committee, wherever the | Meetings of the Grievance
grievance warrants disciplinary action. Redressal Committee of IOV-

3 The Grievance Redressal Policy shall | RVF are being held.

provide for

(@) the format and manner for filing
grievances

(b) maximum time and format for
acknowledging receipt of grievance,

(c) maximum time for disposal of the
grievance by way of dismissal, reference
to the Disciplinary Committee or the
initiation of mediation.

(d) details of mediation mechanism

(e) provision of a report of the grievance
and mediation proceedings to the parties
to the grievance upon dismissal or
resolution of the grievance.

(f) action to be taken in case of malicious
or false complaints

(g) maintenance of a register of grievance
made resolutions arrived at

(h) periodic review of the Grievance
Redressal mechanism.




Annexure -1V

Sr. Rules/Provisions IOV-RVF Status Remarks

No.

1 The Organization may initiate disciplinary | Duly constituted Disciplinary | The Disciplinary
proceedings by issuing a show-cause notice | Committee and a fair, effective | Committee of IOVRVF
against members and independent Disciplinary | is headed by an
a)pased on a reference made by the | Policy of IOV-RVF in | Independent Director,
Grievance Redressal Committee consonance with the | who has an expertise
b) by monitoring of members; Companies (Registered Valuers | in the field of Law. He
¢) by following any directions from authority or | & Valuation) Rules, 2017 is in | conducts
court of law. place and includes the | regular meetings
d) suo moto, based on any information | procedure and manner for | in the presence of all
received by it. initiating disciplinary | committee members.

2 The Organisation shall have a Disciplinary | proceedings and the orders that
Policy, which shall provide for the following: may be passed by the
(a) the manner in which the Disciplinary | Committee.

Committee may ascertain facts;

(b) issue of show cause notice based on the
facts

(c) disposal of show cause notice by a
reasoned order following principles of natural
justice;

(d) timelines for different stages of disposal of
show cause notice and

(e) rights and obligations of the parties to the
proceedings.

3 The orders that may be passed by the
Disciplinary Committee shall include
(a) expulsion of the member
(b) suspension of the member for a certain
period of time
(c) admonishment of members,

(d) imposition of monetary penalty;

(e) reference of the matter to the Authority,
recommendation of the amount of restitution or
compensation that may be enforced by the
authority.

(f) directions relating to costs.

4 The Governing Board shall constitute an | Appellate Panel has been
Appellate Panel consisting of one independent | constituted by the Governing
director or the organisation, one member each | Board of IOV-RVF having
from amongst the person of eminence having | eminent members from the field
experience in the field of law and field of | of law & valuation and a
valuation and one member nominated by the | member nominated by the
Authority. Authority.




Annexure -V

Education & Training Provided by IOV-RVF

Sr. Rules/Provisions IOV-RVF Status Remarks

No.

1 Rule 12 (2) The organisation | Education Training and 1. IOV-RVF has
referred to in sub-rule 91) | Research Committee was conducted 177
shall be recognised if it- constituted by the educational courses
(@) conducts educational | Governing Board of IOV- of 50 hrs. since
courses in valuation, in | RVF and is chaired by an inception.
accordance with the syllabus | independent and academic | 2. 3921 number of
determined by the authority, | person (Vice Chancellor of a | valuers have
under rule 5, for individuals | well known university) for attended the
who may be its valuers | guiding all educational educational courses
members and delivered in | matters. conducted by IOV-
class room or through RVF.

distance education modules
and which includes practical
training;

(b) grants membership or
certificate of practice to
individuals, who possess the
gualifications and experience
as specified in rule 4, in
respect of valuation of asset
class for which it is
recognised as a registered
valuers organisation;

(c) conducts training for the
individual members before a
certificate of practice is
issued to them;

IOV-RVF has been
conducting 50 hrs.
educational courses in
valuation in accordance with
the syllabus determined by
the authority (IBBI) on PAN
India basis at different
locations in all the regions
since its inception.

IOV-RVF is granting
membership certificates to
the individuals who possess
the qualifications and
experience as per the rules,
have attended 50 hrs.
education course and have
passed the valuation
examination conducted by
IBBI. IOV-RVF is also
issuing Certificate of
Practice to its Registered
Valuer members.

IOV-RVF has been
conducting full day trainings
on PAN India basis at
different locations in all the
regions before issuing
Certificate of Practice to its
Registered Valuer Members
since September 2018.

3. 1179 number of
valuer members of
IOV-RVF have been
registered with the
authority (IBBI) out of
2632 _total number of
Registered  valuers
regsitered with 11
RVOs as on date.

IOV-RVF has 3921
members as on date
and has granted
certificate of Practice
(COP) to 1052
members.

IOV-RVF has
conducted 47 full day
trainings  for its
members in 16
locations in different
regions before
issuing COP.
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(e) provides for continuing
education of individuals who
are its members;

IOV-RVF is continuously
conducting seminars,
trainings, workshops,
conferences etc., in
classroom mode on the
relevant topics related to
valuation on PAN India
basis at different locations in
all the regions throughout
the financial year to make it
accessible and convenient
for Registered Valuer
Members to participate in
such Seminars and earn the
mandatory credit hours

IOV-RVF has
conducted 15
seminars at 12
locations in all the
regions  throughout
the financial year to
its Registered Valuer
members

Rule 8(1) The registered
valuer shall, while conducting
a valuation, comply with the

valuation standards as
notified or modified under
rule 18:

Provided that until the
valuation standards  are

notified or modified by the
Central Government, a valuer
shall make valuations as per-
(@) Internationally accepted
valuation standards

(b) Valuation standards
adopted by any registered
Valuers organisation.

IOV-RVF has adopted
International Valuation
Standards (IVS) until the
valuation standards are
notified by the Central
Government.

IOV-RVF ensures that all
the members are following
the IVS while conducting
valuations.

IOV-RVF has been
conducting specialised
trainings on the valuation
standards for its members
and taking exams for the
same.

Valuation Standard
Board (VSB) of IOV-
RVF has been
constituted and is
chaired by the
representative of
IOV-RVF in the
Committee to advise
on Valuation Matters
set up under the
Companies
(Registered Valuers
& Valuation) Rules,
2017.

Under the guidance
of Valuation
Standard Board
(VSB) of IOV-RVF,
the specialised
training on Valuation
Standards has taken
place.

240 Valuers

have attended the
specialised training
on valuation
standards till date.
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Conflict of Interest for valuers

- Mr. Varun Gupta

For a valuer (whether an individual or a firm), Conflict of Interest can arise in various situations.
These can be broadly categorized as follows:

x Party Conflict
X Own Interest Conflict

These categories are further described below, along with some illustrative examples:

1. Party Conflict is said to arise in a situation in which the duty of valuer to act in the interests
of a client or other party in a professional assignment conflicts with a duty owed to another
client or party in relation to the same or a related professional assignment. This situation
could arise due to eithegimultaneous representatifiR U uVXFFHVVLYH UHSUHVH(
Examples:

a. Letus say two parties (A and B) are negotiating a transaction. Assisting Party B in
whatever capacity (including valuation services) if the valuer is already assisting
Party A in the same transaction (in whatever capacity including providing
valuation services) leads to a Conflict of Intere$tis is an example of
MHVLPXOWDQHRXYVY UHSUHVHQWDWLRQT

b. Assisting a litigant in a dispute/ arbitration situation in whatever capacity
(including as a valuation expert or an expert witness) if the valuer is already
assisting the defendant (or vice versa) in the same dispute/ arbitration (in whatever
capacity). This is also an examplepVLPXOWDQHRXV UHSUHVHQWDW

c. Inasituation where the valuer is approached by a client for valuing an asset which
the valuer has previously valued (for a different client), the RV could be under
pressure to conclude the value at or around the same value as estimated previously.
A situation may arise when a valuer who had previously completed a valuation for
an owner contemplating a sale, is requested to value the asset for the purchaser or
WKH SXUFKDVHUTV I UUQdersadhxaGituatpi, Whe Wakisk Wik Qe
under pressure to at least reaffirm the original value. To do otherwise would cast
doubt on the original valuation, which would jeopardize the vafusfedibility in
the eyes of the owner; but to ignore the actual sale value could do a disservice to
WKH QHZ FOLHQW 7KLV LV D FODVVLF HI[DPSOH RI pV

d. The other reason why a conflict of interest may arise in case of Successive
Representation is that the Tlient (the owner) may have previously provided
confidential information that the he may not want divulged to the potential buyer
(the 29client). Failure to include that information in the second report, if material,
could lead to a breach of the obligations to tAtcient. To include the information
would betray the confidentiality obligation to th& dient. Such a situation is best
resolved by declining the second project. However, in certain situations, Successive
Representation may not result in a conflict. This is especially true if significant time



has elapsed between the first and the second engagement, or significant events have
taken place after the first engagement that have rendered the first valuation opinion
and the confidential information shared by tifeclient obsolete. In any event, the
consent of thesiclient should be obtained before proceeding with the second
valuation.

2. Own Interest Conflict is a situation in which the duty of a Valuer to act in the interests of
a client in a professional assignment conflicts with b O X H UifitereRtZ @irectly or
indirectly)

Examples:

a.

b.

Providing valuation services to a client where the RV is the shareholder of the entity
being valued and the valuation opinion could have an impact on the stock price
Providing merger swap analysis where the RV is a shareholder in either or both of
the companies involved in the merger

Self-review conflicttwhere a valuer or a network firm reviews (as an auditor) the
work performed including the valuation report provided by the valuer

Charging a success fee on a valuation project

Charging a fee based on the percentage of value of assets being estimated. In such
a situation, the valuer has a clear incentive to overvalue the assets



$QQH[XU

PROPOSED DRAFT CHAPTER ON REGULATORY GOVERNANCE

- Mr. Somasekhar Sundaresan

The structure of the regulatory organisation is a vital element in the efficacy of regulating
valuers. While a new profession would be nurtured and regulated, how well the regulator
functions would depend on the structure of the regulator itself and how the regulator is

governed.

7KH UHJXODWLRQ RI D UHJXODWRUfVY SHUIRUPDQFH LV EHV
by creating a strong governance capacity overseen by an effective board. Indeed, like with any
body corporate (and more so with the tasks involving exercise of statutory power) the
executives in a regulator would need an effective check and balance to measure their

performance internally.

%\ GHVLJQ D UHJXODWRU\ RUJDQLVDWLRQ KDV PXe&dWLSOH 1
into and bundled up, in one organisation. The role of the legislature, executive and the
judiciary, are all rolled into the regulator, suspending the conventional wisdom of the need for
separation of powers of the State, with each arm of the State acting as a check and balance on
the others. This further underlines the need for a strong governance framework to ensure
effective functioning of the regulator.

Regulatory organisations in India and their governance do not impose statutory requirements

on how the regulator would be governed. Most of the legislation that create regulators entail
VHWWLQJ XS RI D 3ERDUG” RU DQ 3DXWKRULW\" ZLWK SURY
knowledge of and acquaintance with accounting, economics, law, and the like. Likewise, the
RYHUVLIJKW RI WKH UHJXODWRU\ RUJDQLVDWLRQTV IXQFWL
hardly embedded into legislation. This leads to outcomes such as regulatory officials not
having any key performance indicators or metric on which their performance could be

appraised.

The Committee deliberated on how best the design of the regulator could be enhanced to
achieve Board effectiveness to oversee the affairs of the regulatory agency. The committee
felt that while the design in which existing regulators that have been sgbupxample, the

Securities and Exchange Board of India or the Insurance Regulatory and Development
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Authority £may be adopted, even at inception, care should be taken to ensure that the internal
governance of the regulatory agency must be made more robust by the very architecture of the
regulatory agency. It was noted that the regulator in the instant case would be a regulator that
not would not only play the role of regulating the conduct of valuers but would also be a

licensing authority for valuers.

Salient Design Features in Legislation:

The following design features are envisaged as features in the Statute to be passed by

Parliament in setting up the regulator:-

a) The regulatory agency would have a Chairman, who would be the chief executive of

the organisation;

b) The governing board would also comprise Whole Time Members, who, like the

Chairman, would be employees of the regulatory agency;

C) The governing board would also have Part Time Members who would be external

persons from society who would be a check and balance on the executive;

d) The Part Time Members would be at least equal in number to the aggregate of the
Chairman and the WTMs on the Board;

e) The regulatory agency would also have an Advisory Committee that would comprise
valuers and other direct stakeholders, which committee, would, in an advisory capacity
make recommendations to the regulatory agency on matters of regulation and oversight

of the profession;

f) Ordinarily, no valuer and other direct stakeholder, or for that matter, no person from
the regulatory agency, other than the Chairman and the WTMs would be a member of
the Board;

0) The Advisory & R P P L Wréddiriih®Mations must be tabled before the Board of

Directors for its consideration;



h)

To ensure effective segregation of powers, the legislation creating the regulator, would,

by stipulated design entail the following features:-

Provisions on Statutory Organisational Design:

) The Chairman would be the Chief Executive and head the executive functions
of the regulatory agency and also be Chairman of the Board for its meetings;

(i) One or more of the WTMs representing the quasi-judicial function of the
regulatory agency would also form part of the Boawshe of such WTMs shall
head the quasi-judicial function of the regulatory agency;

(i)  The legislative function of the regulatory agency must be discharged by the
Board +the executive must pilot any subordinate legislation that is proposed to
be notified through the Board and the Board must sign off on the actual final

version of the legislation that is to be made under the Parliamentary statute;

(iv)  The quasi-judicial functions of the regulatory agency must not comprise any
member from the executive function of the regulatory ageticgieed, officials
in the executive role may with a stipulated cool-off period be moved to the
guasi-judicial role with the condition that they must not preside over any quasi-
judicial proceeding involving issues that had been handled by them in their

executive role;

(V) The basic trial and adjudication of quasi-judicial proceedings would be
discharged by Adjudicating Officers, wémperformance appraisal would be
conducted by the WTM who would head the quasi-judical function of the

regulatory agency;

(vi)  None of the officials in the executive role would have a say in the performance
appraisal of the quasi-judicial Adjudicating Officers. Likewise, no WTM
forming part of the quasi-judicial function must have a say in the performance

appraisal of officials in the executive function in the regulatory agency;
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Provisions on Due Process for Law-making:

(vii)  In the legislative function, by statutory mandate, before any subordinate law is
made, the regulatory agency must publish a problem statement recording the
objective of the proposed subordinate law, the nature of the issue sought to be
addressed, the draft of the legislative solution to the problem statement, with

analysis of costs and benefits of such proposed law;

(viii)  The proposed draft law along with the aforesaid analysis must be published for
public comment, with at least six weeks being provided for the comments to be

received;

(ix)  The suggestions received, the suggestions accepted, the suggestions rejected,
and reasons for such acceptance or rejection, along with the final version of the
draft subordinate law must be tabled before the Board for its consideration and

deliberation;

(x) The Board must deliberate the proposed law and approve the subordinate law
in final form, which finally-approved form must be published in the Official

Gazette as the final applicable law;

(xi)  Notes in legislative intent for every provision of the subordinate legislation must
be spelt out as an integral part of the legislatittmenable the regulated entities,
the regulatory agency and courts to appreciate the legislative intent behind every

provision in the subordinate law;
(xii)  The subordinate law so made must be tabled in Parliament for 30 days;
(xii)  Power to remove difficulties in the operation of the subordinate law must be

provided for with a limited window of two years in which period the subordinate

legislation would be well experienced by society;



(xiv)

(xv)

(xvi)

Every subordinate law must be mandatorily reviewed six months before the fifth

anniversary of the law having been brought into effect;

The executive side of the regulatory agency must collect and provide to the
Board, empirical data on the functioning of the provisions to enable such

review;

By the sixth anniversary of very subordinate law taking effect, a reiteration of
the law, with or without amendments, must be explicitly made for continuation

of the effect of the provisions;

Provisions on Enforcement in Discharge of Executive Function:

(xvii)

(xwviii)

(xix)

(xx)

(xxi)

In the enforcement of the law, principles of natural justice must be follawed
essentially, this must entail provision of inspection of the record, effective
access to the relevant material that could lead to a determination of the issues
involved, and ability to cross-examine persons whose statements become

relevant for proving or defending charges;

A show cause notice must be issued setting out the nature of the charges, the
facts based on which the charges are levelled, the provisions of law that stand
violated by reason of the nature of the facts and the proposed measures and

remedies contemplated to resolve the impact of the violation;

Inspection of the record must not be restricted just to the material relied upon to
support the charges, but must also extend to material that could undermine the
chargeszthe objective of any proceeding being to arrive at the truth rather than

to achieve the outcome of holding a person guilty;

Adjudicating Officers who would decide upon the outcome in the proceedings

must afford an opportunity of being heard at a personal hearing;

The Adjudicating Officers must conduct a case management meeting to assess

the volume of work involved in a hearing; the number and type of issues to be
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(xxii)

(xxiii)

(xxiv)

(xxv)

(xxvi)

considered; the time that may be involved in assessment of issues; and allocate

time for oral arguments;

The recipients of the show cause notice must be given reasonable time to present
their written reply after completion of inspection and to supplement a note on

arguments within a short period after the conduct of the personal hearing;

An appeal against any decision by an Adjudicating Officer shall lie before a
quasi-judicial WTM;

Decisions of the WTM must be appealable to the Securities Appellate Tribunal,
which is now broadly the appellate tribunal that has appellate jurisdiction over

regulatory matters in the financial sector;

Appeals from the decisions of the Tribunal must lie in the High Court on
guestions of law and fact;

No statutory right to appeal from the decisions of the Tribunal is required to be
provided tthe Supreme Court of India may grant special leave to appeal under
Article 136 of the Constitution of India
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Compilation of Purposes of Valuation

under the existing law and by practice in India
(Complied by CVSRTA Registered Valuers Association)

Various movable and immovable assets like Land and Building, Plantation, Forest, Mines,
Factories, Plant and Machinery, Shares and intangible assets like copyrights, trademarks,
logos, patents, goodwill, brands, customer data etc needs to valued for various purposes.

Valuation Under Various laws:

1. Valuation to be done for the purpose of the Companies Act.
(Various Section under the companies Act requires the valuation to be done by the
Registered Valuers)

2. Valuation to be done for the purpose of the IBC.
(Various Section under the Insolvency and Bankruptcy Code requires the valuation to be
done by the Registered Valuers)

3. Valuation to be done for the purpose of the Income Tax Act.
(Various Section under the Income Tax Act requires the valuation to be done by the
Registered Valuers under the Wealth Tax Act)

4. Valuation to be done for the purpose of the SARFESI Act.
(Under the SARFESI Act the valuation to be done by the Registered Valuers under the
Wealth Tax Act)

5. Valuation for the purposes of Land Acquisition Act.
6. Valuation for the purpose of Various Stamp Duty Acts of Centre as well as States.

7. Valuation for the purpose of REITs (Real Estate Investment Trust), as per SEBI
Guidelines.

8. Valuation for the purposes of innumerable Acts of centre as well as States, which for some
or other purpose of the Act require valuation of Property, whether moveable or
immovable. e.g. Enemy Property Act., Money Laundering Act., Benami Properties Act.
etc. etc. etc. the list is endless.



Valuation By Practice

1. Valuation for various Court Purpos@Sourts include Small Causes Courts, Family
Courts, Metropolitan Courts, District Courts, High Courts and Supreme Court.]
(To adjudicate various types of disputes relating to property, division of property among
rightful claimants, to sell the attached property, to arrive at market value of various
properties to charge court fees, to prove under valuation or over valuation, to grant
probate/Letter of Administration etc. etc. etc.)

2. Valuation for DRT (Debt Recovery Tribunal) Purposes (To dispose off the attached
property etc.)

3. Valuation for the purpose of Banks and financial institutions (for keeping the property as
security against loan advanced, to sell off the attached property, for keeping additional
property as security for enhanced loan, revaluation of property after certain time period)

4. Valuation of property to establish net-worth of an individual/person/firm /company.

5. Valuation of property for the purpose of making application for VISA to various countries
to establish the payment capacity/Net worth.

6. Valuation of property for the purpose of settling dispute in the family or partnership firm
or for the joint owners.

7. Valuation for the purpose of Mutual Funds to arrive at NAV.

8. Valuation for the purpose of Purchase/Sale/renting of property by Various Government
and semi government Department thru Tender/Auction process.

9. Valuation for the purpose of Purchase/Sale/renting of property by Various Charitable
Trusts thru Tender/Auction process.

10. Valuation for the purposes of Charity Commissioner.
11. Valuation for the Matters of Arbitration and Conciliation.

12. Valuation for the purposes of Various Tribunals, Forums established under the Act for
dispute resolution.



13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23

24

Valuation for the purpose of Purchase/Sale/renting of property by private individuals
from outside city / NRIs.

Valuation for the purpose of making a feasibility report of some business proposal.
Valuation of property or estimation of work done for the purpose of Tender.

Valuation of Shares for off market transactions/unlisted shares.

Valuation for the purpose of Due Diligence of a purchase proposal or making an offer.

Valuation for the various Government Departments like DGFT, Customs etc to dispose
off various confiscated goods.

Valuation for the purpose of knowing current net worth of the business / reflecting the
true value of property in Balance sheet by creating revaluation reserve.

Valuation of property for the purpose of making loan proposal to non financial institution
entity.

Valuation of property to estimate rent/lease amount.
Valuation for the purpose of Insurance and Loss assessment.
. Valuation for the purpose of making an offer for property.

. Valuation for the purpose of estimating business viability. Decision relating to selling of

business assets and putting the money in investment or continuing the existing business.

25
be

26

. Valuation for the purpose of equally distributing the property among childrens
neficiaries.

. Valuation for various Crime Investigation Department of States and Centre like CBI, ED,

CID, EOW to ascertain value of property for their crime investigation purposes.

27

. Valuation for the purpose of knowing the cost of construction / estimate of the work done.

Note: There are many more purposes, sub-purposes among the purposes noted above and
mix of purposes and there can be so many permutation of combinations among above that
the list can be endless. However we have listed out the most broad purpose normally



prevalent in the market and what is known in the professional circle about the purpose of
valuation. Above is only indicative of various purposes and actually the purposes are
endless.7KH OLVW XQGHU 39DOXDWLRQ %\ SUDFWLFH"™ DOVR LQ
required under the innumerable laws of centre and states, where there is no direct

reference of valuation but to achieve the purpose of the act the valuation becomes

necessary by logic.
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Outsourcing
- Mr. Kirit P. Budhbhatti

| am a valuer registered under the Wealth Tax Act, 1957 for Imnmovable Property and Plant and
Machinery.

A valuer has been appointed for an assignment directly by a client or he has been assigned the
work through bidding. Under such circumstances if the valuer passes on entire assignment to a
third-party entity and wants to earn profits/income and invites for bids/expression for work from
such other valuers of the same asset class and is not involved in the assignment and the report is
even issued by the third-party entity. Such an outsourcing should not be permitted with an intention
to derive profits, however this should not be construed as profits or commission if the intention is

to take assistance of the other valuer and the report is prepared and issued by the registered valuer
solely in his own name to whom the assignment was in principally granted.

| give a few illustrations here to elaborathat should not be considered outsourcing
lllustration =l

| carried out a valuation of tangible assets of lease hold land, specialized factory buildings and
plant and machinery for a specific industry of an industrial plant which was very well laid out with

all the brand-new latest assets and not suffering from any imbalances in different production
sections. There were no bottle necks in the production sections and technical layout was excellent
state of art technology. The plant was only three years old on the date of valuation. The total
investment was about Rs.50 crore in the assets under consideration and book value of all the assets
as on date of valuation was about Rs.35 crore. We worked out current replacement, depreciation
for wear and tear and depreciated replacement cost as on date of valuation which worked out Rs.55
crore in existing use in situ (value of assets under consideration for the existing use at current
location). While going through the records of actual production in last three years, it was found
that it was 50% in first two years and only 25% of the installed capacity in the third year.

We advised the client as under:

(a) The plant is very well laid out with all the brand-new latest assets and not suffering from
any imbalances in different production sections. There are no bottlenecks in the production
sections and technical layout is excellent stdttie-art technology. But as the actual
production is much less than the installed capacity since inception and in last year it is only
25%, it is necessary to find out the reasons for the same and for that market survey of the
product will be required to be done.

(b) It may be also necessary to carry out valuation under following different scenario:

) the use of machinery for the same product at the different locations and for this
purpose, it will be necessary to dismantle the assets from current location and install
at different locations. This is known as value in existing use in ex situ.

(i) the use of machinery for the different products (alternative uses) at the current
location. This is known now as value in alternative use in situ.

(i)  the use of machinery for tladternative product at different location. It is known as
value in alternative use in ex situ.



(c) If the machineries are to be installed at different locations and for different products, then
it will be necessary to examine the utility of existing land and buildings and cost of
balancing equipment if alternative product is to be manufactured.

(d) The depreciated replacement cost worked out by us is not the market value; as prima-facie
it appears that the assets are suffering from economic obsolescent and for estimation of
economic obsolescence it necessary which will require market study of the product and
projection of income for 8-10 years will have to be made to ascertain potential profitability.

For all the above purposes, the services of experts tinerdifferent fields are required. The
services of these experts should not be considered outsourcing.

[llustration =lI

The clients appointed us to carry out the valuation of land, buildings and plant and machinery near
Bhuj affected due to earthquake. Onsite inspection, we found that the damage was very heavy
Ground movements indicated the possibility of variation and disturbance in the geotechnical
properties of the soil subgrade. It was noticed that the soil underwent consolidation and
confinement during earthquake motion propagation. This means treatment to even land was
required forget about repairs to buildings and plant and machinery. We had to take the services of
structural engineer to quantify damage to land and buildexggrts from production machinery,
electrical engineering, refrigeration and air conditigrto quantify damage to various equipment.

The services of the structural engineer should not be considered outsourcing.

llustration =llI

The client appointed us to carry out valuation of following assets of tea gardens held by them in
North (Assam)and South
x Land
Plantation
Factory, administrative, residealtand other buildings, roads, tanks etc.
Plant and machinery
Electrical installations
X Vehicles
Before commencing valuation of any assets, it becomes very essential for valuers to find out how
the assets are traded in the market. Otherwise it will give wrong result.

X X X X

| came across an interesting phenomenon in the market for valuation of tea gardens in Assam and
Southern India. In Assam, tea gardens are sold on the basis of price per kilogram of made tea in
auction of that garden. As for example, if garden produces 100,000 kilograms and the auction price
of the tea of the same garden is say Rs.300 per kg, then value of garden is Rs.3 crore for land,
plantation, building, garden, plant & machinery, road, labour quarters, well, etc. Whereas in
Southern India, tea gardens are sold per acre of total land and that value includes value of land,
plantation, all types of buildings, machinery etc. inclusive of all tea producing infrastructure.

For this purpose, an expert in the tea garden was consulted. The services of the consultant should
not be considered outsourcing.



llustration IV

We were involved in valuation a Beer manufacturing and it is governed by the Industries
(Development and Regulation) Act, 1951. It is a scheduled industry falling under section 3(1) of
WKH VDLG $FW DQG VSHFLILHG LQ )LUVW 6FKHGXOH RI WKH $

We had a meeting with the Joint Director and Under Secretary, Department of Industrial Policy
and Promotion, Ministry of Industries, Government of India and other officers to ascertain the
policy of the Government for establishing new breweries and expansion of the existing breweries.
The officers were kind enough to explain the issue. It was pointed out by them that the Supreme
Court of India in the matter of Bihar Distillery & Arivs. Union of India & Ors., reported at 1997
+(084) AIR 1208 SC (decided on Qanuary 1977) has held that industries engaged in
manufacture of potable liquors are under state control, whereas industries engaged in production
of industrial alcohol are controlled by the Union Government. In the matter of Government of
Haryana & Ors. Vs. Haryana Brewery Ltd. & Anr. reported at 1997 (¥} C-0758-SC+the
Supreme Court of India (decided on 11 March 1997 has held that since the various decisions of
the Supreme Court project different points of view, it is necessary to evolve a coherent and
effective formula so that the Union and the State should know what are their respective powers
and jurisdiction. Accordingly, the matter has been referred to the Constitution Bench of the
Supreme Court. After the above decisions, the matter has not moved further and is still pending
before the Supreme Court of India and, hence, the officers informed that neither the establishment
of new breweries nor expansion of the existing breweries is permitted.

We advised the clients to thoroughly examine this aspect as it has a direct bearing on the future
cash flows from brewing operations. In case of plant and machinery valuation it is very essential
to outsource the information from machinery dealers, suppliers etc. who are not plant and
machinery valuers. Information on non-recoverable taxes, custom duties for imported machines at
times it becomes essential to consult the advisors in these areas. The services of the advisors should
not be considered outsourcing.

Other lllustrations
A few examples of information to be outsourced by a valuer of real estate:

X In Pradhan Mantri Yojana, benefits available need to be properly accounted which requires
help froma CA for taxation point of view.

x For bank finance for large development project having huge land, it is very important to
identify the maximum FSI that can be used for which massing of buildings would be
UHTXLUHG DQG IRU WKDW DUFKLWHFWXUHTV VHUYLFHV L

X In large construction project for survey of reservation, road, etc., help of land surveyor is
required.

x For bank finance for large construction project, market research for demand for
development to be carried out is required and for that services requires to be outsourced by
a valuer.

The services of CA, Architect, Surveyor, market research, etc. should not be considered
outsourcing.
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SAMPLE OF DISCLAIMERS

- Mr. Varun Gupta

Basis of preparation

X

Reliance on information provided by the Client: The work has been based on financial
information provided by the Management (the RP and the RP team). I/we lkadeore the
accuracy and completeness of that financial information. Regarding theatifmmmrovided, 1/we
have not carried out any form of audit, due diligence, investigation, independenineiofir or
verification of the reliability, accuracy or completeness of the informatacordingly, I/we do
not assume any responsibility and make no representations with respect to theyaocura
completeness of the information provided.

Unavailability of information as of Valuation Date: Please note that the Liquidation Value and

Fair Value of assets of the Company have been performed as of an earlier datenbtmed
provisional unaudited standalone balance sheet of [Company] provided by Manaibm&mR)

as of the Valuation Date. On the other hand, no financial information as of ltheidia Date was
available for Subsidiaries and Associates, hence we have relied on the latabteafiaancial
statements. The Management / RP has also confirmed that there has not beerréalychatge

in the financials of Subsidiaries and Associates since the last avaifaleil statements. Hence,

due to the lack of financials as of the Valuation Date and based on representation given by the RP,
I /we have considered financials as XXX as the proxy for the financial position as of the
Valuation Date.

Post Valuation Date Events The Liquidation Value and Fair Value of assets of the Company
have been performed as of Valuation Date. Economic conditions, market factors andgrezéor
change may result in the conclusions becoming quickly outdated.

Range of Value Estimate:The valuation of companies and assets is not a precise science and the
conclusions arrived at in many cases will of necessity be subjective and dependent on the exercise

of individual judgment. There is therefore, no indisputable single value andtifmatesof the

YDOXH LV QRUPDOO\ H[SUHVVHG DV IDOOL®H BRBWK LIHDXGINVNH QA
have provided a single value for the overall Liquidation Value and Fair Value of the @afssets
[Company], which is an arithmetic average of the range of Liquidation and Hagsva&vhilst, I/

we consider the valuation to be both reasonable and defensible based on the informatioe,availabl
others may place a different value.

Definition and Premise of Value:lt should be noted that Liquidation Value could be significantly
different from Fair Value or fair market value. Further, Liquidation Value in an grdel¢ can be

very different from Liquidation Value in a fire sale transaction, and Hafion Value of a single
machine or any individual asset on a standalone basis could be very differemtidrodation

Value of a single machine or any individual asset as part of the entirapthmtachinery. As such,

the premise of Liquidation Value for the said purpose in this report is Liquiodtitue of the

assets on a standalone basis (in most cases) or in some cases group of assets in an orderly sale.



X Useand Purpose of Our Valuation Report: This document has been prepared for the purposes
stated herein and should not be relied upon for any other purpose. Our Client is thehmmlyed
user of this report, and the use of the report is restricted to the @lighefpurpose indicated in
our engagement letter. This restriction does not preclude the Client fromipgoaidopy of the
report to third-party advisors whose review would be consistent with the intendeddisiee
Regulations. | /we do not take any responsibility for the unauthorized use of this report.

x Distribution of Our Valuation Report: Unless required by law it shall not be provided to any
third party or used for any other purpose. In no event, regardless of wbetisent has been
provided, shall I / we assume any responsibility to any third party to which the report is disclosed
or otherwise made available.

x Indemnification not provided: I/ we expressly disclaim all liability for any loss or damage of
whatever kind which may arise from any person acting on any information and estioméésed
in this report which are contrary to the stated purpose.

Assumptions & Limiting Conditions
This service was performed with the following general assumptions and limiting conditions.

X Audit service not provided: Our valuation report of valuation services does not constitute an audit
in accordance with auditing standards.

X Reliance on information provided by Client: We have relied on explanations and information
provided by Management and accepted the information and projections provided to us as true and
accurate. Although, we have reviewed such data for consistency and reasonableness, ate have n
independently investigated or otherwise verified the data provided. Nothingohses to our
attention to indicate that the information provided had material mitystats or would not afford
reasonable grounds upon which to base the report.

The responsibility for forecasts and the assumptions on which they are baskdyishat of the
Management. It must be emphasized that revenue and profit forecasts necessarilyugdepend
subjective judgment. They are to a greater or lesser extent, according to the nature of the busines
and the period covered by the forecasts, subject to substantial inherent uncertainties.
conseguence, they are not capable of being audited or substantiated in the same wayads financi
statements, which present the results of completed periods. We have relied orenvintag
judgment and has not done in-depth market assessment.

X Access to limited information on subject businesgOur valuation is primarily from a business
perspective and has not considered various legal and other corporate structures beyond the limited
information made available. The scope of work has been limited both indéthes areas of the
business and operations which have been reviewed. There may be matters, other tharethose not
in this report, which might be relevant in the context of the transaction astl @hvider scope
might uncover.

X Reliance on data from external sourcesWe have relied on data from external sources. These
sources are considered to be reliable and thereferassume no liability for the truth or accuracy



of any data, opinions or estimates furnished by others that have been used inyhis. Avakre
we have relied on data, opinions or estimates from external sources, reasoedids baen taken
to ensure the accuracy of such data and that such data has been accurately agcegtnaet=t
from those sources and /or reproduced in its proper form and context.

X Continuity of subject business:We have assumed that the business continues normally without
any disruptions due to statutory or other external/internal occurrences.

X Post Valuation Date Events This report is issued on the understanding that Management of
[Company] has drawn our attention to all matters of which they are aware cond¢keniimgncial
position of the businesses appraised, which may have an impact on thisupepmthe date of
issue.We have no responsibility to update this report for events and circumstances occurring after
the Valuation Date.

X Independent Third Party: We have acted as an independent third party and, as such, shall not be
considered an advocate for any concerned party should any dispute arise. The valuation has been
carried out independently to assess the valuation services. We have no presemteor fokare
interest in [Company] or any of its group companies and the fee falefhost is not contingent
upon outcome of the transaction. Our Valuation should not be construed as investaesy
specifically, we do not express any opinion on the suitability or otherwise ofngnieto any
transaction with [Company].

X Valuation assumptions made byus. We have made certain assumptions in relation to facts,
conditions or situations affecting the subject of, or approach to, this exercise that bagmot
YHULILHG DV SDUW RI WKH HQJDJHPHQW EXW WODM&KYY WUHDYV
these Assumptions prove to be incorrect then our estimate on value will need to be reviewed.

x Distribution of our Valuation Report: This report has been prepared exclusively for the Client
for the purpose as set out above, and accordingly the report should not be used, reproduced,
circulated or relied upon by, whether in whole or in part nor confer any benefity other person.

These are the conditions and assumptions upon which our reports are normally prepared amd form
integral part of the appointment together with the related Engagement lrettéeans of Engagement.
These conditions and assumptions apply to the report that is the subject of this instruction.
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The Institute of Chartered Accountants of India

List of Contraventions for Registered Valuers
As

Developed on the basis of List of Contraventions for
Chartered Accountants

THE INSTITUTE OF CHARTERED ACCOUNTANTS OF INDIA

(Set up under an Act of Parliament)

1



The Institute of Chartered Accountants of India

List of Contraventions for Reqistered Valuers

The Professional and Other Misconducts shall be enumerated in the « « Act under various
clauses given under twin Schedules i.e, First Schedule and the Second Schedule

Any act of any member falling under the provisions of any one or more clauses of any of
these two schedules is considered as Professional and/or other misconduct.

The details of the contraventions are provided below:
l. First Schedule

The list of contraventions specified under the First Schedule is as follows:-

PART I: Professional misconduct in relation to Registered Valuers/ RVE/ LLP/
Company

A registered valuer shall be deemed to be guilty of professional misconduct, if he +

(1) allows any person to practice in his name as a registered valuer

(2) pays or allows or agrees to pay or allow, directly or indirectly, any share, commission
or brokerage in the fees or profits of his professional business, to any person other
than a member of the Institute or a partner or a retired partner or the legal
representative of a deceased partner, or a member of any other professional body or
with such other persons having such qualifications as may be prescribed, for the
purpose of rendering such professional services from time to time in or outside India.

([SODQDWLRQ i ,Q WKLV LWHP 3SDUWQHU"~ LQFOXGHV D SHI
whom a registered valuer in practice has entered into partnership which is not in
contravention of item (4) of this Part;

(3) accepts or agrees to accept any part of the profits of the professional work of a person
who is not a member of the Institute: Provided that nothing herein contained shall be
construed as prohibiting a member from entering into profit sharing or other similar
arrangements, including receiving any share commission or brokerage in the fees, with
a member of such professional body or other person having qualifications, as is
referred to in item (2) of this Part;

(4) enters into partnership, in or outside India, with any person other than a registered
valuer in practice or such other person who is a member of any other professional
body having such qualifications as may be prescribed, including a resident who but for
his residence abroad would be entitled to be registered as a member under clause «
of sub-section « of Section « or whose qualifications are recognised by the Central
Government or the Council for the purpose of permitting such partnerships;

(5) secures, either through the services of a person who is not an employee of such
registered valuer or who is not his partner or by means which are not open to a
registered valuer , any professional business.
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(6)

(7)

(8)

(9)

(10)

(11)

(12)

Provided that, nothing herein contained shall be construed as prohibiting any
arrangement permitted in terms of items (2), (3) and (4) of this Part;

solicits clients or professional work either directly or indirectly by circular,
advertisement, personal communication or interview or by any other means.

Provided that, nothing herein contained shall be construed as preventing or
SURKLELWLQJi

(i) any registered valuer from applying or requesting for or inviting or securing
professional work from another registered valuer in practice; or

(i) a member from responding to tenders or enquiries issued by various users of
professional services or organisations from time to time and securing professional
work as a consequence ;

advertises his professional attainments or services, or uses any designation or
expressions other than registered valuer on professional documents, visiting cards,
letter heads or sign boards, unless it be a degree of a University established by law in
India or recognised by the Central Government or a title indicating membership of the
Institute or of any other institution that has been recognised by the Central
Government or may be recognised by the Council.

Provided that a member in practice may advertise through a write up setting out the
services provided by him or his firm and particulars of his firm subject to such
guidelines as may be issued by the Council,

accepts a position as registered valuer previously held by another registered valuer
without first communicating with him in writing;

accepts an appointment as registered valuer without first ascertaining from it whether
the requirements of this Act in respect of such appointment have been duly complied
with;

charges or offers to charge, accepts or offers to accept in respect of any professional
employment, fees which are based on a percentage of profits or which are contingent
upon the findings, or results of such employment, except as permitted under any
rules/ regulation made under this Act;

engages in any business or occupation other than the profession of registered valuer
unless permitted by the Council so to engage.

Provided that, nothing contained herein shall disentitle a registered valuer from being
a director of a company (not being a managing director or a whole-time director)
unless he or any of his partners is interested in such company as a registered valuer ;

allows a person not being a member of the Institute in practice, or a member not
being his partner to sign on his behalf or on behalf of his firm, any Valuation Report/
Opinion/ Certificate .
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PART IlI: Professional misconduct in relation to members of the Institute in
service *(Not allowed for Registered Valuers)

A member of the Institute (other than a member in practice) shall be deemed to be guilty of
SURIHVVLRQDO PLVFRQGXFW LI KH LV EHLQJ DQ HPSOR\HH RI1 DC

(1) pays or allows or agrees to pay directly or indirectly to any person any share in the
emoluments of the employment undertaken by him;

(2) accepts or agrees to accept any part of fees, profits or gains from a lawyer, a

chartered accountant or broker engaged by such company, firm or person or agent or
customer of such company, firm or person by way of commission or gratification.

PART Ill: Professional misconduct in relation to members of the Institute
generally

A member of the Institute, whether in practice or not, shall be deemed to be guilty of
SURIHVVLRQDO PLVFRQGXFW LI KHi

(1) not being a fellow of the Institute, acts as a fellow of the Institute;

(2) does not supply the information called for, or does not comply with the requirements
asked for, by the Institute, Council or any of its Committees, Director (Discipline),
Board of Discipline, Disciplinary Committee, or the Appellate Authority;

(3) while inviting professional work from another registered valuer or while responding to
tenders or enquiries or while advertising through a write up, or anything as provided

for in items (6) and (7) of Part | of this Schedule, gives information knowing it to be
false.

PART IV: Other misconduct in relation to members of the Institute generally

A member of the Institute, whether in practice or not, shall be deemed to be guilty of other
PLVFRQGXFW LI KHi

(1) is held guilty by any civil or criminal court for an offence which is punishable with
imprisonment for a term not exceeding six months;

(2) in the opinion of the Council, brings disrepute to the profession or the Institute
because of his action whether or not related to his professional work.

Il. Second Schedule
The list of contraventions specified under the Second Schedule are as follows:-

PART I: Professional misconduct in relation to Registered Valuers in practice
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A registered valuer in practice shall be deemed to be guilty of professional misconduct, if
KHi

(1) discloses information acquired during his professional engagement to any person other
than his client so engaging him, without the consent of his client or otherwise than as
required by any law for the time being in force;

(2) certifies or submits in his name, or in the name of his firm/ LLP/ company, the
valuation report unless the examination of records/ due process has been made/
undertaken by him or by a partner or an employee in his firm/ LLP/ company or by
another registered valuer in practice;

(3) permits his name or the name of his firm/ LLP/ company to be used in connection with
an estimate of earnings contingent upon future transactions in a manner which may
lead to the belief that he vouches for the accuracy of the forecast;

(4) undertakes valuation of any business or enterprise in which he, his firm, or a partner
in his firm has a substantial interest;

(5) fails to disclose a material fact known to him in a professional capacity;

(6) fails to report a material misstatement known to him which he is concerned in a
professional capacity;

(7) does not exercise due diligence, or is grossly negligent in the conduct of his
professional duties;

(8) fails to obtain sufficient information which is necessary for expression of an opinion or
its exceptions are sufficiently material to negate the expression of an opinion;

(9) fails to invite attention to any material departure from the generally accepted
procedure of valuation applicable to the circumstances;

(10) fails to keep moneys of his client other than fees or remuneration or money meant to
be expended in a separate banking account or to use such moneys for purposes for
which they are intended within a reasonable time.

PART II: Professional misconduct in relation to members of the Institute
generally

A member of the Institute, whether in practice or not, shall be deemed to be guilty of
SURIHVVLRQDO PLVFRQGXFW LI KHi

(1) contravenes any of the provisions of this Act or the rules or the regulations made
thereunder or any guidelines issued by the Council;

(2) being an employee of any company, firm or person, discloses confidential information
acquired in the course of his employment except as and when required by any law for
the time being in force or except as permitted by the employer;
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(3) includes in any information, statement, return or form to be submitted to the Institute,
Council or any of its Committees, Director (Discipline), Board of Discipline, Disciplinary
Committee, or the Appellate Authority, any particulars knowing them to be false;

(4) defalcates or embezzles moneys received in his professional capacity.

PART lII: Other misconduct in relation to members of the Institute generally

A member of the Institute, whether in practice or not, shall be deemed to be guilty of other
misconduct, if he is held guilty by any civil or criminal court for an offence which is
punishable with imprisonment for a term exceeding six months.



The Institute of Chartered Accountants of India

PENALTIES

Board of Discipline constituted undHU VHFWLRQ « KDV WKH SRZHU WR LPS
monetary fine of Rs. One lac besides removing the member for a maximum period of 3

PRQWKYV ZKLOH 'LVFLSOLQDU\ &RPPLWWHH FRQVWLWXWHG X V
maximum monetary fine of Rs. 5 lacs besides removing the member for life time.

The minimum punishment in both the above cases is to reprimand.
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Penalties to be provided in the Act

Section 24. Penalty for falsely claiming to be a member, etc.
Any person who +*
(i)  not being a member of the Institute =+

a) represents that he is a member of the Institute; or
b) uses the designation Registered Valuer ; or

(i)  being a member of the Institute, but not having a certificate of practice, represents
that he is in practice or practises as a registered valuer , shall be punishable on first
conviction with fine which may extend to one thousand rupees, and on any
subsequent conviction with imprisonment which may extend to six months or with fine
which may extend to five thousand rupees, or with both.

Section 24A. Penalty for using name of the Council, awarding registration as a
registered valuer or degree as a registered valuer , etc.

(1) 6DYH DV RWKHUZLVH SURYLGHG LQ WKLV $FW QR SHUVRQ VK

(i) use a name or the common seal which is identical with the name or the common
seal of the Institute or so nearly resembles it as to deceive or as is likely to
deceive the public;

(i) award any degree, diploma or certificate or bestow any designation which
indicates or purports to indicate the position or attainment of any qualification or
competence similar to that of a member of the Institute; or

(iii) seek to regulate in any manner whatsoever the profession of registered valuers .

(2)  Any person contravening the provisions of subsection (1) shall, without prejudice to
any other proceedings which may be taken against him, be punishable with fine which
may extend on first conviction to one thousand rupees, and on any subsequent
conviction with imprisonment which may extend to six months, or with fine which may
extend to five thousand rupees, or with both.

Section 25. Companies not to engage in accountancy + Not applicable in case of
valuation as a company is allowed to practice as a registered valuer

Section 26. Unqualified persons not to sign documents

(1) No person other than a member of the Institute shall sign any document on behalf of
a registered valuer in practice or a firm/ LLP/ company of such registered valuers in
his or its professional capacity.

(2)  Any person who contravenes the provisions of sub-section (1) shall, without prejudice

to any other proceedings, which may be taken against him, be punishable on first
conviction with a fine not less than five thousand rupees but which may extend to one
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lakh rupees, and in the event of a second or subsequent conviction with imprisonment
for a term which may extend to one year or with fine not less ten thousand rupees but
which may extend to two lakh rupees or with both.

Section 27. Maintenance of branch offices

(1) Where a registered valuer in practice or a firm/ LLP/ company of such registered
valuers has more than one office in India, each one of such offices shall be in the
separate charge of a member of the Institute:

Provided that the Council may in suitable cases exempt any registered valuer in
practice or a firm/ LLP/ company of such registered valuers from the operation of this
subsection.

(2) Every registered valuer in practice or a firm/ LLP/ company of such registered valuers
maintaining more than one office shall send to the Council a list of offices and the
persons in charge thereof and shall keep the Council informed of any changes in
relation thereto.

Section 28. Sanction to prosecute

No person shall be prosecuted under this Act except on a complaint made by or under the
order of the Council or of the Central Government.

Taken from Section 247 of the Companies Act, 2013 and Companies (Registered
Valuers and Valuation) Rules, 2017

Punishment for false statement.

If in any report, certificate or other document required by, or for, the purposes of any of the
provisions of the Act or the rules made thereunder or these rules, any person makes a
statement, 2

(a)which is false in any material particulars, knowing it to be false; or
(b)which omits any material fact, knowing it to be material,

he shall be liable under section 448 of the Companies Act, 2013

Punishment for contravention of provisions. -

If a valuer contravenes the provisions of this Act or the rules made thereunder, the valuer
shall be punishable with fine which shall not be less than twenty-five thousand rupees but
which may extend to one lakh rupees:

Provided that if the valuer has contravened such provisions with the intention to defraud the
company or its members, he shall be punishable with imprisonment for a term which may
extend to one year and with fine which shall not be less than one lakh rupees but which
may extend to five lakh rupees.
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Where a valuer has been convicted above, he shall be liable to?

(i) refund the remuneration received by him to the company; and
(if) pay for damages to the company or to any other person for loss arising out of incorrect
or misleading statements of particulars made in his report.

Punishment where no specific penalty or punishment is provided. -

If any person contravenes any of the provisions of this Act or the rules or regulations made
thereunder for which no penalty or punishment is provided in this Code, such person shall
be punishable with fine which shall not be less than one lakh rupees but which may extend
to two crore rupees.]
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A LIST OF UNDERGRADUATE AND POST-GRADUATE COURSES IN VALUATION

(NOT EXHAUSTIVE) IN SELECT GEOGRAPHIES

- Compilation by Mr. Amit Sahu

COURSE NAME UNIVERSITY PART/FULL
TIME
AUSTRALIA
Bachelor - Business (Property) | University of South Australia FT, PT
Bachelor - Commerce (Property| Curtin University FT, PT
and Finance)
Bachelor - Commerce (Property| Curtin University FT, PT
and Marketing)
Bachelor - Commerce (Property| Curtin University FT, PT
Development and Valuation)
Bachelor - Commerce (Property| Curtin University FT, PT
Valuation)
Bachelor +Property Bond University FT, PT
Bachelor - Property and Real | Deakin University FT, PT
Estate
Bachelor - Property and Real Deakin University FT, PT
Estate / Bachelor of Commerce
Bachelor - Property and Real | Deakin University FT, PT
Estate / Bachelor of Laws
Bachelor of Applied Science - | RMIT University FT, PT
Property and Valuation
Bachelor - Property Economics | University of Technology, Sydney FT, PT
Bachelor - Urban Development | Queensland University of Technology FT, PT
(Property Economics)
Master +Property University of Melbourne FT, PT
Master - Property and University of New South Wales FT, PT
Development
Masters - Property Developmen| University of Technology, Sydney FT, PT
Master - Valuation and Property| Bond University FT, PT
Development
Master - Valuation and Property| Bond University FT, PT
Development (Professional)
CANADA
Bachelor of Commerce - with University of British Columbia FT
Real Estate Option
FRANCE
Master 2 - Gestion et Stratégie ¢ Université Paris FT
I"investissement immobilier et d¢
la construction (GESIIC)
Mastere - Gestion Patrimoniale { Kedge Business School, Paris PT
de I'lmmobilier
'LSO{PH GT(WXGHV | Université Paris PT
,PPRELOLHU GT(QW




Mastere Spécialisé - Maitrise ESTP- Ecole Spéciale des Travaux Public{ PT
d'Ouvrage et Gestion Immobiliél du Batiment et de I'Industrie
(MOGI)
Master - Management Immobilig ESSEC Business School, Paris PT
MSc - Management with Real | ESSEC Business School, Paris FT
Estate
Advanced Master - Urban and | ESSEC Business School, Paris PT
Real Estate Management (MUI)
GERMANY
Bachelor - International Real TH Aschaffenburg University of Applied FT
Estate Management Sciences
BSc - Real Estate Economics aif HAWK - Hochschule flir Angewandte FT
Management Wissenschaft und Kunst,
Hildesheim/Holzminden/Géttingen
BSc - Real Estate Studies Hochschule fur Wirtschaft und Umwelt FT
Nurtingen-Geislingen
Diplom-Immobilienékonom / in -| ADI Akademie der Immobilienwirtschaft PT
Kontaktstudium GmbH
Immobiliendkonomie
PgDip - Immobiliendkonomie IREBS International Real Estate Business| PT
School
Kontaktstudium - EBS Universitat fur Wirtschaft und Recht | PT
Immobiliendkonomie
(Immobilienékonom (EBS)
MBA - International Real Estate| Hochschule Biberach PT
Management
MSc - Real Estate EBS Universitat fur Wirtschaft und Recht | FT
MSc - Real Estate IREBS/University of Regensburg FT
MSc - Real Estate Managementf HAWK - Hochschule fur Angewandte FT
Wissenschaft und Kunst,
Hildesheim/Holzminden/Gottingen
Master of Arts - Real Estate EBZ Business School GmbH PT
Management
MBA - Real Estate Managemen| BBA Berlin-Brandenburgische Akademie | PT
der Immobilienwirtschaft e.V.
INDIA
BBA - Real Estate and Urban | Amity University tNoida FT
Infrastructure
MBA - Real Estate and Urban | Amity University +Noida FT
Infrastructure
MSc - Real Estate Valuation Anna Malai University DL
Master of Valuation CMJ University FT
Master of Valuation (Real Estatd Sardar Patel University FT
Master of Valuation (Plant & Sardar Patel University FT
Machinery)
Master of Valuation (Real Estatd Shivaji University DL
MALAYSIA
Bachelor Hons - Estate University of Malaya FT
Management
Bachelor - Estate Management | Universiti Teknologi Mara FT, PT

(with Honours)




Bachelor of Science Hons - Universiti Teknologi Malaysia FT
Property Management
BSc Hons - Real Estate University of Reading FT
BSc Hons - Real Estate Liverpool John Moores University FT
Management and Development
Master - Real Estate University of Malaya FT
MSc - Real Estate Investment a| Heriot-Watt University PT
Finance
SINGAPORE

BSc Hons - Real Estate Birmingham City University PT
BSc Hons - Real Estate Liverpool John Moores University PT
BSc Hons - Real Estate National University of Singapore FT
MSc - Real Estate National University of Singapore FT, PT
MSc - Real Estate Investment a| Heriot-Watt University PT
Finance
MSc - Real Estate Management] Heriot-Watt University PT
and Development

UNITED KINGDOM
BSc Hons - Investment and University of Reading FT
Finance in Property
BA Hons Tripos - Land Econom] University of Cambridge FT
BSc Hons - Property and Real | University of Salford FT
Estate
BSc Hons - Property University of Portsmouth FT
Development
BSc Hons - Property Finance ar] Nottingham Trent University FT
Investment
BSc Hons - Property University of Wolverhampton FT, PT
Management and Real Estate
BSc Hons - Real Estate Ulster University FT, PT
BSc Hons - Real Estate Birmingham City University FT, PT
BSc Hons - Real Estate Liverpool John Moores University FT, PT
BSc Hons - Real Estate University of Westminster FT, PT
BSc Hons - Real Estate Northumbria University FT, PT
BSc Hons - Real Estate Nottingham Trent University FT, PT
BSc Hons - Real Estate Glasgow Caledonian University FT, PT
BSc Hons - Real Estate Royal Agricultural University FT, PT
BSc Hons - Real Estate University of Reading FT, PT
BSc Hons - Real Estate University of Portsmouth FT, PT
BSc Hons - Real Estate Sheffield Hallam University FT, PT
BSc Hons - Real Estate University of the West of England FT, PT
BSc Hons - Real Estate and Leeds Beckett University FT, PT
Property Management
BSc Hons - Real Estate Kingston University FT
Management
BSc Hons - Real Estate University College of Estate Management | FT, PT
Management
BSc Hons - Real Estate Kingston University FT

Management with Business

Experience




BSc Hons - Real Estate Edinburgh Napier University FT, PT
Surveying

BSc Hons - Rural Land Royal Agricultural University FT
Management

BSc Hons - Urban Planning and| University College London FT
Real Estate

MA Hons - Real Estate University of Aberdeen FT
MSc - Building Surveying Nottingham Trent University FT, PT
MA Hons - Management and University of Aberdeen FT
Real Estate

Masters - Planning and Real University of Manchester FT
Estate

MSc - Commercial Building Liverpool John Moores University FT, PT
Surveying

MSc - Finance and Real Estate | University of Aberdeen FT
MSc - International Real Estate | University of Glasgow FT, PT
and Management

MSc - International Real Estate | Nottingham Trent University FT, PT
Investment and Finance

MSc - Property Development an Nottingham Trent University FT, PT
Planning

MSc - Property Finance University of Westminster FT, PT
MSc - Quantity Surveying and | Liverpool John Moores University FT, PT
Commercial Management

MSc - Real Estate University of Sheffield FT
MSc - Real Estate Ulster University FT, PT
MSc - Real Estate University of Manchester PT
MSc - Real Estate University of Aberdeen FT
MSc - Real Estate Kingston University FT, PT
MSc - Real Estate Liverpool John Moores University FT, PT
MSc - Real Estate University of London FT
MSc - Real Estate Northumbria University FT, PT
MSc - Real Estate Nottingham Trent University FT, PT
MSc - Real Estate University of Glasgow FT, PT
MSc - Real Estate University of Greenwich PT
MSc - Real Estate Royal Agricultural University FT, PT
MSc - Real Estate University of Reading FT
MSc - Real Estate University College of Estate Management | FT
MSc - Real Estate Oxford Brookes University FT
MSc - Real Estate Sheffield Hallam University FT, PT
MSc - Real Estate London South Bank University FT, PT
PG Diploma - Real Estate London South Bank University FT, PT
MSc - Real Estate (Internationall Northumbria University FT
MSc - Real Estate and Planning| Heriot-Watt University FT, PT
MSc - Real Estate and Property| University of Salford FT
Management

MSc - Real Estate Asset University of Manchester FT, PT
Management

MSc - Real Estate Development University of Manchester FT, PT
MSc - Real Estate Development University of Westminster FT, PT
MSc - Real Estate Development University of Greenwich FT, PT

and Investment




MSc - Real Estate Economics a| London School of Economics and Political| FT, PT

Finance Science

MSc - Real Estate Finance University of Reading FT

MSc - Real Estate Finance and | University of the West of England FT, PT

Investment

MSc - Real Estate Investment | University of London FT

MSc - Real Estate Investment a| Heriot-Watt University FT, PT

Finance

MSc - Real Estate Investment a| University of Reading PT

Finance

MSc - Real Estate Management] Birmingham City University FT, PT

PgDip +Real Estate Manageme| Birmingham City University FT, PT

MSc - Real Estate Management] Glasgow Caledonian University FT, PT

MSc - Real Estate Management] University of Portsmouth FT, PT

MSc - Real Estate Management] University of the West of England FT, PT

MSc - Real Estate Management Heriot-Watt University FT, PT

and Development

MSc - Real Estate Management] Edinburgh Napier University FT, PT

and Investment

MSc - Real Estate Planning and| University of Sheffield FT

Development

MSc - Rural Estate Managemen Royal Agricultural University FT, PT

MSc +Surveying (Real Estate) | Northumbria University PT

PgDip - Urban Planning and University of Reading FT

Development

MSc - Urban Regeneration Sheffield Hallam University FT, PT
UNITED STATES OF AMERICA

BBA - Real Estate University of Wisconsin FT

MS - Real Estate New York University FT, PT

MBA - Real Estate University of Wisconsin FT

FT: Full Time PT: Part Time; DL: Distance Learning
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